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LOK SABHA
Monday, 31st March, 1858

The Lok Sabha met at Eleven of the
Clock

(Mr. SPeEAKER in the Chair.]

ORAL ANSWERS TO QUESTIONS
Manufacture of Insulating Paper

I Shri Subodh Hansda:
1 Shri 8. C. Samanta:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether it is a fact that a
private Indian mill has been asked to
manufacture insulating paper requircd
i the manufacture of telephone
cables;

*1311.

(b) if so, the name of the paper
mill and whether it has started pro-
duction; and

(¢) whether Government are think-
ing of any other alternative?

The Minister of Indusiry (Shri
Manubhai Shah): (a) and (b). The
desirability of manufacturing Insulat-
ing Paper was impressed last year on
all leading Paper Mills operating in
the country. Besides M/s. Shri Gopal
Paper Mills who have been trying to
develop this item for some years, M/s.
Tribeni Tissues Ltd, Calcutta, and
M/s. Paper Pulp Conversions Ltd,
Poona, evinced interest in this line.
Samples sent by these units are under
examination.
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(c) No, Sir. Production of this
specialised type of Paper is confined to
a couple of firms in the world which
have developed it after many years of
experimentation and investigation. It
is, therefore, not feasible to establish
the commercial manufacture of this
kind of paper successfully in the
immediate future.

Shri Subodh Hansda: May 1 know
how much insulated paper is requir-
ed in our country now? What will
be its cost?

Shri Manubhai Shah: It is estimat-
ed to be about Rs. 10.00,000, of which
Rs, 5,00,000 is for Hindustan Cables.

Shri Subodh Hansda: What is the
shortage of insulating paper for
which order was placed on foreign
firms?

Shri Manubhai Shah: As far as we
know, there is no shortage as such.
But if any specific instances are
brought to our notice by any hcn.
Member, we will certainly look into
them.

Shri §. C. Samanta: May I know
whether all the requirements of raw
materials for the manufacture of in-
sulating paper are available in the
country or anything is imported?

Shri Manubhai Shah: As a maiter
of fact, I can say that all the raw
materials are available. It is really
a question of technical know-how—
adjustment of the fine tissue place-
ment in the paper factory. It is rather
a difficult technique. The quantity
required being small, they do not
find it profitable to produce such
quantities in this country.
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Shri 8. C. Samanta: May I know
whether any existing paper mill has
come forward to take up the manu-
facture of this paper?

8hri Manubhal Shah: In the main
answer I said that M/s, 8hri Gopal
Paper Mills, Tribeni Tissues Ltd.,
Calcutta and Paper Pulp Conversions
Ltd., Poona, are readv tn do so and
their samples are under examinatiorn.

Tyre Inflation Hand-Pump Industry

*1318. Shri Gajendra Prasad Sinha:
Will the Minister of Commerce and
Industry be pleased to state:

(a) what is the position of the tyre
inflation hand-pump industry in
India;

(b) what steps have been taken to
raise its production; and

(c) whether the trade is facing
any difficulty in obtaining raw mate-
rial for manufacturing purposes?

The Minister of Industry (Shri
Mannbhai Shah): (a) A statement
showing the po~lion of the industry
is laid on the Table of the House.
[See Appendix VI, annexure No. 54].

(b) Protective duty has been granted
to the Industry till 1960. The import
of hand tyre inflators has also been
restricted.

(c) No such difficulty has come to
Government's notice.
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Shri Manubhal Shah: That would
not be quite a statement to which one
can agree. But I can say that most
of the requirements of the country are
being met by indigenous production.
And the volume of import has fallen
so low that last year it was Rs. 60,000
to Rs. 80,000.

Shri Gajendra Prasad Sinha: What
are the steps taken for the further
development of this industry?

Shri Manubhaj Shah: As the hon.
House is aware, when the question
came up for discussion under the
Indian Tariff (Amendment) Bill, 1 had
mentioned that the capacity already
licensed was twice that would be need-
ed by the end of the Second Plan.

Shri Tangamani: We find from the
statement that the capacity of the four
firms is more than 91,000. We also find
that for the four years put together
they have produced only 90,000, May
I know whether the target will be
reached during the year 19587

Shrl Manubhai Shah: It is really a
question of supply and demand.
During the current year and the pre-
vioug year the supply position of steel
was very difficult and that is why the
industry has not kept pace with the
target and could not expand.

Construction of Gandhi Samadhi

Shrl Bhakt Darshan:

Shri 8. C. Samanta:

Shri D, C. Sharma:
*1319.{ Shri Vajpayee:

Shri E. Madhusudan Rao:

Shrl Hem Barua:

Shri Radha Raman:

Will the Minister of Works, Housing
and Supply be pleased to refer to the
reply given to Starred Question No. 830
on the 27th November, 1857 and state:

(a) the progress since made In the
construction of Samadhi of Mahatma .
Gandhi at Rajghat, Delhi;



(b}’ e timie by which this work is
‘expected to be started; and
." (c) the total amount estimated to be
spent thereon?

The Deputy Minister of Works,
Housing and Supply (Shri Anil K.
Chanda): (a) to (c). The design
has been  generally approved.
The work will start after the detailed
plans and estimates at present under
preparation are finalised. It is mnot
possible to indicate the precise cost till
the detailed estimates are ready. As
a rough estimate it may work out in
the neighbourhood of Rs. 70 lakhs
spread over a period of flve years or
£0.

off e TSt © A AF qH ATH
 wfx s== oy uF 9y afufa g5 waew
# fore #Y Y Y 1 F v wigaT §
fs oy feaga & s ® wufm
faig s § st IO R TN ?

Shrl Anil K. Chanda: I¥ is a fact
that Government have accepted the
first plan recommended by the board
of assessors. But Government desired
that some changes might be brought
about in the plan. For instance, the
mound was originally estimated to go
up to a height of 80 ft. Now it is
proposed to bring it down to 15 to 17
ft.
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Shri Anil E. Chanda: The architects
would require about six months' time
to submit the detailed plans and the
estimates. As soon as the estimates
are received, work will commence.

Shrl Hem Barua: When the design
is accepted, may I know whether it is
proposed to maeke it aesthetically en-

" nobling ar spiritually ennobling or
both?

Shri Axil K. Chanda: The designs
are kept for public scrutiny. H the
hon. Member is interested, even now
he can come and see it
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Shri Anil K. Chanda: As far as I
know, the plans were not submitted
to or seen by Acharya Vinoba Bhave.
But the largest possible public opi-
nion has been ascertained in this
matter.

Shri 8. M. Banerjee: May I know
how many distinguished architects
were approached to send their designs
:;.ui whose designs have been asccept-

T

Shri Anil K. Chanda: In the fnal
competition a little over hundred de-
signs were received and the plan,
which was submitted by a irm in
Bombay, Messrs, Bhuta & Company
was recommended as the best and
accepted.
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Shri Anil K. Chanda: In the final
competition all the plans were sub-
mitted by Indian architects. 7

Pakistan Propaganda against Indian
High Commissioner

*1321. Shri D. C. Sharma: Will the
Prime Minister be pleased to refer to
the reply given to Starred Question
No. 398 on the 22nd November, 1857
and state:

(a) whether the Government of
India have received a reply from .the
Pakistan Government with regard
to the protest lodged agaminst ¢he



maliclous propiganda birdulged in by
soine newspapers in Pakistan against
the High Commissioner of India in
Pakistan; and

(b) if so, the nature of the reply
received?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
- Safath AH Khan): (a) The Pakistan
Government have sent an acknow-
ledgement. Their final reply is still
awaited.
{b) Does not arise.

Shri D. C. Sharma: What is the
nature of the acknowledgement that
has been received by the Government
of India and what are th: implications
of that acknowledgement?

Mr. Speaker: Iz it a simple
acknowledgement or unything more
than that?

The Prime Minister and Minister
of External Affairs (Shri Jawaharlal
Nehru): An acknowledgement is an
acknowledgement. What more can I
say? I have not got a copy of it with
me. But it simply means they have
got it and will send & reply later.
1 have not got the words of it but
that is what a normal acknowledge-
ment is.

Shrl Hem Barpa; When was it
roceived?

S8hri Jawaharlal Nehru: You mean
when the acknowledgement was
received?

Shri Hem Barua: Yes.

Shri Jawaharlal Nehru: I cannot
say the date, But I might mention
that in such cases replies sometimes
do not come at all or are greatly
delayed.

National Small Industries
Corporation

*1322. Bhri Harish Chandra Mathur;
‘Will the Ministsr of Commerce snd
Endustry be pleased to state:

(a) whether the Development
hag issued a circular

to the Dirsctor of - Industrieys - @hat
no further licence be issued for cycle
parts to small scale industry as
actual users as these parts will be
imported by the National Small
Industrieg Corporation for disburse-
ment to small units;

(b) whether the National Small
Industries Corporation hag since
imported cycle parts and is makmg
them available; and

(c) if so, on what terms?

The Minister of Industry (Shri
Manubhai Shah): (a) Yes, Sir

(b) and (¢). A statement is placed
on the Table of the House. [See
Appendix VI, annexure No. 55.]

Shri Harish Chandra Mathar: Is it
not -a fact that the imported material
for the period covering October 1957
to March 1958, which should have
been here by now, is not likely to
arrive for another threce or four
months angd, if so, how does the
Government propose to meel the
requirements of the small scale indus-
tries which have been denicd the
right to import the material?

Shri Manubhal Shah: As mentioned
in the statement, ail the units have
been addressed, and 52 units have
already ben covered by  placemont
of the order, Il will not be quite
correet to assume that  during the
perind mentioned by the hon. Mem-
ber any hardship for imported raw
materials was felt for cither the com-
ponents or the basic raw materials
required by the units. The expected
arrival will be within one or two
months, and no unit is likely to suffer
because of this.

Shri Harish Chandra Mathur: Is it
not a fact that the order has been
placed only now in the end of March
and shipments are not likely to arrive
before three or four months, which’
is the usual time? Has the hon.
Minister any information to assure
us that the shipment is likely tb

arrive within three or four months

even? i



Bl ‘Mkniabhal Shah: It is not
‘vorrect to say that the orders have
been placed in March. The orders
were placed in two or three instal-
ments, and the first instalment is
likely to arrive by the end of April
or perhap: early in May. The total
volume of the order is so small that
it will cover up the requirements of
all the small-scale bicycle industrics
for the entire year.

Shri Harish Chandra Mathur: May
I know if the hon. Minister is aware
of the fact that the small-scale indus-
try will have to invest for the entire
import of this period, because the
Corporation is acting only as shipping
agents minus the facilities allowed
by the shipping agents?

Shri Manubhai Shah: Really
speaking, they will be in, a better
position than previously. When as
actual users they were directly im-
porting, their money was locked up
even when the letters of credit were
opened. Now, payments will be made
only when the shipments arrive and
the deliveries are about o be effecled.
So I do not think any small-scale
industries have uptil now complain-
ed to us about any hardship. As a
matter of fact, it was at their request
that we thought that the National
Small Industries Corporation should
come to the aid of smull units in order
to produce the latest type of things
at a lower price and perhaps the deli-
veries will be much more uniformly
patterned than individual imports by
actual users.

Shri Harish Chandra Mathur: May

Mr, Speaker: Hon, Members ought
not to make the supplementaries
much longer than the original itself.
To the same hon. Member who had
put in only two clauses in the ques-
tion, I have allowed three or four
chances to put supplementaries.

Shri Harish Chandri Mathur: Sup-
plementaries arise.

. Mxr. Speaker: May arise. But it is
auo. nuckeus, and supplementaries

cannot cover the whole question. Hom.
Members must be satisfied with some
question and answer. I am satisfied.
Next gquestion.

Rubber Industry

*1825. Shri V. P. Nayar: Will
the Minister of Commerce and
Industry be pleased to state what is
the position of indigenous production
of chemicals required in the Rubber
Industry?

The Minister of Industry (Shri
Manubhai Shah): The important
chemicals used in the Rubber Indust-
ries are carbon black, accelerators
and anti-oxidants, Government are
exploring the possibilities of develop-
ing their manufacture,

Shri V. P, Nayar: May I know
whether Government have directed
the new applicants for setling up
rubbur factories to locate their fac-
tories in the rubber growing tracta?

Shri Manubhai Shah: This does not
really arise out of this question, but
as the hon. Member knows and I
have repeatedly assured him, we
have liccnsed one rubber tyre fac-
tory in the State of Kerala which
also grows natural rubber. But it
does not necessarily follow that all
auatomaobile tyres factories must be
located in places where natural rubber
grows, because apart from natural
rubbcr many other raw materials
are required in this industry.

Shrt V. P, Nayar: The hon. Minis-
ter mentioned anti-oxidants. I want
to know whether Government have
considered the dcsirability of locat.
ing a plant for the production of
anti-oxidants in Kerala where it has
alrcady been found that a plant
growing in a wild condition is
capable of producing a very good
anti-oxidant?

Shri Manubbai Shah: I would not
anticipate where the factories will
be located, but it is our endeavour
to see that wherever anti-oxidants
could be manufactured economically
they should be established at an



early date, Where it should be, who
will put it up, all that will be detar-
mined on the merits of the applica-
tions received.

Shri V. P. Nayar; May I know the
total value of the chemicals required
for the rubber industry and how
much of it is now imported?

Shrl Manubhai Shah: Annually
about Rs. 1,35,00,000 of carbon black,
about Rs, 40 lakhs of anti-oxidants
and about Rs. 56 lakhs of other
chemicals,

Shri Hem Barua: May 1 know if
the Government are aware of the fact
that the Assam Government proposes
to set up a factory for the manufac-
ture of synthetic rubber from Nahar-
katia gas in co-operation with the
West German-French combine?

S8hri Manubhai Shah: There has
been no specific proposal, but as I
mentioned earlier also, various Stiate
Governments take interest in various
projects and send up their proposals.
The Assam Government does intend
to utilise the Naharkatia gas either
for {ertilizers or for power genera-
tion and, if possible, also for synthe-
tic rubber. But the stage has not
arrived for any definite conclusion
or consideration.

Shri V. P. Nayar: May I know
whether the Commerce and Industry
Ministry is keeping track of the work
of isolating anti-oxidants done in the
Pusa Institute and, if so, whether
they have any commercial proposition
for the exploitation of that source?

Bhri Manubhal Shah: These experi-
ments are going on in five or six
laboratories and also specifically from
the wvarious vegetables and herbs
available in our country. But so far
1 cannot say with any measure of
confidence that any deflnit: conclu-
sions have been arrived at.

Displaced Persons in Amriizar Camp
#1328. Bhri Raghunath Siagh:

Will the Minister of Rehubilitation
and Minority Affairs be pleased to

ty Affairs (Shri P. S. Naskar): Yes
The number is 1420 persons,
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Shri P. 8. Naskar: It is a fact that
these people from the North West
Frontier ave for sogne time in  the
Amritsar camp. It is very difficult,
after ten years of partition, to find
out land for settling displaced per-
sons coming from West Pakistan. But
our Ministry is trying its  best 10
locate land, and certain land has been
found out in Rajasthan just to satile
about 160 families. There will be
200 families left. We are trying to find
out land for them in other States like
Uttar Pradesh, Madhya Pradesh and
other places. But, Sir, they insist that
they should be settled on land.

Shri Tangamani: May I know whe-
ther these 1,420 refugees from West
Pakistan will be settled at least this
year?

8hri P, 8. Naskar: Sir, we are iry-
ing our best.

Shri B. 8. Murthy: May I know
whether any of these families are
being sent to Dandakaranya?

Shri P, 8. Naskar: The Dandakar-
anya scheme is only for dispiaced

‘persons from East Pakistan, and there

are also local Tribal people to be
settled there.

Shri Jaipal Singh: I the displaced .
persons from East Pakistan refuse to



‘g0 to Dandskaranys, which seems to
‘be the present situation, does it mean
that it will remain unoccupied when
‘there are people to be settled?

Shri P. 8. Naskar: That is a quite
different question from the origmnal.

Mr, Speaker: It is reserved; they
have not yet exhausted it. Next
guestion,

Deputy Commissioner of Coal Mines
Welfare Fund

+
+1397, J Shrimati Renu Chakravartty:
7\ Shrimati Renuka Eay:

Will the Minister of Labour and
Employment be pleased to state:

(a) whether the Gazetted post of
Deputy Commissioner of Coal Mines
Welfare Fund was filled up depart-
mentally without advertisement or
reference to Union Public Service
Commission;

(b) how many creche nurses, lady
social welfare workers and lady field
workers in Dhanbad area are work-
ing under him;

(c) whether complaints containing
serious allegations regarding treat-
ment meted out to these women fleld
workers at Patherdih have been re-
ceived; and

(d) whether any women's com-
mittee has been appointed to enquire
into these allegations of corruption,
favouritism and nepotism?

The Deputy Minister of Labour
(Shri Abld Al): (a) A Class T
Officer of the Central Government
was appointed to the post and the
Union Public Service Commission
subsequenfly concurred in it.

(b) (i). Creche nurses are appoint-
ed by Colliery Managements and
being their direct employees do not
:ootk under the Deputy Commis-

ner.

(li) Pour Lady Social Welfare
_VMthOmmpdnadm an
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experimental basis, worked under
him, but, as the scheme did not
prove useful, the posts were abolished
and the services of the incumbents
terminated. .

(iii) Lady Field Workers are not
directly working under the Deputy
Commissioner but under the Officer-
in-Charge, Women Welfare Section.

{c¢) A number of allegations regard-
ing the Women's training centre,
Patherdih, have been received.

(d) On our request, two Lady
Members of this Sabha, viz.,, Shrimati
Lakshmi Bai and Shrimati Jayabee
Shah, and Shri L. N. Mishra, Parlia-
mentary Secretary, have already gone
to Dhanbad for making enquiries.
Shri Mishra has since returned.

Bhrimati Renu Chakravartty: Is it
a fact that after an enquiry was sug-
gested in the month of December,
the whole of the Women's Welfare
Department has been closed down,
making the enquiry dMfficult?

Shri Abid AM: The centre has
been closed down in February last,
because a large number of the per-
sons trained are without employment
and therefore it was thought appro-
priate not to have more trainees to
keep them unemployed.

Shrimati Renu Chakravartty: There
was not only the question of creche
nurges who have to find employment,
but with regard to the Lady Social
Welfare Workers and Lady Field
Workers, these were directly recruit-
ed for working under the Coal Mines
Welfare Board. May I know whether
the Board now thinks that there is
no more necessity for social welfare
work or fleld work in this area and
therefore they have terminated their
services?

8hrl Abid All: All that was neces-
sary in this matter was done before
the decision was reached.

Shrimati Rennka Ray: Is it a fact
that the complaints and the allega-
tions were recelved some time back,



.and that before amny lad:r m
of this House were sent down, which
was done only recently, the centre
was closed down, and alse the ser-
vices of the lady welfare officer was
returned to the State Government,
making the enquiry difficult for thoie
who go down now?

Bhri Abid All: These two matters
are not inter-connecled, As for the
Jast sentence of the hon. lady Mem-
ber, we are prepared to pay even
train fare and allowances o the lady
workers or inmates of tha centre who
have gone to far-off places 10 come
to Dhanbad or the place where the
enquiry will be held We will par
for their expenses.

Mr. Speaker: I thoughi she want-
ed to know whether the centre was
closed after all thewe allegations
were made,

Shri Abid All: I said theze are not
inter-connected. That :5 what I said.

Mr. Speaker: In point of time, she
wants to know what hap;ened.

The Minister of Labour and Fmploy-
ment and Planning (Shrli Nanda):
The decision was {uken muvh earliey.
The actual closure task piace later

Mr. Speaker: After the ailegations
were made?

Shri Nanda: Acwal clgsure, of
course.

Dr. Ram Snbhag Bingh: !s it tiue
that the services of th: persons who
made these complaints have been
terminated and may 1 also know the
nature of the compiaints and whet
protection the Government is going to
afford to the women workers thece,
because it is they whn have bren
victimised?

Bhrl Nanda: I may request the
Speaker that the attention of the
Members may be drawn tg the faet
that the enquiry is in pregress, Two

iady Members of Parliament have _
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any Information on the basis of my -

existing knowledg>, Perhaps, - it
would be better that we know all lhg
facts and then get that information,

Shri Jaipal Singh: Is the faflure of
this particular scheme due to the fact
that the so-called ancial welfare
workers and others did not know the
language of the people they were
supposed to serve, that is to say, the
Santhals  particulirly, and also
because of the type of work they had
to do for which they were much too
fashionable?

Shri Nada: The sahstance of the
answer now given was that the need
for having trained nurses had been
satisfied more than fully. There were
large numbers who were not getting
employment.

Shrl Jalpal Singhi: They did nat
know the languag: of the people,

Mr. Speaker: No, no. He gives a
different answer, a different reason.

Shrimnti Renuka Ray: Is it a fact
that a lady worker was sent to Rajas-
than as a midwife who had no train-
ing as a midwife at all?

Shri Abid Ali: Such an allegation
has been made, but still we are await-
ing the report, and therefore, I am
not able to reply to it.

Dr. Ram Subhag Singh: The re-
medy adopted by the Government
is the termination of the services of
those lady workers. May I Xknow
whether any action has been taken
against the persons against whom
those complaints were made, and if
80, what?

Mr. Speaker: There is a committee
of enquiry. Hon. Members will
follow the answers,

Shrimat! Renu Chakravartty: Have

any of the gentlemen against whom - '

complaints have been made been
asked to take leave wndinc the
enquiry? L



lhf.ﬂlﬂh “Yes, Sir. It was

saggeated to the omficer-in-charge
"that leave due to her may be uiilised
pending her return to the State Gov-
erzment.

Shrimati Renu Chakravarity: I asked
the guestion whether any of ihe gen-
tlemen against whom these allegations
were made have been asked to take
leave pending the enguiry. He says
the lady has been asked to take leave.

Shri Nanda: It will depend on the
immediate report that we will be gett-
ing. Of course, the enquiry may take
sometime, but there is going to be a
report by the Members of Parliament
who have gone there, so that if they
suggest any such thing should be
done, it will be done.

Mr. Speaker: So far no person has
been asked to go on leave?

Shri Nanda: No.

Mr. Speaker: That is all that is
wanted.

Shrimati Renuka Ray: The Minister
is saying that the two Members have
gone down to enquire. Is that a preli-
minary investigation, and will there
be a proper and full investigation with
others on it?

Shri Nanda: The hon. lady Member
knows that we are all in touch with
what is happening, and as soon as we
get information from the lady Mem-
bers who have done, we shall place
it 1n their possession also, and we shall
together decide as to what more has
to be done.

Dr. Ram Suobhag Singh: One gues-
tion, if you allow me.

Mr. Speaker: I have allowed a num-
ber of guestions,

Dr. Ram Subhag Singh: This 1s a
very serious thing. The whole of
Dhanbad and Jharia area is going to

Mr. Speaker: I agree, but the enquiry
15 going om.

Dr. Ram Subhag Singh: The enquiry
is going to hide the facts, not to dis-
close them.

Mr. Speaker: If that is the presump-
tion, what is the good of pursuing the
question?

Construction of Houses

*1328. Pandit D. N. Tiwary: Wil
the Minister of Labour and Employ-
ment be pleased to state:

(a) the reasons for constructing
1568 houses at Bhuli and 48 at Bijay
Nagar respectivey from the Coml
Mines Labour Welfare Fund a large
number of which still remain un-
occupied; and

(b) whether any estimate of re-
quirements and demands was made
before the construction of these
houses was sanctioned?

The Parliamentary Secretary to the
Minisier of Labour and
and Planning (Shri L. N. Mishra):
(a) The houses at Bhuli and Bijoy
Nagar were built in implementation
of the policy of developing small min-
ing townships where the miners will
have all the amenities of a well or-
ganised and well developed communi-
iy life. A large number of houses in
Bhuli is now occupied.

b) Yes.

Pandit D. N. Tiwary: May [ know
what amenities and facilities are given
fo the workers to go and occupy the
houses, because the houses are meant
for giving amenities to the workers?

Shri L. N. Mishra: In Bhuli, the
amenities provided are: a street light
with crossing, post office, several shops,
dispensary and maternity centre, a
multi-purpose  institute, a middle
school and police outpost, a motorable
road upto Dhanbad town; %ix wells
have been sunk for the supply of -
drinking water, and there is a scheme
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under the Jharia Water Board for the
supnly of more water to the people.

Pandit D. N. Tiwary: May 1 know
the number of houses thai have been
occupied uptodate, and the number
vacant, and the reasons for those
houses remeaining vacant?

Shri L. N. Mishra: Upto this day,
about 1,088 housez have been occu-
pied, and we hope that all the remain-
ing houses too wii! be occupied.

Shri B. 8. Murthy: How many?

Shri L. N. Mishra: | may correct
myself, 1,003 houses have been allot-
ted to the miners, and therc is a pro-
posal to hand over 318 houscs to the
Ministry of Rehabilitation, and besides,
about 160 quarters are ear-marked for
the technical and vocational centre to
be opened at Bhuli.

Shri 8. M. Banerjee: May 1 know
the rent charged from the workers,
and whether the workers are also paid
some house rent allowance by the
mine owners?

Shri L. N. Mishra: The standard rent
is Rs. 23, but the mine-owners have to
pay only Rs. 8 and the miners have
to pay only Rs. 2.

Shri B. 8. Murthy: May 1 know
whether it is a fact that these houses
are not being occupied by the miners
due to the high rent charged?

Shri L. N. Mishra: Rent was one of
the reasons, and the other is that the
miners wanted to remain near the
mines. The rent is only Rs. 2 for a
house for which the standard rent is
Rs. 23.

Pandit D. N. Tiwary: May I have any
idea of the proposal that the Govern-
ment have to provide houses to the
coalminers during the Plan period in
this year and the estimated cost?

Shri L. N, Mishra: We have a main
scheme to provide 30,000 houses to
coalminers, out of which we propose

to construct about eight to nime thou-
sand this year. The cost of these eight
to nine thousand houses will be about
Rs. 8 crores. This will be wunder
the direct scheme of the Coalmines
Welfare Fund, and besides, there are
some schemes to have houses under the
usual subsidy scheme and the subsidy-
loan scheme,

Dalmia Dadri Cement Ltd.

*1329, Shri Ram Krishan: Will the
Minister of Commerce and Industry be
pleased to state:

(a) whether Government  have
received any memorandum from the
share-holders of the Dalmia Dadri
Cement Ltd. to cause investigation
intfo the affairs of Dalmia Dadri
Cement Ltd.; and

(b) if so, the action taken by
Government thereon?

The Depmty Minister of Commerce
and Industry (Shri Satish Chandra):

(a) Yes.

(b) Inspectors have been appointed
by Government to investigate the
affairs of the company and the owner-
ship of its shares under sections 237(b)
and 247 of the Companies Act, 18586,

Shri Ram Krishan: May 1 knovr
the nature of the allegations levelled
against Seth Ramakrishna Dalmia in
this memorandum?

Shri Batish Chandra: The allega-
tions relate generally to intercompany
investments, payment of compensation
to managing agents, other advances
and loans ete.

Shri Ram Krishan: May I know
whether it is also a fact that in this
memeorandum it is alleged that the
PEPSU Government transferred
shares of Rs. 4,680,000 at par, much
below its actual value, and if so, the
reasons therefor?

Shri Satish Chandra: This matter
was brought to our notice. The trans-
action of shares took place between
the company and the former PEPSU



Government. We have drawn the
attention of the Punjab Government
to this matter. The Company Law
Administration does not come in.

Shrl Kasliwal: May I know whe-
ther any loans were advanced by any
Industrial Finance Corporation Lo this
company?

Shri Satish Chandra: No, as far as |
am aware.
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Shri V. P. Nayar: May I know whe-
ther subsequent to this complaint the
Dalmia group has been given any
licences for starting cement faclories
in other places, in view of the fact
that they already control the pro-
duetion of something like 16 to 20
lakhs tons?

Mr. Bpeaker: How does it arise
out of this?
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Shri V. P, Nayar: 1 wanted to know
whether after this complaint........

Mr. Speaker: Many things occur
after the complaint.

Shri V. P. Nayar: I only want to
know whether subsequent to the
receipt of the complaint the same
group has been given licences for
manufacture of cement.

Mr. Speaker: How does it arise out
of this.

Shri V. P. Nayar: It does.

Mr. Speaker: Very well Has the
Minister any answer to give?

The Minister of Industry (Shri
Manubhal Shah): This question Is
not quite related. Whether th= pur-
chase by the PEPSU Government at
par was a correct thing or not.....

Shri Raghunsth Singh: Sale.

Shri Manubhai S8hah: Yes. Whether
the sale at par was a correct thing
or not is a matter already under
examination, and we have drawn the
attention of the Punjab Government.

As regards the other licences, the
Dalmia group of factories have been
given licences both for expansion and
for new installation, because they are
one of the groups which has produced
cement in time and at a very acceler-
ated pace.
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Shri Ram Krishan: May I know
whether it is also a fact that the
company’s own money was utilised

to purchase these shares, which was
against the provision of the company
Iaw?

Shri Batish Chandra: As I  said,

some inter-company investment: took
place. This company also invested
some of its funds in other companies
controlled by the Dalmia Group. This
matter was brought to our nolice by
the Registrar. Investigations are
going on. At one stage, it was
thought that this might be referred
to the Tendolkar Commission for
inquiry, but the Tendolkar Com-
mission’s proceedings had te be held
in abeyance due to the matter heing
taken to the Supreme Court,

Development of Handicrafis in West
Bengal

Shri Subl.man Ghose:
1. {mm Ghosal:

Will the Minister of Commerce
and Industry be pleased to state:

(a) whether any handicrafts are
being developed in West Bengal
under the guidance and patronage
of the All India Handicrafts Board;
and

(b) if so, how many persons have
been employed and - what is the
average earning per head?

The Minister of Industry (8Bhri
Manubhal Shah): (a) and (b). On
the recommendations of the All India
Handicrafis Board, financial assistance
in the form of grants and loans has
been sanctioned to the State Govern-
ment of West Bengal for implementa-
tlon of their schemes for development
of handicrafts including organisation
of and assistance to producer's co-
dperatives for production and setting
up of training-cum-production centres.
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57, 1957-58 and 1Mhnhhqt
under:

1958+59

1956=57 1957-58
Rs, Re. Rs.
Grants  3,83,678 2,50,000  7,00,C00
Loans  3,70,000  2,00,000  2,00,0C0
The extent of employment differs

trom scheme to scheme and wages also
vary. No precise information is avail-
able on this account.

“Indian Information”

*1333, Dr. Ram Subhag Singh:
Will the Minister of Information
and Broadcasting be pleased to state:

(a) whether
revived the publication of
Information”;

Government  have
“Indian

(b) for how many years the publi-
cation of this journal was stopped;

(c) the estimated annual
publishing this journal; and

(d) what was the figure of its cir-
culation in the year when its publi-
eation was stopped?

cost of

The Minister of Information and
Broadcasting (Dr. Keskari: (a) In
response to a continuous demand from
Members of Parliament, educational
circles and research scholars, it was
decided to start ‘Indian Information'
again. However, the objective of the
journal in the present form is not the
same as is used to before. This Is
now expected to provide a condensed
record of official announcements, poli-
cies, data and other similar items;

(b) The former ‘Indian Information’
was closed down in 1049,

(c) and (d). This Journal is expect~
ed to cost annually about Rs. 43,000 of
which a large portion is expected to be
recovered by sale and subscription.
The former ‘Indian Information’ had =
circulation of about 9,000 copies of

which a large part was probably ﬁ'l
distribution. .
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‘r M h&l‘ Bingh: The Minis-

ter said that this journal was going
o be used as a journal! which might
give the policy and other things of
Government, May 1 know whether
this will be the only journal of the
Government of India or whether every
department will have its own jcurnal
as it is having at present?

Dr. Keskar: Well, that depends. A
number of Ministries and Depart-
ments have their own journals f{ur
their own purposes. This journal
was not started by us in a hurry.
For the last two or three years, there
has been a demand, and we have been
considering that. This que:tion was
also considered by the Estimates
Committee which agreed with the
need for such a journal, but which
advised that if Government could
make economy in ;ome other dirce-
tion, this might be started. We have
started this now because we feel tha!
we will not be at a loss, and whatever
expenditure we make in this will be
covered by sale and subscription.

Dr. Ram Subhag Singh: May I
know whether there will be any
attempt on the part of Government
to economise the expenditure by con-
solidating all other journals into one
journal? -

Mr. Speaker: Is there any such pro-
posal?

Dr. Keskar: This Ministry has got
the responsibility of publishing
periodicals for other Ministries, Un-
fortunately, it is not possible for me
to give directives to nther Ministries
whether to publish certain journals
or not. That should be addressed to
the Ministry concerned.

Shri Tyagi: Lack nf en-ordination.

Shri Thanu Pillal: May I know
whether this journal will carry the
same articlex and points tha* appear
in Social Welfare, Cram Udyog,
Bhagirat, Yojana and others?

Dr, Keskar: The bon. Member has
mumea to my veply. Otherwise,
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he would not have asked this ques-
tion. As I said, this will be a record
of OGovernmental policy declarations,
official data and such other items only
and nothing more.

Shri Thanu Pillai: May 1 know
whether these points are being pub-
lished in Social Welfare, Bhagirat,
Yojana pertaining to the particular
Ministries or not, and if so, whether
there will be an overlapping by the
same things being published in the
Indian Information?

Dr. Keskar: No. I do not think
there will be any over-lapping, be-
cause a number of people who would
like to refer to Governmental de-
clarations on various subjects are
not able to search out for various
periodicals published by Ministries or
others. It has been very carefully
pone into, At the same time, I have
to inform the House that this is
being done on an experimental basis.
if we find after a year or two that
it entails us into a loss or that it is
not serving its purpose, we will close
it down.

Shri Thirumala Rao: May I know
whether the complete omission of any
reference to the proceedings of Parlia-
ment in the March issue of the journal
was according to plan or whether it
was due to inadvertence?

Shri V. P. Nayar: According to

plan.

Dr. Keskar: It is not necessary for
the journal to give proceedings of
Parliament. If there is any policy
declaration in the proceedings, it is
certainly published.

Shri Thirumala Rao: May I know
whether it is the policy to omit in
that journal even statements made
on the floor of the House by res-
ponsible Ministers?

Dr. Keskar: They will come in.
The hon. Member might rest assured,
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Shrl Tyagi: May I know what is
the total number of such journals
issued by the various Ministries and
their respective departments? Be-
fore a journal is issued, is the per.
mission of the Ministry of I. & B.
obtained or is consultation effected
between the Ministry of I. & B. and
the Ministry concerned?

Dr. Keskar: Yes, there is consul-
tation. But at the same time, it is not
the work of this Ministry io advise
a particular Ministry not to publish
a journal. If the journal is intended
for & purpose which is already being
served by another journal, we draw
the attention of the Ministry concern-
ed and advise them against it. But
it is possible that for particular pur-
poses, a Ministry would like to
publish a periodical, and it is not
possible for me to say that they
should not do it.

As regards the total number, 1
require notice.

Government Publications

*1334. Shri Yajnlk: Will the Minister
of Works, Houslny and Supply be
pleased to state:

(a) whether Government are aware
that some of the most Important

poris of some Commissions,, Com--
mittees, and teams are not made
available to recognised Universitiss,
Colleges and learned Professors in-
terested in them, even months after
copies are handed over to Members
of Parliament; and

(b) if so, what action Government
propose to take in the matter?

The Deputy Minister of Works,
Housing and Supply (Shrl Anll K
Chanda): (a) Government publications,
including Reports of Comumissions,
Committees and teams, are made avail-
able to Universities and Colleges at a
discount of 25 per cent. over the pub-
lished price by the Manager of Publi-
cations, Government of India, Delhi on
receipt of specific indents from them.
Supplies to individuals are made on
receipt of thelr indents and payment
of the full published price. Twice a
week the Manager .of Publications
issues a notice of fresh arrivals to all
the agents. A monthly printed list of
publications is distributed to all authe-
rised agents and to those who have
asked for their names to be included
in the mailing list. A fortnightly list
of expected arrivals is also sent to the
agents.

(b) Does not arise.

Shri Yajnlk: May I know if great
delay takes place in issuing for sale
the publications of scveral depart-
ments and reports of several com-
mittees and teams for general con-
sumption and for use of Umvermiel
and colleges?

Shri Anil K. Chanda: 1 think I
should make the position of our Minis-
try clear with regard to these publi-
cations. We are merely the printers
and also the stockists. But the author
Ministry is the authority to decide
about the disposal of the published
literature. Sometimes it so bhappens

decide that it is a saleable item. l'ul'
instance, in respect of the Foodgraina
mmcmmmnﬁnh




Shri C. D. Pande: Are Government
aware that there are a large number
of publications which have got doubt-
ful publicity value? If so, will Gov-
ernment take steps to assess their
publicity value and curtail expenditure
on them?

Shri Anll K. Chanda: I have said
that so far as we are concerned, we
are just the printers and stockists.

Shri C. D. Pande: The Minister of
Information and Broadcasting has said
that he is not responsible; the other
Minister has said that he is only res-
ponsible for printing. Then which Is
the department responsible for publi-
cation of these things?

Shri Anil K. Chanda: The Ministry
voncerned is the authority responsible,

Some Hon. Members rose—

Mr. Speaker: He just gave the
answer that the Ministry concerned is
responsible, and it is only on their
advice that the publications are
. Thizs question has been
sufficiently answered.

Shri Tangamani: May I know whe-
ther Government have received com-
plaints that the Manager of Publica-
tions does not acknowledge letters
a-mﬂmuuhtheymmxmbeu
»

o Anil K, Chanda: I am not aware
to

Shri
it. If a specific instance is brought
my notice, I shall certainly look

Bome Hon. Members rose—

Mr. Speaker; There are a number of
questions. Hon. Members ought to be
able to know on which question larger
time ought to be devoted and which
gquestions have to be passed over as
quickly as possible.

Small Beale Industries

+
X Shri B. Das Gupts:
lm{m Ghosal:

Will the Minister of Commercs and
Industry be pleased to state:

(a) whether the Reserve Bank of
India has examined the question of
extending its scheme for providing
financial facilities to small scale in-
dustries; and

(b) if so, what are those
tries?

The Minister of Industry (Shri
Manubhai Shah): (a) and (b). A
statement is laid on the Table of the
House. [See Appendix VI, annexure
No. 56.]

Shri B. Das Gupta: From the state-
ment, I find that the bank provides
financial assistance to approved small-
scale and cottage industries. May 1
know whether the lac industry in
Purulia and in other places, like Dal-
tonganj etc. is also approved us a small
scale and cottage industry?

Shri Manubhal Shah: The lac indus-
try is specially dealt with by the Indian
Lac Cess Committee. If the hon.
Member wants to know anything
about lac, I will certainly be prepared
to furnish the information.

Shri B. Das Gupta: 1 want to know
about the cutlery industry.....,

Mr, Speaker: The hon. Member had
put down a general question. Now
he is going into details. There are a
thousand industries. Does the House
expect the hon. Minister to carry all
the figures in regard to these Indus-
tries at his fingers’ ands?

Shri B. Das Gupta: No.

indus-



Mr. Bpeaker: If he is interestid in
1ac and cutlery, why did he not specl-
fically put them down?

Shril B. Das Gupta: In the statement,
he has already said that assistance is
given to approved cottage small-scale
and cottage industries. Do these come
under that category?

Mr. Speaker: Hon. Members must
. gnow the limits of a question and the
answer. If a general guestion of this
kind is put down, a statement |is
placed on the Table of the House. The
statement may refer to some 20 indus-
tries. Shall we allow questions on
those industries and request the hon,
Minister to go into each of them?
Statements could not be taken ad-
vantage of in this manner, and item
by item gone into. He should have
specifically referred to one or two
industries. The Minister cannot be ex-
pected to answer with regard to all
the items; he cannot have all the
figures at his fingers' ends.

Shri Tangamani: There is an ap-
proved list. After the approved list
has been completed, the statement says
that there are three industries on
which inquiry is going on, of which
on one the inquiry is concluded. The
question is whether inquiry will be
started in the case of a particular
industry.

Shri V., P, Nayar: This is the first
time that we know that three more
industries have been taken up for in-
quiry. '

Mr. Speaker: If a statement is given
in answer to a general question giving
a number of entries, we shall not go
on entry by entry and then ask ques-
tions of detail. If any hon. Member
is interested after looking into the
statement, he may put down a sepa-
rate question asking for particulars
regarding that particular industry or
item.

Shri Manubhal Shah: I may amplify
for the information of hon. Members
that investigations are going on in res-
pect of the leather and " ir industries.

Shri Manubhal Shah: The industry
will have to be very widespread be-
fore the Reserve Bank is asked to
really go to its assistance, because
the Reserve Bank and the apex co-
operative banks which handle these
loans are situated in each State. Bo
we take that industry which is spread
over broadly. As the hon. House will
agree, leather and coir are very
widely spread.

S8hri B. Das Gupta: Cutlery is one
of the prominent industries. I wantad
to know whether it had been included
in this category or not.

Shrl Manubhai S8hah: The cutlery is
not specifically a small-scale industry.
1t is manufactured in large-scale,
medium size and small-scale units.
The Reserve Bank scheme is funda-
mentally meant for assisting the co-
operative movement. ‘Those things
which come under the larger orbit of
co-operatives, like leather, coir, hand-
loom are taken up by the Reserve

Bank. Then there are the State ..

Financial Corporations. Then the
State Industries Acts are there. The
State Bank of India has schemes
which are intended to cover every
sort of cottage, village, medium and
small-scale  industries. There are
different financial institutions in the
country.

Shri V. P. Nayar: The hon. Minister
has referred to the coir industry, I
find from the statement that the in-
quiry has been concluded. I want to
know from what time the coir industry
will get facilities of accommodation
from the Heserve Bank.

Shri Manubhai Shah: I can assure
the House that as soon as the exami-
nation is over, it is our intention -
request the Reserve Bank to go to
help of the coir industry. I can
sure him that when the

%fﬁe




“7'se oemipiete, and if we find that the

Reserve Bank is agreeable to the re-
ecommendations, we shall implement
the recommendations.

Shri Gajendra Prasad Sinha: One
question, Sir.

Mr. Speaker: I have allowed a num-
ber of questions.

Shri Gajendra Prasad Sinha: Sir, 1
was allowed but the other hon. Mem-
. ber intervened.

Mr. Speaker: But, can I allow all
the 500 Members to put questions?

Trade with Germany

*1338. Shri B. C. Mullick: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether it is a fact that some
Indian businessmen had made ad-
vance payments before the War to
German concerns for imports from
that country which could not mate-
rialize;

(b) whether some representations
were made by the Indian Govern-
méat to the Governments in  East
and West Germany for the refund
of those payments; and

(e) it =0, the replies reccived from
them?

The Minister of Commerce (Shri
Kanungo): (a) Yes, Sir.

(b) and (¢). The question of the
settlement of various kinds of Indian
claims which have been registered
with the Indian Custodian of Enemy
Property is under the active consi-
deration of the Government.

Shri B. C. Mullick: May I know
how many businessmen made these
advances and what are the amounts?

Shri Kanungo: There are the
claims registered which, so far are of
the order of Rs. 63 lakhs.

HMH Ofﬂm 7404
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*1357. Shrl Tangamani: Will the
Minister of Information and Bread-
casting be pleased to state;

(a) whether the English flm
“Bhowani Junction” has been released
in cinema houses in various centres in
India;

(b) whether protests have been
received regarding the exhibition of
the film; and

(c) if so, the action taken by Gov-
ernment in the matter?

The Minister of Information and

Broadcasting (Dr. Keskar): (a) and
(b) Yes, Sir. .

(e) The film has been allowed only
atter the deletion of objectionable
portions,

Shri Tangamani: May I know, if,
even after the deletion of the objec-
tionable portions, it contains portions
distorting the R.LN. strike of 1948 and
the Railwaymen’s strike of 19487

Dr. Keskar: I cannot go into the
details of what film contains. But,
after a number of complaints, the
Central Board of Censors and the
Government have carefully scen the
film and the producers were told that
the film could be allowed only if they
cut those portions out; and they
voluntarily cut them out. That was
why the film was allowed.

Shri Tangamani: I have urysclf seen
the film. Muy [ know if the Gov-
ernment does not consider that it is
a slander .of twa political parties,
namely, the Communist Party and the
Congress Party?

Dr. Keskar: If the hon. Member
has any complaint against the film and
if he sends it to me in writing, I will
certainly look into it.

Shri Tangamani: May I know ‘whe-
ther it does not contain scenes which
show that although the Congress



what he knows. These questions are

must choose those remedies and not
come and tell here what the hon
Minister does not know. The hon.

Hour i-l not for giving information to
the hon. Minister but for eliciting in-
formation from the Minister.

Next question.
Shri Tangamani: One question, Sir.
Mr, Speaker: I have allowed him a

Shri B. 8. Murthy: May I know
whether the book as such is m tirade
mgainst the political movement in
India and also against the Anglo-
Indian community in perticular.
Therefore, ,

Mr. Speaker: The hon. Minister
has said that he does not know.

Shri Tangamani: It is a tirade
against the Anglo-Indian ecommunity

also, Sir.

Shri V. P. Nayar: If this is going
to be the atlitude of Government,
millions of people would have seen
it and much harm would be done and
there would be no remedy.

Mr. Speaker: The question relates
to a specific film and it says, in clause
(b), ‘whether protests have been re-
ceived regarding the exhibition of the
film’. I am sure before the hon. Min-
ister gives his reply in the House he
must have looked into it why there
should have been so many protests.
It iz not a gencral question but relates
to a particular film, ‘Therefore, if

Shri B. 8. Muarthy: No, no.

Dr. Keskar: It is a question of opi-
nion. The Government have very
carefully seen the film; and we feel
that whatever objectionable portions
were there have been cut out. But,
if an hon. Member feels that a parti-
cular sequance is still objectionable, 1
am prepared to look into it if he sends
it to me in writing. It is no use re-
peating the same thing, which, to me,
is a matter of opinion.
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Seme hem, Members: In English
also.
Mr, Speaker: Yes.

Shri Abid All: (a) A summary
is placed on the Table of the Lok
Sabha. [See Appendix VI, annexure
No. 371

(b) The recommendations are being
sxamined.
ofY T xS ¢ & O ATHAT 9T
# v o fis 43 wodt wer # 7 AT
foor ot s g8t fod s A A
qT W Wy, At A Sfaer o
& wif v o @ ¢ 1 1@ 7 fod
7ot § w wmte § 7

wt affir wet : wrw wTw T
& a7t v & oy § 1 e artfas
¥ froie Fmar wmgw @ @Y & SR
A g |

oft qew autw ;oo gfafa & st
o fae & § 39§ @ @ AgEpr
A 9T, Y wFW § 92, Wr WA,
R o & e d, maaaag
# 7z e ArEer § 5 daew @
NG A T KR § AT F
o 9 74 T g e
FAA IS BT @G ?

ot wifay soft - gt § T o A
29w w G F R frae s @

ot grow : gw fror §
s o 7g fear gem 2

“In view of the growing im-
portance of the motor transport
industry, Government should con-
sider the appointment of a Com-
mission. .."
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Shri Tangamani: The hon. Minis-

ter assured the House, last time when
Shri Gopalan’s Bill was brought,
that new legislation will be brought
as soon as the recommendations of
the Tripartite Committee are re.
ceived. Now that the recommend-
ations are before us, will Government
bring in legislation on the basis of
those recommendations .in this
session?

Shri Abld Ali: That is what I said. I
just now replied that the report is
under examination and we propase
to bring a Bill as soon as it is
possible to do so.

Wywydr . g s fs
t fr v@ w38 & o wnix & Suwr
1o a7 § fs gt = gaem = ¥R
w fer A wiger @ wt fowr
WAy ¢ 92 W fav AR & oy
wfewg & 1 afx ag a7 ¢ ot W TOw
ant § 5§ e frran mav @ ?

st wifer aht oW g
A e F ity 2 ¥
THY ®Y 70T A ¥ 1 9 S e F
wT YT g ¥ are § gw fare w1
@?E

Replanting of Rubber

*1344. Shri V. P. Nayar: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the progress made in replanting
Rubber where the Rubber plants are
old or uneconomic; and
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(b) how far the scheme of pro-
gressed in the last three years?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) and (b). A scheme for replanting
70,000 acres of old and uneconomic
rubber lands with high yielding
strains, spread over a period of 10
years is being implemented from 1957.
The Scheme provides for the payment
of subsidy by the Rubber Board to the
growers. Against the target of 7,000
acres for 1957, subsidy has been
sanctioned for 6,231 acres. An amount
of Rs. 3,58,017/- has been granted upto
the end of February, 1958 and 2,516
acres of land were replanted upto
14th February, 1958.

According to the books of the
Rubber Board about 3180 acres have
been replanted from 1954 to 1956 out-
side the subsidised Replanting
Scheme.

Shri V. P. Nayar: I want to know
the amount of subsidy given per acre.

Shri Satish Chandra: The subsidy

is given at the rate of Rs. 250 to

Rs. 400/-per acre depending on the
size of the holding.

Shri V. P. Nayar: May I know
whether Government are paying any
compensation in lieu of cutting away
the uneconomic trees, apart from the
subsidy for new planting?

Shiri Satish Chandra: There is no
such scheme.

Educational Institufions

*1345, Pandit D. N. Tiwary: Will
the Minister of Labour and Employ-
ment be pleased to state:

(a) whether it is a fact that grants-
in-aid is given to various educational
institutions in the coal-field areas
from the Coal Mines Welfare Fund;
and

(b) if so, whether any such aid has
been given in Bihar coalfield areas in
1956-57 and 1957-58 so far?
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The Deputy Mm.lsber of Labour
(Shri Abid Ali): (a) Yes.

(b) A total non-recurring grant-
in-aid of Rs. 500/- was given to some
of the lower primary schools in Bihar
during 1956-57 for purchase of furni-
ture and eguipment.

Pandit D. N, Tiwary: May I know
whether this ‘grant is confined to
lower primary schools or given to
higher schools and colleges also?

Shri L. N. Mishra: At present it is

confined to the lower primary schools =

only.

Pandit D. N. Tiwary: In view of the
fact that in Bihar all the lower pri-
mary schools are being managed by
the District Boards and Municipalities,
why do Government give aid to these
schools which are financed by the
District Boards and Municipalities and
why not they give that to the District
Boards and Municipalities to be spent
through them?

Shri L. N. Mishra: It has been ex-~
actly under consideration. The Coal-~
mines Welfare Fund Advisory Com-
mittee at a recent meeting has decid-
ed to stop this payment of grants te
the lower primary schools with effect
from 31st March, 1959, because we feel
that it is a duplication of the grants
to the schools.

Mr. Speaker: The Question Hour
is over,
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Border Incident

J Shri Vajpayee:
*1324. { S Db

Will the Prime Mipnister be pleased
to state:

(a) whether it is a fact that scme
Pakistani military-men entered into
Indian territory at Rihyamukh, in
Belonia Division on the 17th January,
1958, and shot dead two Indian
nationals;

(b) if so, the details of the inci-
dent; and

(c) the action taken in
thereto? regard

The Parliamentary Secretary to the
Minister of External Affairs (Shri
Sadath All Kban): (a) and (b).
According to reports from the Tripura
Administration two armed Pakistani
policemen trespassed into Indian terri.
tory on January 18th, 1858, and
attempted to kidnap an Indian natio-
nal in a fleld near Hrishyamukh bor-
der in Belonia Sub-Division on the
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Tripura-Bast Peskistan border. The
unarmed Indian nationsl apparently

of Indian nationals collected at the
spot, and the Pakistani policemen
then retreated into Pakistan territory.
The East Pakistan Government have

High Commission, Karachi and Deputy
High Commissioner Dacca have also
lodged protests with the Government
of Pakistan and the Government of
East Pakistan,

Italian Engineer

*1331, Shri Damani: Will the Min-
ister of Works, Housing and Supply
be pleased to state:

(a) whether Prof. P. L. Nervi, an
Italian Engineer, was invitedq by the
Government of India to advise Indian
engineers for effecting economy in
tre construction work;

(b) whether he has submitted an
report or made any observations;
and

(e) if so, the nature thereof?

The Deputy Minister of Works,
Houslng and Supply (Shri Anil K.
Chanda): (a) Yes, Sir; Prof. Nervi
who happened to be visiting Karachi
was invited by this Ministry to give
advice to the Selected Building Pro-
Jects team of the Committee on Plan
Projects and to deliver lectures to
Indian Engineers at Delhi, Bombay,
and ::;gutta to explain the method of
Jre- cating and erecting lo
structures, et
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(b) He has not asked to submit any
report; but specific problems relating
to RCC. and steel structures were
dimpaedﬁthhmmhh advice

JObtained.

(c) A summary of discusslons is
laid on the Table of the House. [See
Appendix VI, annexure No. 58]

Kalgmkari Prints

*1382. Shri Heda: Will the Minister
of Commerce and Industry be pleased
to state:

(a) whether Government have
studied the process of vegetable
paints with particular reference to
Kalamkari prints in Andhra Pra-
desh at Masulipatam; and

(b) if so, whether Government
have any scheme to expand this in-
digenous industry?

The Minister of Industry (Shri
Manobhai Shah): (a) Yes, Sir. Ex-
periments and study in this matter are
in progress.

(b) No specific schemes for expan-
sion of this industry has so far been
drawn up pending the results of the
experiments.

Fruit Canninng Industry

Shri A. K. Gopalan:

‘1. Shrl Vasudevan Nair;

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether it is a fact that :the
Fruit Canning Industry of Kerala have
requested for help to export their
products to foreign countries;

(b) if so, the quantity and variety
they have offered for export; and

(c) the steps taken towards that
direction?

The Minister of Commerce (Bhri
Eanungo): (a) The Fruit Canning
Industry of Kerala have not, a3 a
whole, approached Government for
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have approached Government with
their problems relating to exports,

(b) As far ax Government are
aware no specific quantity of canned
fruit products has been offered for
export. Pine apple products are the
majer items in Kerala which can be
offered to foreign buyers.

(c) The various points raised by
the canners are being examined

15th Indian Labour Conference

*1339, Shri T. B. Vittal Rao: Will
the Minister of Labour and Employ-
ment pleased to state:

(a) whether the proceedings of the
15th Indian Labour Conference held
in July, 1957 have since been publish-
od;

(b) if not, the time by which they
are likely to be published; and

(c) the reasons for the delay?

The Deputy Minister of Labour (Shri
Abid Ali): (a) Yes.

(b) and (c). Do not arise.

Indian Manganese Ore

*1340. Shrimatl Dla Palchoudhari:
Will the Minister of Commerce and
Industry be pleased to state:

(a) whether it is a fact that the
question of bulk sale of Indian man-
ganese ore on a long term basis is
under the consideration of the Gov-
ernment of India;

(b) if go, when it is likely to be
#inalised; and

(c) the broad details of the propos-
ed bulk sale?

The Minister of Commerce (Shri
Kanungo): (a) Yes, Sir. A proposal
for the bulk sale of manganese ore
to the U.S.A. against the import of
wheat ig under consideration.

(b) It is difficult to anticipate a
time limit at this stage.
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(c) It would be not in the business
interest of the Corporation to give
details of deal as it is still wunder
consideration,
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U. N. Commissien’s Report on Protec-
tion of Minorities

*]343. Shri Vajpayee: Will the
Prime Minister be pleased to state:

(a) whether Government has re-
ceived the Report of the TUnited
Nations' Sub-Commission on the pro-
tection of minorities and prevention
of discrimination; and

(b) if so, whether a copy of the re=-
port will be laid on the Table?

The Parliamentary Secretary to the
Minister of External Affairs (Shrl
Sadath All Khan): (a) and (b). Yes.
A copy of this report is placed on the
table of the House. [Placed in the
Library. Lt—#885/58.]
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Displaced Persons in Barrackpur
Transit Camp

*1346, Shrimati Renu Chakravartty:
Will the Minister of Rehabilltation
and Minority Affairs be pleased to
state:

(a) the number of years the dis-
placed persons in New Barrackpur
Transit Camp have been awaiting
rehabilitation;

(b) whether land owners are agree-
auble to sell the land outright to Gov-
ernment at a rate lower than the pre-
vailing market rate;

. (c) the reasons for not buying the
land; and

(d) whether it is a fact that this
centre has now been declared a tran-
sit centre?

The Parliamentary SBecretary to the
Minister of Relmbilitation and Mino.
rity Affairs (Shri P. 8. Nasker): (a)
to (d). A statement is laid on the
Table of the Sabha. [See Appendix
VI, annexure No. 59)
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Machine Tools

Shri Heda: Will the Minister of
Commerce aind Industry be pleased to
state the measures taken so far to
achieve self-sufficiency in the matter
of production of machine tools in the
country?

The Minister of Industry (Shri
Manubhai Shah): Governmeni have
taken the following steps to ensure
rapid progress of the Machine Tool
Industry:

(i) A integrated production pro-
gramme has been recommend-
ed for the major units in the
private sector of the industry,
so as to ensure proper deve-
lopment of the same, New
projects and shadow factories
in this sector are encouraged.
The Industry is also eligible
for financial assistance through
the National Industrial Deve-
lopment Corporation.

(ii) Where the private sector has
not been able to come for-
ward, the Government them-
selves step in for the dewve-
lopment of machine tools
capacity. The production pro-
gramme of the undertakings
in the Public Sector have been
diversified to maximise the
production of machine tools.
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{lii) A Development Council has
been get up to advise on the
speedy development of this In-
dustry.

‘With all these measures about 50%
of the requirements of the country in
machine tools are expected to be met
by indigenous production by 1980-81.

House Building Advance

*1349. Shri Tangamanl: Will the
Minister of Works, Housing and Sup-
iy be pleased to state:

(a) whether the Central Govern-
ment employees have been granted
amount for house building as House
Building Advance;

(b) how many employees of Posts
and Telegraphs Depariment have
been benefited up to date; and

(e) whether the scheme extends to
<lass IV employees?

The Deputy Minister of Works,
Housing and Supply (Shri Anll K.
Chanda): (1} Yes, Sir.

(b) Upto the 22nd March 1858, ad-
wvances have been <sanctioned to 15
employees of the Posts and Tele-
graphs Department.

(¢) Yes, Sir.

Mining Boards

*1350. Shri T. B. Vittal Rao: Will
the Minister of Labour and Employ-
ment be pleased to state:

fa) the number of Collieries or
regions when Mining Boards as con-
templated under the Indian Mines
Act, 1952 have been constituted; and

(b) the reasons for not constituting
ihe same in some regions?

The Deputy Minister of Labour
(Shri Abid Ali): (a) Mining Boards
are functioning jn the States of Bihar,
‘West Bengal and Madhya Pradesh.

{b) Certain particulars required for
‘the constitution of the Mining Boards
are still awaited from the State Gov-
ernments.
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Border Incident

*1351. S8hrl Raghunath Singh: Will
the Prime Minister be pleased to state
whether it is a fact that Pakistani
armed forces personnel opensd fire
on Indian Union Territory from the
Sylhet-Cachar border about 25 miles
i;o;;m Karimganj on the 11th March,

7

The Deputy Minister of External
Affairy (Shrimati Lakshmi Menon):
Yes, Sir. A statement is being made
today,

Washington International Trade Falr

o135z, J Shri Vajpayee:
" | ™l Raghunath Singh:

Will the Minister of Commerce and
Industry be pleased to state the steps
taken by the Government of India to
avail of the opportunities for stimulat-
ing Indian trade offered by the forthe
coming Washington International
Trade Fair?

The Minister of Industry (Shxi
Manubhai Shah); Select handicrafts
products suited to the U.S5.A. market
will be displayed in the Seattle Fair
by the All India Handicrafts Board.
Two private concerns which have
arranged independently to display
their goods at the Fair have also been
given facilities.

Iimenite Sand in Ratnagiri

*1353. Shri Assar: Will the Prime
Minister be pleased to state:

(a) whether Govérnment are aware
that a large quantity of ilmenite
sand with titanium is available onthe
coast of Ratnagiri District from Raji- -
wada to Malgund in Bombay State;

(b) whether Government are aware
that large quantity of this sand had
been exported;

(c) i? so, whether its export has
been stopped now; and

(d) whether Government have any
scheme to set up a plant for the pro-
duction of titanium?



" Prime Mitister snd Minister of Ex-
ternal Affairs (Shri  Jawabarial
Nehru): (a) Yes

(b) No. The total quantity of this
sand exported during the last five
years is only about 600 tons, although
licences were granted for the export
of 6,000 tons.

(¢) No.

{d) No. There is suiready a plant in
Kerala for the production of titanium
dioxide.

Technical Training School at Bhal

*1354. Pandit D. N, Tiwary: Will
the Minister of Labour and Employ-
ment be pleased to state:

(a) the progress made in the estab-
lishment of a Technical Traming
School at Bhuli (Dhanbad) as a joint
enterprise of the Bihar Government
and the Coal Mines Welfare Organi-
sation; and

(b) the estimated cost, both recur-
ring and non-recurring?

The Deputy Minister of Labour
(Shri Abid Ali): (a) The proposal to
open a Training Institute at Bhull
under the Crafismen Training Scheme
is still under consideration.

(b) Details of the Scheme including
cost etc. are being worked out in con-
sultation with the Government of
Bihar.
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Messrs. Atie Industries (Private)
Limited

1816, Shri V. P, Nayar: Will the
Minister af Commerce and Indusiry
be pleased to state:

(a) whether a three crore project
ig under construction for the Manu-
facture of Vat Dyes for Indian Tex-
tile Industries by Messrs. Atic Indus-
tries (Private) Limited;

L ]
(b) whether this company is a
combination of Messrs. Atul Pro-
ducts Ltd. and the Imperial Chemi-
cal Industries; and

(c) if so, the nature of financial
participation of each?

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri):
(a) to (c). Messrs, Atic Industries
(Private) Ltd., a joint enterprise of
Messrs. I'nperial Chemical Industries
and Messrs, Atul Products Ltd., have
already started production of Vat
Jad Green Dyes. Their authorised
capital is Rs. 5 crores of which
Rs. 1'20 crores has been paid up.
This has been subscribed by these
firms in equal proportion. Their
licensed capacity for Vat Dyes is
6,498,000 Jbs. and for Solubilised
Dyes 6,110 lbs. per month. Tt is
understood that the two firms are
in further negotiations with a wview
to develop the manufacture of other
range of dyes. Details are not yet
available,

Bxport of Pepper and Cashew
: Kernels )

1817, Shri Ram Krishan: Will the:
Minister of Commerce and Industry
be pleased to state the detailed:
measures taken by Government to
promote the export of pepper and.
cashew kernels?

The Minister of Commerce and.
Industry (Shrl Lal Bahadur Shastel):.
Measures taken by the Government.
to promote the export of Pepper and:
Cashew Kernels are:—

1. In May, 1955 the Central Gov-
ermmment constituted the Cashew &:
Pepper Export Promotion Council
to undertake various measures for-
the promotion of trade with foreign
countries in the two commodities. The
Council is being given substantial
financial assistance by way of grant.-
in-aid by the Central Government.

2. The Council has participated ina
the Exhibitions held in the follow--
ing countries:—

(i) East Germany (twice);
(ii) Gold Coast, Africa;
(iii} Czechoslovakia;
(iv) West Germany (twice);
(v) Yugoslavia;
(vi) Italy (four times);
(vii) Japan;
(viii) U.S.A. (thrice);
(ix) Poland;
(x) Syria;
(xi) France;
(xii) Sweeden;
(xiii) China;
(xiv) Khartum.

3. Samples of Cashew Kernels and®
Pepper have been displayed in
Government showrooms abroad and
free distribution of Samples has
been arranged through Indian Mis-
slons,

Publicity is being arranged in.
foreign countries through distribue
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-gte. Press advertisements are wlso
released.

4. In August,
consisting of four Members

.gution

-of the Council was sent to the
<Cantral Eurcpean countries for sur-
wveying new markets and developing
-axisting ones,’

1956, a Trade Dele-

5. The Council has been publishing
-a monthly pamphlet under the cap-
‘tion ‘Cashew and Pepper Bulletin'
containing useful information which
‘may enable the exporters to enter
into contracts with foreign buyers
-at advantageous prices.

8. Efforts are being made through
‘the State Trading Corporation to
find new markets to diversify the
-export Trade, New Markets in
USSR, Bast and West Germany,
‘Sweeden, France and Switzerland
have been located for Cashew Kernels
and in East Germany, Denmark,
Bwitzerland, Rumania, Poland and
«Czechoslovakia for pepper.

7. The Council has engaged ento-
mologists for regular inspection of
-cashew factories, godowns etc, in
«<order to help in the maintenance of
proper hygienic conditions, to suggest
remedial and preventive measures
for control of pests, and to supervise
“fumigation of plants and equipment
‘where ‘necessary. These steps are
likely to ensure better quality of

i Weiden deniors  MUARCHML < Weitw Ao
tion of  printed aiterature, - Tesliets

Poland, USSR and Yumllvh.
Cashew Kernels have also been
included in Trade Agreements with
Norway and Sweeden. Pepper has
signilarly been included in Trade
Agreements with Bulgaria, Burma,
Czechoslovakia, Egypt, Iraq, Italy,
Rumania and North Vietnam.

Industrial Centres

1818, Shri Ram Krithan: Will the
Minister of Labour and Employment
ke pleased to state the number and
names of Industrial Centres selected
by the Government of India for con-
ducting family budget enquiries?

The Deputy Minister of Labour

‘goods and less complaints from (Shri Abid Al): The information is
-forelgn buyers. as follows:—
State Factory Workers Mines Workers Plantation Workers
Asam. 1. Dighoi  (including 1.
Tinsukia), 2. Ra North.
: #:mn Dooma
.Bthar, 2. Jamshedpur. . 1. Jharia, -
3. Mnghyn-]l:nl.!pul' 2. Kodarma.

Naomundi.




Bombay. . 8 v Bombay Cit
bay. 4 ¥

sead ssan

: Nagpuir.
) Sholapur. i
Madhya Pradesh . 9. Bhopal. 4. Balaghat,
™ 10, Indore.
11, Gwalior.
Madras . 12. Madras, 5. Coonoor.
13. Madural.
14. Colmbatore.
Andhra Pradesh, 1s. Guntur. City. 5. Gunrur,
13. Hyderabad City.
Orissa, . . . 17. Sambalpur. 6, Barbil. eria
Uttar Pradesh. . . 18, Kanpur.
19. Varanasi,
20. Ssharanpur,
West-Bengal., . . 21, Calcutta, 7. Raniganj. 6. Darjeeling.
22. Howrsh, 7. Jalpaigur
23. Asansol.
Mysore, . . . 24. Bangalore City, 8. Kolar Gold 8. Chickmagular,
14 Fields. 9. Ammathi,
Kerala, . . . 2. Ernakulam. 10. Munnor,
26. Alwaye, .
Tunjab. . 8 . 27. Amritsar, . rae
28. Ysmunanagar.
Rajasthan. . . 29. Juipur,
30, Ajmer.
Delhi. . f . 31, Delhi. .
Jammu & Kashmir, . 33. Srinagar, are
Tota) number of
] 10

centres. 32

" Workshops for Industries

1819, Shri Kumaran: Will the
Minister of Commerce and Indusiry
be pleased to state:

(a) at what sta.:e is the scheme for
the establishment of the following
workshops in Kerala:

1. Machine Tool Factory at Ettu-
manoor;

2, Motor Manufacturing Unit at
Thiruvilla;

3. Stainless Steel Utensils con-
cerns at Attingal;

4 Tin Can and Tin Painting
Centre at Muvattupuzha;

5. Engineering Tools Service at
Alleppey; and

(b) whether it is a fact that valu-

able machinery and equipment secur-
ed for these workshops are lying
idle, exposed to sun and rain due to

want of building to house them?

The Minister of Commerce and
Industry (Shri Lal! Bahadar Shastrl):
(a) and (b). A statement is attached.
[See Appendix VI, annexure No, 81)

Spare Parts of Motor Cars
1820. Shri Pangarkar: Will

Minister of Commerce and Industry

be pleased to state:

(a) the value of spare parts of
motor cars manufactured in India

during 1957-58;



(e} if so, the value of the exports
and the names of the countries where
the exports are made?

The Minister of Commerce and
Industry (Shri Lal Bakadur Shastri):
(a) Figures are not maintained for
motor cars only; also the value of
the spare parts manufactured by the
automobile manufscturers in addi-
tion to their main production of
vehicles is not available, The total
value of parts (excluding rubber
items) produced by the licensed
ancillary industries in 1987 was
about Rs. 5:1 crores.

(b) and (c). Separate figures are
not maintained of the export of
spare parts of automobiles. During
Aprii-September 1857, about Rs. 5
lakhs worth of *“Bodies, chassis
frames and other parts for road
motor wvehicles (except parts’ for
motor cycles and side-cars)” were
exported to sixteen Asian and Afri-
can countries.

Subsidised Industrial Housing Scheme
in Bombay

1821, Shri Pangarkar: Will the
Minister of Works, Housing and
Supply be pleased to state:

(a) the amount sanctioned to the
Bombay State by way of subsidy
and loan under the subsidized Indus-
trial Housing Scheme so far; and

{b) the progress made under the
Scheme?

The Deputy Minisier of Works,
Housing and Supply (Shri Anill K.
Chanda): (a) and (b). A stalement
giving the required information is
attached., (See Appendix VI, annex-
ure No. 62,]

Shne;maklng Industry in Bombay

1822, Shri Pangarkar: Will the
Minister of Commerce and Industry
be pleased to state the amount of

Bombay State during 1987-587.

The Minister of Commeree andd
Indusiry (8hri Lal Bahadur Shasirl):
The Government of India have not -
given any assistance for the Shoe-
making Industry as such in the
Bombay State during 1957-58. How-
ever, funds to the extent of Rs. 5-568
lakhs {(Loan: Rs. 410 lakhs; Grant:
Rs. 1.489 lakhs) have been sanctioned
to the Government of Bombay for
the development of leather and
allied Industry. during 1957-58.

Displaced Persons from East Pakistam

Shri 8, M. Banerjee:
568, {Slu'l Tangamani:

Will the Minister of Rehabilitation
and Minority Affairs be pleased to
state:

(a) the amount given to UP. Gov-
crnment for the rehabilitation of dis-
placed persons from East Pakistan so
far; and

(b) the number rehabilitated?

The Parliamentery Secretary to the
Minister of Rehabilitation and Mino-
rity Affairs (Shri P. 8, Naskar): (a)
Rs. 53.53 lakhs upto the end of 1857-
58.

(b) About 1,100 families.

Auction of Evacuee Bulldings

1824. Shri Dalfit Singh: Will the .
minister of Rehabilitation and Mine-
rity Aflairs be pleased to state:

(a) the number of evacuee build-
ings which have been auctioned in
the Punjab State upto 1957; and

{b) the number of evacuee build-
ings which have been given to the
displaced persons against their
claims?



Mistority Afalre (Skri P. 5. Naskar):
~{a) 14,211

(b) 22310.

Weavers Cooperatives in Andhrs
Pradesh

1895, Shri M. V, Krishna Rao: Will
the Minister of Commerce and Indus-
try be pleased to state:;

(a) how many weavers cooperatives
have been formed in Andhra Pradesh
so far;

(b) how many handlooms bhave
come under them;

(c) how many such cooperatives
have got credit facilities from the Re-
serve Bank of India;

(d) what iz the total amount of
credit given during 1056-57 and 1857-
58;

(e) how many handlooms have
been converted into powerlooms in
Andhra Pradesh in the cooperative
fold or otherwise; and

(f) the names of the places?

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastrl):
(a) 824.

(b) 2,47,627 handlooms.
(c) Information is not available.

ments of working capital for produc-
tion and marketing came into force
from 1st April, 1957 only.

Credit limit sanctioned during 18587-
53 to the Co-operative Banks in the
State amounted to Rs, 54'28 lakhs as
on 20th March, 1958.

(e) None.
(f) Does not arise,
L.

7436

1836, 8hri M. V. Krishna ERao: Will
the Minister of Commerce and Indas-
try be pleased to state:

(a)the amount spent in the State
of Andhra Pradesh for the develop-
ment of handloom industry during
the years 1857-68 so far; and

(b) the items on which the expendi-
ture has been incurred?

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastrl):
(a) and (b). A statement is attach-
ed. [See Appendix VI, annexure No.
83]

Trade with British East African
Countries

1827. Shri Rameshwar Tantia: Will
the Minister of Commerce and Indus-
try be pleased to state whether there
has been any increase or decrease in
the volume of India's trade with the
British East African countries during
1957-587

The Minister of Commerce and In-
dustry (Shrli Lal Bahadur Shastri): A
statement showing our exports to and
imports from British East African
countries for the last 4 years is at-
tached. [See Appendix VI, annexure
No. 64]

Plastic Machinery

1828, Shri Heda: Will the Minister
of Commerce and Industry be pleased
to state;

(a) whether India has started the
manufacture of plastic machimery;
and

(b) if 80, the extent of present pro-
duction and how does it compare with
our requirements?

The Minister of Commerce and In-
dustry (Shri Lal Bahsdur Shastri):
(a) and (b). A start has been made
in the manufacture of one particulsr
type of plastic machinery, namely,
Plastic Extruder. 14 machines of this



Sscond Five Year Plan ol Punjab

Shri D. C. Sharma:
1829. J Bardar Iqbal Singh:
Shri Daljit Singh:

(a) the portion of the Second Five
Year Plan in its application to Pun-
jab State, which can be considered to
have come within the description “the
core of the Plan"; and

(b) the details thereof?

The Deputy Minister of Planning
(Bhrl 8. N. Mishra): (a) and (b). The
following projects in the Second Five
Year Plan located in the Punjab came
within the “core of the Plan":—

(i) Bhakra Nangal Project.

(ii) Doubling of Delhi-Agra eand
Rewari-Delhi lines within the terri-
tories of Punjab.

Import of Stores

1830, Shri D. C. Sharma: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the total value of stores pur-
chased by the Indian Transport Ope-
rators in foreign countries during 1957-
88; and

(b) the steps taken to bring down
foreign purchases to the minimum?
The Minister of Commerce and In-
dusiry (S8hri Lal Bahadur Bhastri):
(a) The walue of stores actually
purchased by Indian Transport Opera-
tors in foreign countries is not avail-
able. The total value for which licen-
ces have been issued for transport
equipment of various kinds during the
following licences periods is, however,
as follows:—

7 Jamnaey-Jine 1957 .

July=Septamber 1937 .. 403 .,
October 1957-March 1958 9781 »
(upto 15-2~1958)

(b) The import licensing policy
restrictive. Permission to import
from abroad is granted only in
of goods which are essential
economy of our country. The
which are indigenously man
in sufficient quantity to meet the in-
ternal requirement are not allowed to
be imported.

Bharat Sewak Samaj

&

4

i

S D. C. Sharma:
lm‘{smm Iqbal Singh:

Will the Minister of Planning be
pleased to state:

Samaj in Punjab by the Centre
during 1957-58; and

(b) the amount added by the
Punjab Gqvernment to the amount
given by the Centre and the items
on which and the districts in which
this sum was spent?

The Deputy Minister of Planning
(Shri 8. N, Mishra): (a) No direct
financial aid has been given to the
Punjab Branch of the Bharat Sewsk
Samaj by the Centre during 1957-58.

(b) Does not arise.

Export of Books

1832, Shri D. C. Sharma: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the number of books exported
last year; and

(b) the foreign exchange earned on
this account?

The Minister of Commerce and In- -
dwustry (Shri Lal Bahadur Shastrl):
(a) 15,341 Cwts. during January—S8ep-
tember, 1857.

(b) Rs. 41,83,062,

R i
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(a) whether the Imperial Chemical
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course. It will be seen that the pat-
tern of investment has yet to be decid-
ed by this firm.

Development of Industries
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. 1986 and 1967 respectively;

(b) how many enterprises have
been given financial aid during the
same years; and

(c) the amount allowed to lapse
during the above period?

The Minister of Commerce and In-
dustry (8hri Lal Bahadur BShastrl):
(a) to (c). A statement giving the
available information by financial
years ig attached. [See Appendix VI,
annexure No. 65]

Displaced Persons in Bombay State

1887, Shri Assar: Will the Minister
of Rehabilitation and Minority Affairs
be pleased to state:

(=) whether it is a fact that an in-
creased amount of convenience charge
and rent is being recovered with effect
from 1949 in respect of evacuee and
Government built properties in Bom-
bay State though order for increase
‘was issued in 1953; and

(b) if so, the reasons therefor?

The Parllamentary Secretary to the
Minister of Rehabilitation and Mino-
rity Affairs (Shri P. 8. Naskar): (a)
and (b). The information is being col-
lected and will be laid on the Table
of the Sabha.
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Neon-signs

1840. Bhrl Ramakrishna Reddy: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether Government contems
plate reducing the import duties on
important components such as glass
tubes, rare gas, transformers, time
switches etc. required for the produc-
tion of neon-signs (tube lighting in-
dustry in Delhi); and

(b) whether restrictions on the size
of neon sign boards are proposed to be
removed?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastrl):
(a) No, Sir.

(b) The Delhi Administration has
approved the proposal of the New
Delhi Municipal Committee to permit
the use of Neon-Sign Boards in certain
sizes with effect from 1st May, 1058
against payment of Advertisement
Tax

Leather Indaustry
1841 Shri 8. M. Banerjee: Will the

(a) whether the leather industry in
the country is facing a crisis;

(b) if so, the reasons for the same;
and

(c) the steps taken to overcome this
crisis?

The Minister of Commerce and In-
dustry (Shri Lal Bakadur Shastri):
(a) No, Sir.

(b) and (c). Do not arise.
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Traditional Khadl

1842, Shri Kallka Singh: Will the
Minister of Commerce and Indnstry
be pleased to state:

{a) whether Government are dis-
couraging the production and growth
of traditional khadi due to the wide
expansion of the Ambar Charkha pro-
gramme;

(b) if not, what is the comparative
production of traditional khadi in re-
lation to Ambar Khadi since the com-
mencement of Ambar Charkha Scheme
and what steps have been adopted to
guard traditional khadi from the
competition that it is likely to meet
from Ambar production in the near
tuture;

(c) the amounts of loans and grants
given to Ambar Charkha production
and traditional khadi production sepa-
rately during the last two years and
how much has been received back in
repayment of loan; and

(d) the policy relating to Khadi
production with respective targets?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
{a) No, Sir.

(b) The production figures of tra-
ditional Khadi and Ambar Khadl
since the introduction of the Ambar
Charkha programme during 1856-5T7
are as under:—

Item Production
1956=57 1957=54
(u/to 31.1.58)
(Milkion Sg, Yards)
(i) Tr-ditiona}
Khidi 3577 24'96

(i) Amb r Khadi 159 650

The Khadi and Village Industries
Commission is producing mixed cloth
using both Ambar yarn and ordinary
yarn, with a view to obviate compe-
tition between the two types of khadi
cloth woven exclusively either from
traditional yarn or Ambar yarn.

(c) The amounts of grants and
loans for Ambar Charkha programme
and traditional Khadi programme dur-
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ing 1056-57 and 1087-88- (upto 3isk
December, 195T7) were as under:— )

Item xssﬁi-g‘? of 1957-58
Gramts. Loans Grants Loans

o mﬁm 8 8
* . . l "
@) Amb 555°58 201°81 199°0U I21°5X
Khadi 118-40 19323 8750 28040
The total repayment in respect of
traditional Khadi upto 31st December,
1857, amounted to Rs. 80-78 lakhs and
that in respect of Ambar Khadl to
Rs, 3-14 lakhs,

(d) The target of production for
the traditional Khadi Industry in any
given year is fixed on the basis of
past performance of the agencies en-
gaged in the production of Khadi and
their capacity to organize and pro-
vide facilities for additional produe-
tion. The targets of production dur-
ing the current financial year (1957-
58) are as under:—

(i) Traditional Kh di  Ras. 7 crores worth

for rougthly 35 million yards

(ii) Ambar Khadi 20 million yards,

Scholarships

1843. Pandit D. N. Tiwary: Will the
Minister of Labour and Employment
be pleased to refer to the reply given
to Unstarred Question No. 1400 on the
10th December, 1857 and state:

(a) whether the schme to give
scholarships to the sons and daughters
of coal miners has since been imple-
mented;

(b) if so, the number of such acho-
larships sanctioned and allocated to
the dependents of coal-miners; and

(c) the total amount given to each
student for secondary and higher-edu-
eatlon?

The Deputy Minister of m
(Shri Abid Al): (a) Yes.

(b) The number of scholarships
sanctioned for general education is 80
and for technical education 22. Of
these, 37 have been awarded for.
mmmcmw
eduoation o Iar, w
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The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shasirl):
Figures of exports last year are avail-
able for the nine months ending Sep-
tember 1857 only and compared to the
corresponding period in 1856, there
was an improvement.

Housing in Bombay State

1846. Shrl Assar: Will the Minister

of Works, Housing and Supply be
pleased to state:

(a) the total amount of loans allot-
ted to the Bombay State for various
housing schemes during 1856-67; and

(b) whether the whole amount has
been utilised?

The Deputy Minisiter of Works,
Housing and Supply (Shr1 Anill K,
Chanda): (a) and (b). A sum of Rs.
392-03 lakhs was allocated to the Bom-
bay Btate under the wvarious Housing
Schemes during 1858-57. Of thia
amount, the State Government utilis-
ed Rs. 181'34 lakhs (by way of loan
and subsidy) during the year.

Silk Industry
1847, Shri Banganna: .Will the

(a) whether any amopnt has been
given to the Btate of Orissa during
the year 1937-58 for the development
and promotion of silk industry; and

™) if 05, to what extent?

Industry (Shri Lal Bahadur Shastri):
{(a) Yes, Sir.

(b) A sum of Rs. B5,518 has been

sanctioned as grant and Rs, 057,050
as loan.
Metric System of Weights and

Measures
1848. Shrl Sanganma: Will the
Minister of Commerce and Industry
be pleased to state:

(a) what is the cost of each unitof
Metric Measures for commercial
use; and

(b) the place of manufacture of
these Metric Measures?

The Minister of Commerce and
Industry (Shri Lal Bahadur Shasirl):

(a) It is too early to make any
estimate of the cost of manufacture
of wvarious categories of metrie
weights and measures by establish-
ments in the private sector, since
production of these weights and
measures on a large scale has not
begun yet.

(b) A statement giving the names
and locations of establishments cap-
able of manufacturing metric weights
and measures is attached. [See
Appendix V1, annexure No. b4|

The list is not exhaustive and
addition will be made to it from
time to time.
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Ambernah Woollen Mills

1852, Shri Assar: Will the Minis-
ter of Rehabilitation and Minority
Affairs be pleased to refer to the
reply to supplementary on Starred
Question No. 18 on 11th November,
1057, and state the name of the

to whom the Ambernath
Woollen Mills has been sold and the
amount thereof?

The Parliamentary Secretary to
the Minister of ERehabllitation and
Minority Affairs (Shri P. 8. Naskar):
The Government has entered into
an agreement with Kanwar Raj Nath
for the sale of the Mills to him for
Rs. 50,11,000,

Central Labour Institute

1853, J Shri 8. M. Banerjee:
 Shri Mubammed Elias:

Will the Minister of Labour and
Employment be pleased to lay a
statement showing:

(a) the site where the new building
of the Central Labour Institute Is
being constructed;

(b) the time by which the construc-
ﬂmhm to be completed;

Wl mn

(c) whether any fund was allocated.
for the construction of this building
during the First Five Year Plan;

(d) if so, the amount allocated and.
actually spent during the First Five
Year Plan;

(e) the amount allocated for its
construction in the Second Five
Year Plan; and

(f) the estimated requirement on
yearly basis during the Second Five
Year Plan period?

The Depuly Minister of Labour
(Shri Abld Al): (a) At Sion In
Bombay.

(b) By the end of 1959-60.

(c) Yes, for the building at Kurla,
the construction of which was stop-
ped in February 1957 when the
extension of the Santacruz runway
was proposed. '

(d) For the building at Kurla am
expenditure of Rs. 11 Jlakhs non-
recurring and Rs. 125 lakhs recur-
ring was approved. Information~
regarding actual expenditure incur-
red is not readily available,

(e) No separate allocation has been:
made for the construction of the
building in the Second Plan, but bud-
get provision from year to year is be-
ing made.

(f) The construction of the build-
ing at the new site has necessitated
revision of the original estimate. The:
revised estimate amounts to Rs, 27
lakhs. Its yearly break down has not
yet been determined.

Board of Trustees of Coal Mines
Provident Fund

1854. Shri T. B. Viital Rao: Will-
the Minister of Labour and Empley--
ment be pleased to state:

(a) when the last meeting of the-
Board of Trustees of the Coal Mines-
‘Provident Fund was held:

(b) the subjects discussed at that.
meeting; and
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{c) the decisions arrived at?
The Deputy Minister of Labour

(8hri Abid Ali): (a) On the 35th
February, 1958 ‘
(b) and (c). A statement men-

tioning important decisions taken by
‘the Board is attached. [See Appen-
dix VI, annexure No. 60.]

Displaced Persons Colonles

Shrl B. K. Galkwad:
“”'{sm D. A. Eattl:

Will the Minister of Rehabilitation
and Minority Affairs be pleased to
refer to the reply given to Starred
Question No. 804 on the 10th August,
1955 and state the break up of the
figures of 3844 houses and the amount
of Rs. 2,93,73,746 showing separately
for each colony at Delhi such as
West Patel Nagar, East Patel Nagar,
South Patel Nagar, and Malkaganj
etc, the houses sold to displaced
persons (i) on full payment; (ii) on
instalment basis; and (iili) by public
auction?

The Parliamentary Secretary to
the Minister of Rehabilitation and
‘Minority Aflairs (Shri P. 8. Naskar):
A statement containing the required
information is laid on the Table of
the Sabha. [See Appendix VI, annex-
ure No. 70].

‘12 hrs.
PAPERS LAID ON THE TABLE

ANNUAL REPORT OF HEAVY ELECTRICALS
PRIVATE LrMrTED

The Minister of Industry (Shrl
Manubhal Shah): Sir, I beg to lay on
‘the Table under sub-section (1) of
Section 630 of the Companies Act,
1856, a copy of the Annual Report of
‘the Heavy Electricals Private Limited,
along with the audit report for the
year 1056-57. ([Placed in Library, See,
No. LT-680/58]

damumncrmw.__.,,
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ADMINIETRATION OF CoMPANIES AcT

The Deputy Minister of Commerce
and Indusiry (Shri Satish Chandra):
8ir, I beg to lay on the Table under
Section 638 of the Companies Act,
1956, a copy of the General Annual
Report on the working and adminis-
tration of Companies Act, 1956, for
the year ending the 81st March, 1957.
[Placed in Library. See No. LT.631/
58]

ESTIMATES COMMITTEE
Frrra RePORT

Shrimati Renuka Ray (Malda): Sir,
on behalf of the Chairman of the
Estimates Committee, I beg to present
the Fifth Report of the Estimates
Committee on the Ministry of Educa-
tion and Scientific Research on the
subject, ‘Cultural and International
Activities’.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC
IMPORTANCE

FmiNG BY PAKISTAN TROOPS

Sardar A. 8. Salgal (Janjgir): Sir,
under the Rule 187, I beg to call the
attention of the Prime Minister to the
following mater of urgent public
importance and to request that he
may make a statement thereon:

“Firing by Pakistani troops
across Sylhet-Cachar border”,

The Deputy Minister of External
Affairs (Bhrimati Lakshmi Menon);:
Sir, a number of Calling Attention
notices and Short Notice Questions
have been tabled in the last few days
in connection with the Indo-Pakim
border incident along the Surma
between Cacher district of Anlm and
Sylhet district of East Pakistan.
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Importance

thhhhyou, Sir, after some
discussion, declined to give your
copsent. 1 fully appreciate the con-
cern felt by the House and I am glad
to have this opportunity to make a
statement on the nature of the border
problem involved, the recent firing
and the action taken by the Indian
authorities.

The Indo-Pakistan boundary,
according to the Radcliffe Award,
runs along the left high bank of the
river Surma for a length of about 13
miles between Cacher district of
Assam and Sylhet district of East
Pakistan. The entire breadth of the
river in this region has been under
our control since partition. It was in
January 1950 that the Government of
Pakistan, while dealing with the
request from the Government of
India to give necessary facilities to the
Assam survey and settlement staff to
Eo across to the left bank of the
river in connection with settlemoent
operations in the Cacher district,
raised the question that the mid-
stream of the river should be the
Indo-Pakistan boundary. There have
been exchanges of notes in this con-
nection and there has been no reply
from the Government of Pakistan to
our last note dated 3rd March, 1956,
which established beyond doubt that,
under the Radcliffe Award, the Indo-
Pakistan boundary in this region runs
along the left high bank of the river
Surma.

Throughout the last few years,
Pakistani citizens, encouraged and, In
some cases, assisted by Pakistani
local authorities in the area, have
been attempting to contest Govern-
ment of India's sovereignty over the
entire breadth of the river upto the
last bank, particularly by attempting
cultivation of Char lands alongside
the left bank of the river. Indian
authorities have in each case protest-
eod against these attempted violations
of Indian territory and, when neces-
sary, fired in self-defence. Incidents
similar to the recent one occurred in

. ‘November-December 1954, February
1088, November 1956 and October
- 1887, In all these incidents, Indian

l_ s

authorities uted promptly to protect
our sovereign rights in the area,
Pakistani cultivators encouraged or
supported by local Pakistani autho~
rities take advantage of the continuous
land connection with Pakistani terri~
tory and attempt to raise crops on the
char lands in the river bed. Our local
authorities, therefore, have to take
necessary remedial action by protests
and, when necessary, by firing in self-
defence to contain these attempted
violations of our territory.

The recent incident started on the
11th March when Pakistani nationals
supported by Pakistani armed forces
personnel attempted to harvest crops
planted illegally by them in the Char
lands in the Surma river. When the
Indian Police patrol protested, they
were fired upon and had to return the
fire in self-defence. The unprovoked
firing later spread from the Rangpur-
Leverputa area to Harinagar, Bhanga,
Mahisasan, Barpunji, Latu and Madan-
pur areas between 11th and 2Tth
March despite a cease-fire agreement
arrived at on 21st March. Throughout,
this period, the District Magistrate of
Cacher who had kept in constant
touch with his Pakistani counterpart,
the District Magistrate of Sylhet, sent
several protests against the firing and
gave strict instructions to our police
personnel not to fire except strictly
in self-defence, The Assam Govern=-
ment also sent five protests to the
East Pakistan Government at Dacca
on 12th, 19th, 20th, 21st and 26th
March. Our latest information is that
a second cease-firc has been arrived
at on the 27th and firing has com-
pletely stopped in this region since
the afternoon of 27th March.

Demarcation of the Indo-East
Pakistan boundary of 2,480 miles has
been going on since 1650, 1,017 miles
out of a total 1,850 miles of the West
Bengal-East Pakistan border have been
demarcated. 200 miles out of a total
of 609 miles of the boundary between
Assam and East Pakistan have been
demarcated. Little progress has been
made on the demercation of the
boundary between East Pakistan snd
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[Shrimati Lakshmi Menon)

" Tripura. The House will appreciate
that demarcation of land boundaries
is a complex and laborious process
involving agreement on each yard of
the boundary, which is determined
from revenue records, maps and
ground surveys. This process is
difficult even in normal disputes
between villages regarding their land
bundaries. It is more difficult when
inter-state boundaries even within
Indian territory are involved. It is
still more complicated by the nature
of the terrain between Assam and
East Pakistan, particularly when it is
realised that this is a joint operation
between the two sovereign Govern-
ments of India and Pakistan, relations
between whom, for various reasons,
have, throughout the last 11 years,
been extremely difficult. We are
going shead with the demarcation of
the boundary as best as we can but
the pace of demarcation is not =&
matter entirely within our control

Incidents of this type are unavoid-
sble while the frontier remaina
undemarcated. We have always been
anxious to settle all differences,
including differences regarding bound-
ary between India and Pakistan, by
negotiation but we cannot surrender
rightful territorial claims merely
because the other side makes a show
of force. At the same time, we are
averse to taking any hasty or ill-
considered action which would
unnecessarily worsen Indo-Pakistan
relations further and give rise to
graver problems. Our local autho-
rities have acted with firmness and
ecircumspection and there has been no
Joss of life despile repeated fring
between the 11th and 27th of March.

—

*DEMANDS FOR GRANTS

MINISTRY Or WORES, HOUSING AND
Suppry—contd.

Mr, Speaker: The House will now
resume further discussion on the

Demands for Grants relating to the
Ministry of Works, Housing and Sup-
ply. Out of 4 hours allotted for these
demands, 3 hours 40 minutes now
remain.
The list of selected cut motions
relating to these Demands has already
been circulated to the hon. Members
on the 28th March, 1858. These cut
motions may be moved subject to
their being otherwise admissible. The
number are as follows:

Demand No Nos. of Cut
* Motions
o4 708
98 1007 to
1018, 1022 10 1034,
1049 to 1076, 1143
97 505

Failure to implement the subsidised
industrigl housing scheme

Shri Ghosal (Uluberia):
move:

I beg to

“That the demand under the
head ‘Ministry of Works, Housing
and Supply’ be reduced by
Rs. 100.”

Need to comstruct quarters for work-
charged staff of C.P.W.D. working
in airfields in Assam.

Shri Easwara Iyer (Trivandrum):
I beg to move:

“That the demand under the
head ‘Other Civil Works' be
reduced by Rs. 100.”

Need to construct quarters for work-
charged staff of CP.W.D. working
in various airflelds .

Shri Easwara Iyer: I beg to move:
“That the demand under the

head ‘Other Civil Works' be
reduced by Rs. 100"

*Moved with the recommendation of the President.



i 15 Pl the Ust .of
nent workers to the CP.W.D. work-
- are’ Union by the Chie} Engineer,
CP.W.D.

Shri Easwars Iyer: I beg to move:

“That the demand under the
head ‘Other Civil Works' be
reduced by Rs. 100.”

Failure to provide medical facilities of
the workcharged staff of the
C.P.W.D. outside Delhi.

8hri Easwara Iyer: I beg to move:

‘“That the demand under the
head ‘Other Civil Works' be
reduced by Rs. 100"

Need to construct quarters for work-
charged staff of C.P.W.D. working
at Calcutta

Shri Easwara Iyer: I beg to move:

“That the demand under the
head ‘Other Civil Works' be
reduced by Rs. 100.”

Failure to decide principles and con-
ditions regarding transfer to Aszam
and other unpopular stations of the
workcharged staff of C.PW.D.

8hri Easwara Iyer: I beg to move:

“That the demand under the
head ‘Other Civil Works' Le
reduced by Rs. 100.”

Need to make vigilance Unit of the

C.P.W.D. independent of the Depart.
ment.

Shri Esswara Iyer: I beg to move:

“That the demand under the
head ‘Other Civil Works’' be
reduced by Rs. 100"

Need to abolish the posts of Addition-
al Chief Engineers in the C.P.W.D.
ond replace them by Deputy Chief
Engineers.

Shrl Easwara Iyer: I beg to move:

“That the demand under the
head “Other Civil Works’ be
reduced by Rs. 100.”
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Néed for reorganising the Divisions in
the CP.W.D, on the basis of conti-

guity of area in the interest of
efficiency of service.

Shri Easwara Iyer: 1 beg to movet

“That the demand under the
head ‘Other Civil Works' be
reduced by Rs. 100"

Need to take out the aerodromes in
Uttar Pradesh from the jurisdiction
of Calcutta Aviation Electrical Divi-
sion and place Independent M. & T.
sub-division, Calcutta within its
jurisdiction

Shri Easwara Iyer: I beg to move:

“That the demand under the
head ‘Other Civil Works' be
reduced by Rs. 100.”

Need to convert Independent Aviation
Electrical Sub-division, New Delhi
into a Division by placing all aero-
dromes in Uttar Pradesh, Madhya
Pradesh, Rajasthan, Delhi and Pun-
jab within its jurisdiction.

Shri Easwara Iyer: I beg to move:

“That the demand under the
head ‘Other Civil Works' be
reduced by Rs. 100.”

Need to grant travelling allowance,
joining time etc. to workcharged staff
of CPW.D. of all categories on
transfer or their being outside the
headquarters in connection with
Government work.

Shri Easwara Iver: [ beg to move:

“That the demand under the
head ‘Other Civil Works' be
reduced by Rs. 100.”

Need to extend the grant of compen-

satory allowance to the workcharged
staff of C.P.W.D. st Chandigarh.

Shri Ezswara Iyer: I beg to move:

“That the demand under the
head ‘Other Civil Works' be
reduced by Rs. 100."
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scales of pay of workcharged staff
. of the C.PWDmordhg to the
recommendations of the last Pay
Commission

Shri Easwara Iyer: I beg to move:

“That the demand under the
head ‘Other Civil Works' be
reduced by Rs. 100.”

Need to maintain one seniority list of
all workcharged staff of C.PW.D,
in Delhi.

Shri Easwara Iyer: I beg to move:

“That the demand under the
head ‘Other Civil Works’ be
reduced by Rs. 100"

Failure to apply the Contributory
Health Service Scheme to the work.
charged staff of the C.P.W.D. in
Delhi

Shri Easwara Iyer: I beg to move:

“That the demand under the
head ‘Other Civil Works' be
reduced by Rs. 100.”

Failure to grant special casual leave
to the delcgates attending the All-
india Conference of the Central
CPW.D. Workers’ Union held in
July, 1957

Shri Easwara Iyer: I beg to move:

“That the demand under the
head ‘Other Civil Works' be
reduced by Rs. 100.”

Failure to confirm additional work-
charged staff of the C.P.W.D.

Bhri Easwara lyer: 1 beg to move:

“That the demand under the
head ‘Other Civil Works' be
reduced by Rs. 100.”

Need to bring workcharged staff of
the C.P.W.D. to the regular estab-
lishment.

Bhrl Easwara Iyer: I beg to move:

“That the demand under the
head ‘'Other Civil Works' be
reduced by Rs. 100"

M . wujl !tj I."__
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charged staff of the C.P.W.D, acoord-
ing to their scales of pay.

Shri Easwara Iyer: I beg to move:

“That the demand under the
head ‘Other Civil Works' be
reduced by Rs. 100"

Need to maintain statistics of the

workcharged staff employed every
month by the C.P.W.D,

Shri Easwara Iyer: I beg to move:

“That the demand under the
head ‘Other Civil Works' be
reduced by Rs. 100"

Need to do all annual repairs and

maintenance works in the C.P.W.D.
departmentally through the work-
charged staff

Shri Easwara Iyer: I beg to move:

“That the demand under the
head ‘Other Civil Works' be
reduced by Rs. 100.”

Need for abolishing the system of

giving work on contract in the
C.P.W.D.

Shri Easwara Syer: I beg to move:

“That the demand under the
head 'Other Civil Works' be
reduced by Rs. 100."

Need to erpand the Fan Repair Work-

shop in the C.P.W.D. and to give all
Fan repair work to this workshop

Shri Easwara Iyer: I beg to move:

“That the demand under the
head ‘Other Civil Works' be
reduced by Rs. 100.”

Nebd to reinstate workcharged staff

discharged for trade union activities.

Shri Easwara Iyer: 1 beg to move:

“That the demand under the
head ‘'Other Civil Works’ ba
reduced by Ra. 100" ’
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‘-':Moomr.m conotemions 30 Need to reserve bods in hospitals end
" woricharged

staff of the
C.P.WD

Shri Easwara Iyer: I beg to move:
. “That the demand under the
head ‘Other Civil Works' be
reduced by Rs. 100.”

Need to pay wages for over-time work
to the workcharged staff of the
CP.W.D. working within Jammu
and Kashmir State.

Shrl Easwara Iver: I beg to move:

“That the demand under the
head ‘Other Civil Works' be
reduced by Rs. 100."”

Need to pay compensation according
to Workmen's Compensation Act to
the workcharged staff of the
C.P.W.D, working within Jammu
and Kashmir State

Shri Easwara Iyer: I beg to move:

“That the demand under the
head ‘Other Civil Works' be
reduced by Rs. 100"

" Need to sanction compensatory allow-

ance to the workcharged staff of
the C.P.W.D. working in Banihal
Tunnel Project with retrospective
effect.

Bhri Easwara Iyer: I beg to move:

“That the demand under the
head ‘Other Civil Works' be
reduced by Rs. 100.”

Need to grant arrears of compensatory
allowance to the workcharged staff
of the C.P.W.D. at Konnagar

Shri Easwara Iyer: I beg to move:

“That the demand under the
head ‘Other Civil Works' be
reduced by Rs. 100.”

Need to give same pensionary benefits
to the permanent workcharged staff
of the CPW.D. as are given to
other permanent Central Govern-
ment employees.

Shri Easwara Iyer: I beg to move:

“That the demand under the
head ‘Other Civil Works' be
reduced by Rs. 100.”

sanatoria for workcharged staff of
the C.P.W.D. suffering from T.B.

Bhri Easwara Iyer: I beg to move:

“That the demand under the
head ‘Other Civil Works' be
reduced by Rs. 100.”

Need to confirm as permanent the
caretaker staff of the C.P.W.D.

Bhri Easwara Iyer: I beg to move:

“That the demand under the
head ‘Other Civil Works' be
reduced by Rs. 100."

Need to grant half-pay leave to the
workcharged staff of C.P.W.D.

Shri Easwara Iyer: I beg to move:

“That the demand under the
head ‘Other Civil Works' be
reduced by Rs. 100"

Need to confirm the caretaker of the
C.P.W.D. as quasi-permanent

Shri Easwara Iyer: I beg to move:

“That the demand under the
head ‘Other Civil Works' be
reduced by Rs. 100"

Need to provide recreation rooms to -
the tworkcharged staff of the
C.P.W.D. in Delhi.

Shri Easwara Iyer: I beg ‘o move:

“That the demand under the
head ‘Other Civil Works' be
reduced by Rs. 100.”

Need to provide recreation rooms to-
the workchargd staff of the C.P.W.D.
working at various airports.

Shri Easwara Iyer: I beg to move:

“That the demand under the
head ‘Other Civil Works' be
reduced by Rs. 100.”

Need to grant compensatory allow=-
ance to the workcharged staff of the -
C.P.W.D. in the Madhopur Circle,

Shri Easwara Iyer: I beg to move:-
“That the demand under the

head ‘Other Civil Works' be
reduced by Rs. 100"



e

the workcharged staff of e
C.P.W.D. posted in N.EF.A,

Shri Easwara Iyer: I beg to move:

“That the demand under the
bead ‘Other Civil Works' be
reduced by Rs. 100.”

Need to grant the C.P.W.D. scales pay

to the workcharged staff in the
N.EF.A. Circle of C.P.W.D.

Shri Easwara Iyer: I beg to move:
“That the demand under the

head “Other Civil Works' be
reduced by Rs. 100."

Need to fix scale of pay for concrete
mizer drivers in the C.P.W.D.

Shri Easwara Iyer: I beg to move:

“That the demand under the
head ‘Other Civil Works' be
reduced by Rs. 100."

_Failure to pay retrenchment compen-
sation to the workers on muster roll
in CP.W.D. on retrenchment

Shri Easwara Iyer: 1 beg to move:

“That the demand under the
head 'Other Civil Works’ be
reduced by Rs. 100.”

JFailuyre to maintain seniority list by
various Divisions of the C.P.W.D. of
workers on muster roll

Bhri Easwara Iyer: 1 beg to move:

“That the demand under the
head ‘'Other Civil Works' be
reduced by Rs. 100."

:Need to abolish the posts of Super-
intending Engineers in the C.P.W.D.

Shri Easwara Iyer: I beg to move:

“That the demand under the
head ‘Other Civil Works' be
reduced by Rs. 100."

iNeed to shift the office of one of the
Electrical Superintending Engineers
of C.P.W.D. to Calcutta and placing
all Electrical Divisions of Calcutta
.and Madras under his control

Shri Easwara Iyer: I beg to move:

“That the demand under the
head ‘Other Civil Works’ be
. :;feduced by Rs. 100"

A e i o g e

Shri Easwars Iyer: 1 beg to move:
“That the demand under the

head ‘Other Civil Works’ be
reduced by Rs. 100"

Need to bring the Bhopal, Allahabad,
Dehra Dun, Ajmer, Simla and Delhi
Aviation Divisions from different
circles of C.P.W.D. under one Circle

Shri Easwara Iyer: I beg to move:

“That the demand under the
head ‘Other Civil Works’ be
reduced by Rs. 100"

Need of getting all minor original and
miscellaneous works done depart-
mentally by the C.P.W.D. through
workcharged staff

Shrl Easwara Iyer: 1 beg to move:

“That the demand under the
head ‘Other Civil Works' be
reduced by Rs. 100.”

Need to provide quarters to work-
charged staff of C.P.W.D. at Dhan-
bad according to the scales of nay

Shri Easwara Iyer: I beg to move:

“That the demand under the
head ‘Other Civil Works'" be
reduced by Rs. 100.”

Failure to count the services rendered
under the State P.W.D.s of the.
workcharged staff transferred along
with the works to the C.P.W.D. for
purposes of pension

Shri Easwara Iyer: I beg to move:

“That the demand under the
head ‘Other Civil Works' be
reduced by Rs. 100.”

Failure to provide alternate jobs to
the workcharged staff of Caleutta
Rehabilitation Division of CP.W.D.
Shri Easwara Iyer: I beg to move:

“That the demand under the
head ‘Other Civil Works' be
reduced by Rs. 100."
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ing facilities for the unskilled work~
charged staff of the CP.W.D.

Shri Easwara Iyer: I beg to move:

“That the demand under the
head ‘Other Civil Works' be
reduced by Rs. 100.”

Failure to supply Pass Books to all
the subscribers of the work-charged
Contributory Provident Fund in
various Divisions of the C.P.W.D.

Shri Easwara Iyer: 1 beg to move:

“That the demand under the
head ‘Other Civil Works' be
reduced by Rs. 100.”

Failure to continue provision of
uniforms to chowkidars in C.P.W.D.

Shri Easwars Iyer: I beg to move:

*“That the demand under the
head ‘Other Civil Works' be
reduced by Rs. 100.”

Failure to redress the grievances of
the employees of Nasik Government
Press

Shri Easwara Iyer: I beg to move:

“That the demand under the
head Stationery and Printing be
reduced by Rs. 100."

Mr, Speaker: These cut motions are
now before the House.

How long does the hon. Minister
propose to take? At what time shall
1 call him?

The Minister of Works, Housing and
Supply (Shri K. C. Reddy): At about
8 or 3-15.

Mr. Speaker: What is the time he
requires?

Shri K. C. Reddy: About 40
minutes, Between my colleague and
myself, we will take about an hour.

Mr. Speaker: We will have to con-
clude by 4 At 3.13 I will call both

Dr. Bam Subhag Bingk (Sasaram):
Simultaneously!

Mr. Speaker: ....... one after an-
other, Or, I will call him earlier if he
wants, (Interruptions).

Dr, Ram Subhag Singh: This is bad
practice. Only one should reply.

Mr. Speaker: Now, Bardar Amar
Singh Saigal may continue his
speech.
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“....subject to maximum of
Rs. 1,500 per house, repayable in
annual equated instalments over
a period of about 20 years, and
will be advanced to inviduals

- direct or through cooperative
societies. Preference will be given~
to persons in the lower income
brackets or to cooperatives of
such individuals”
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Shri Easwara Iyer: Mr. Speaker,
within the time limit prescribed, 1
shall confine myself to a few remarks
regarding the housing schemes of the
Central Government, the working
conditions of the CP.W.D. employees
and also about the Asoka Hotel

With regard to the housing
schemes, I would like to submit before
this House that there is a lack of
planning with respect to office accom-
modation, or with respect to the
colonies that have been built or with
respest to the buildings for wvarious
residential quarters of government
servants, With respect to these
colonies that have been bullt .in ;
Vinay Nagar or West Vinay Nagar,



ting water upstairs, because in the up-
stairs flats there is no water-tap pro-
vided. The persons living upstairs
have to come down to drink water
even in a summer night.

Mr. Speaker: There are no water
taps at all?

Shrl Easwara Iyer: Not in the up-
stairs. Now, there are about 12,000
persons living in that colony, and in
the case of such colonies, even the
ordinary amenities such as schools or
recreation clubs are not provided. In
this case, a market also is not pro-
vided. Though I do not say that it is
absolutely difficult, it is very difficult
to live there, particularly when one
finds that there are no amenities re-
garding recreation clubs or markets
or even the ordinary necessities of
life,

That is why I would like to bring to
the attention of the Minister that we
would have to think about office
accommodation being provided near
about the residences of these low-
paid employees. We find in Delhi
multi-storeyed  bulldings

sideration in
building plans regarding office accom-
modation.

Another point that I would like to
bring to the attention of this Housa
is that a number of instances of cor-

respect of these private contracts. It
is not very easy to enumerate or give
specific instances of corruption re-
garding private contracts, but the
sysiem of giving private contracts in
a modern progressive society must be
on the decrease. That is what I want
to submit. We must give more and
more work for the departmental em-
ployees and reduce the private con-
tract and do away with private con-
tract if possible.

Now, with regard to ordinary main-
tenance work such as repair, electric
wiring, etc, these things could have
been very well done by the depart-
mental employees like the CPWD
employees. If we give this work to
the private contractors, what hap-
pens? As I have already mentioned,
these private contractors have got an
unwritten code and with this un-
written code they have been able to
get at the officers. It is a matter
which is well known. How can a
contractor give a tender which is
lower than the estimated one? For
example, in respect of a contract,
if the lowest tender is to be
accepted, sometimes, or maore often
than not, if I may say so, the tender
comes below the estimated rate. How
can the lowest tender come below even
the estimated rate? That will lead
only to one conclusion. Either the
officers who have given the esgtimate
are fincompetent or incapable of
preparing the estimile or they are

Otherwise,



I need not mention names. For
example, I would respectfully submit
before this House one instance of an
exerutive engineer using the materials
from departmental stores here for the
purpose of adding constructions to his
bullding. When that matter was
brought to the notice of the Minister,
the Minister was kind enough to refer
it to the vigilance department. The
vigilance department went into the
matter in detail and afterwards it was
found that he was given enough time
for making up the deficiencies in the
departmental stores by way of bringing
bilis. But nevertheless, a charge has
been framed against him for making
construction without permission. But
the charge has not seen the light of
day, possibly because there are more
constructions made without permis-
sion and there ia always the threat
that ig being held out by this exec-
utive engineer that he will expose all
the constructions which have been

" ment working under the Chief En-
gmhnﬂablewebukupw

ordinate to and controlled by the
Chief Engineer.

With regard to the employees work~
ing in the CP.W.D.,, I would respect~
fully draw the attention of the hon.
Minister to the assurance given by
him on 14th August, 1957 on the floor
of this House. He said:

“So far as the non-industrial
employees are concerned, who.
are part of this establishment—
about 2,000 or 2500; I am not
sure about the figures—I am glad
to say that a decision has been
taken that that part of the work
charged establishment will be
converted into regular service of
the Government and their staff
will get the same treatment =ag
the other regular employees of
the Government of India. With
regard to the balance, namely, in-
dustrial workers, out of the 10,000
and odd that will remain, about
50 per cent, if not a slightly
higher figure than that, who have
put in three years of continuous
service will be declared to be per-
manent and all of them will get
the beneflis that accrue to Gov-
ernment employees who are de-
clared to be permanent.”

So, he has given two assurances, firstly
that about 2500 or more of the work~
charged  establishment will be
absorbed into the regular service. 1
understand that it took about six
months from August, 1957 to March,
1088 for the department to :
the categories by a general opder Ry .
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About the work-charged establish-
ment, where is the difficulty in find-
ing out the names of the 2,500 em-
ployees and giving them the perma-
nent posts? If there is a will that
it must be done, it can be done :n &
month. If they are unable to do so, let
the matter be given over to the em-
ployees themselves and we will give
them the list within 15 days. If there
is @ desire to implement these things,
they can be implemented.

Regarding the 10,000 industrial
workers and 50 per cent. of them who
have put in more than three years
of continuous service being absorbed
in the permanent service, there is a
peculiar method being adopted which
will make it absolutely difficult if
not impracticable for this matter to
be regularised. I thought that in
adopting this 50 per cent rule, the
senority list will be taken and those
persons who have put in continuous
service for more than three years in
any particular category will be made
permanent. But I find that the de-
partment concerned is going cons-
truction by construction and post by
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years, so that he may be made perma-
nent, So..thellnhnbunhmhh-

So far as the work-charged em-
ployees are concerned, I have always
been pressing that no beds have been
reserved in the T.B. hospital for T.B.
patients among them and the benefits
of the Contributory Health Service
Scheme which can be easily extended
to those persons have not been ex-
tended to them. Some of these em-
ployees who have been put in the
rooms in jungles are not given proper
medical attention. The practice of
opening five or six dispensaries is not
going to help them, Here is a case
where the employees well deserve the
benefits of the Contributory Health
Service Scheme.

I would also respectfully invite the
attention of the Minister to the anom-
alies in the scales of pay as per the
first Pay Commission's report. A
special officer—I think it is Mr. 2. K.
Sen—has submitted his rocommenda-
tions and I am told—I am not gQuite
sure about that—that the Minister
assured the employees that they will
be implemented in November, 1057, in
order to enable them to submit their
memorandum before the second Pay
Commission, but the implementation
has not seen the light of day so far.

With regard to the Ashoka Hotel,
here is a hotel run by the Govern-
ment more or less on a par with any
private hotel, but the employees there
are not given, I am told, the ordi-
nary necessary living conditions. We
find that there is no service lift. It is

said that in every
pantry, but there are things which are
to be gathered from the ground flope
more often than not. So far as the
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employees are concerned, there is an-
other point I would like to bring
before the hon. Minister.

Mr. Speaker: If all these details
are given on the floor of the House in-
stead of being communicated to the
Minister, it may encourage the em-
ployees not to do work. It is true
that the employees’ conditions must
be improved, but they should be
brought to the notice nf the Minister
firat.

Shri Easwara Iyer: I am told the
employees have given a charter of de-
mands to the Minister. That is why
I am drawing the attention of the
House to their present plight. I am
only giving it in a brief manner; I am
not going into details.

Shri V. P. Nayar (Quilon): We
have been invited to see round the
Ashoka Hotel and we happen to know
the service conditions also.

Mr. Speaker: I agree. But what 1
would urge upon hon. Members is
this. Now we are particularly trying
to increase the public scctor and the
hon. Member himself just now said
that there is no meaning in handing
aver the construction work to various
contractors, Bo, everybody is in-
terested in seeing that more and more
of these enterprises comc under the
operation of the public sector. We
can carry the information regarding
the inconvemiences suffered by the

or encourage

always, “No public sector” and se
on. Having that in view, hon.
Members may give suggestions to the
Minister. Of course in cases where in
spite of the suggestions having been
brought before the Minister to remedy
the grievances nothing has been d
by the Minister, they may
brought up before the House. In
first instance, I would suggest th
avenues may be explored before such
matters are being brought before the
House.

Shri Easwara Iyer: I am not in any

§g3

only suggesting that the public sector
should be more efficiently managed.
So far as the workers are concerned,
when 15 per cent is collected as
service charges, it can very well be
distributed amongst the workers,
because they are not encouraged to
take tips. When 15 per cent is col-
lected by the management as service
charges and when the workers are not
allowed to take tips, this is a money
to which the workers are rightly
entitled.

Shri K. C. Reddy: Is the hon. Mem-
ber quite sure that it is not being dis-
tributed?

Shrl Easwara Iyer: That is what we
are told.

Shri V. P, Nayar: It has not been
made once.

Shrl Easwara Iyer: 1 am spesking
subject to correction. I am submitting
before this House that we are reliably
informed that it is not being distribut-
ed and there is not a single instance
where it has been distributed.

So far as the workers are concerned,
I am only submitting before this
House, that there are cases where we
are running the business in the public
sector efficiently.

1 am not saying that we are not run-
efficiently. Take, for
example, the Hindustan Housing
Factory Ltd, which had been running
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by efficient management. It is a
tribute must go
wherever it is due. I think there has
been efficient management so far as
the Hindustan Housing Factory is
concerned, looking at the figures
which are made available to us.

I submit before this house that so
far as the Asoka Hotel is concerned,
the service conditions could be im-
proved. There is room for improve-
ment; there iz scope for improve-
ment. It must become a hotel of in-
ternational repute as it professes to
be. That is all I would like to bring
to the attention of the hon. Minister.
Here is a case where the employees
must alse live up to their conditions.
Proper facilities should be given to
the employess. They should be given
better scales of pay and permanent
employment. Three hundred people
have been retrenched. If it is going
to be a regular establishment so far
as Delhi is concerned, why should
not these employees be absorbed in
permanent service? I wanted to
bring these things for the earnest
consideration of the Minister and for
the rectification of the defects which
he thinks ought to be rectified.

1 do not propose to take more than
two minutes. So far as the CP.W.D.
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time of the House regarding this
matter.

Shri N. B, Maiti (Ghatal): Sir, I
thank the Ministry for the work that
it has done during the course of the
last year. The previous speaker said
something about the difficulties that
are being felt by the employees. I
find that during the course of the
last 10 or 11 months, the Ministry
has issued about 41 orders about the
work-charged establishments of the
CP.W.D. for the amelioration of their
working conditions commencing from
4th April 1957 and these orders were
given retrospective effect—sanction-
ing compensatory allowance to work-
charged staff, making some of them
permanent, giving increasing fodder
allowance for the cattle that they
keep, supplying drinking water
frce of charge, electricity free
of charge, accommodation rent free
and s0 on. Most of the
employees who were temporary have
become semi-permsanent and in some
cases, permanent. The conditions of
service of some employees are under
consideration. There is no doubt
that they would be made permanent
and other facilities such as medical
aid, etc., would be given in time.

The previous speaker alluded to
lack of planning in housing and in
the matter of colonies, office accom.-
modation, ete. During the course of -
the last 10 or 11 months, I find that
official accommodation has increased
to a considerable extent, and
the residential accommodation
for Class IV staff, G class,

extent. Considering the conditions
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So far as rural housing is con-
cerned, I find that very little progress
has been made. In the review of the
First Five Year Plan the Planning
Commission said that very little pro-
gress was made during the First Plan
period, so far as rural housing was
concerned. During the last two
years, that is, 1856-57 and 1057-58, I
find that the progress has been very
little, for out of Rs. 53 lakhs that
was allocated in 1957-58 only Rs. 3'31
lakhs has been spent, that is about
1/16th of the whole allotment. This
iz regrettable.

‘Why was the rest of the amount not
spent? That is a question thut the
Ministry has to answer. My own
feeling is that the rules and regula-
tions that have been made are so very
stringent that the States find it diffi-
cult to implement the schemes. For
example, Rs. B lakhs was allotted for
Bihar in 1857-58, but not a farthing
has been spent. Bombay  got
Rs. 525,000 but not a single pie has
been spent. The same is the case
with regard to West Bengal, Uttar
Pradesh and the other States except
Mywore and Rajasthan which also
have not spent the whole amount. I
would request the hon. Minister to
find out the reason for the States not
being able to spend this money. I
presume that the money that has
been allotted by the Finance Ministry
for 1908-59, amounting to Rs. 101

State Governments. ‘Sir, Ra.

had been allotted for rural howusing,
out of which, at the end of the second
year we have been able to spend only
Rs. 3:31 lskhs. This is a regrettable
state of things.

small scale and cottage industries like
hosiery, leather and leather goods,
handloom products, brushes, wooden
materials and tarpaulins, etc, have
been purchased by the D.G.S. and D.
and that has been a very great relief
to the indigenous producers. They
have also placed orders Zfor the
supply of locks and padlocks. I
would in this connection suggest that
the district of Howrah in West Bengal
produces a large quantity of locks
and padlocks. I would request the
Department to find out if it would be
possible to purchase locks and pad-
locks from that place.

But I regret to find that during
1856-57 and 1957-58 the purchase of
khadi has decreased. Thanks ta the
former Railway Minister, Shri Lal
Bahadur Shastri, the Railway Minis-
try began to purchase Khadi. The
total purchase of khadi during the
past six years was as follows:

Re.
1952+53 “es a7,379
1953-54 vees 3,87,431
1954~55 ceas 28,78,381
1955-56 vees 1,18,31,000
195657 .o 68,57,000
1957 (st April 1o ’

November 1957)  34,30,199

Shri K, C. Reddy: May I point out
that the figures that the hon. Mem-
ber is quoting relate to the value of
orders placed, mnot necessarily the
value of goods delivered That s
why the discrepancy; I will explain
it, if necessary, in the course of my
speech,



UL (NI UVY I | 4 RSN SV | LARMARGS JOT LN

. who spin find it dificult to
comply with them. This is a matter
that has got to be looked into by the
Ministry.

poor sweepers might be overlooked.
Because, in the slums there dwell
a large number of people, including
sweepers. Sweepers live not only in
one slum but in wvarious slums
spread all over the country. There-
fore, I would suggest that a particu-
lar amount of money may be set
apart for improving the housing con-
ditions and the living conditions of
the sweepers.

13 brs.

Then, in the CPWD the general
practice is to give contracts of very
large amounts like Rs. 50 lakhs or
Rs. 1 crore. In the Plan itself we
find it stated that co-operative orga.
nisations should be given contracts
so that people of smaller means
should also have an opportunity of
getting these contracts which will
result in equalisation of wealth, as
far as possible. Therefore, I suggest
that lumpsum contracts of large
amounts should not be made and
contracts should, if possible, be
divided into parts wo that these orga-
nisations or individuals of smaller
means might also get these contracts.

In connection with the work of
CPWD. I would refer to a very

matter, namely, the completion
of the bridge on the national high-
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‘to Bombay and Madres over-

Damodar, Kasai
might also taken in hand.

I would next invite the attention:
of the hon. Minister to the removal
of offices to other places. I Imow

to other places. But the condition

that has been recently laid down is
rather very dificult to fulfil, The

condition i that unless and until

housing arrangements could be made

in those places, these offices could not

be shifted from here. If houses are
not available here and if offices could

be carried on here even now, then
there is no valid reason, I think, for

not shifting offices from this place to-
other towns or cities.

I would respectfully submit one-
more aspect of the construction of
houses. I find that many hutments,.
though they are of a temporary
nature, are being pulled down in
order to have concrete structures,
perhaps multi-storeyed  buildings,.
built up on that place. Is it not
possible that these temporary hut-
ments might remain where they
are now for 3, 4 or five years
more, so that we can get breathing:
time and then get the big structures
constructed on the spot. This is my
suggestion, particularly when 1 see
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‘fhe Deputy Minisler of Werks,

Jousing and Swpply (Sh Anil K
«Chands): Mr. Speaker, as I rise to
intervene in this debate on the
Wdemands of our Ministry, I must say
I feel sorry that my distinguished
friend, Mr. Hari Vishnu Kamath is
oot here, because I am going to begin
my brief speech with the Hindustan
‘Housing Factory, with which he has
‘been indissolubly linked up ever
since its existence. I am sure, had
he been here today, he would have
Been very happy to know that the
Hindustan Housing Factory has got
ftself cleared out of the woods and
today it is a profit-earning depart-
ment of the Government. I hope it
i not necessary for me to go into
the past history of this factory. Gov-
ernment had lost considerable amounts
of money over this experiment. It
‘was hoped that the putting up of
this factory for the construction of
pre-fabricated houses would consid-
erably ease the situation with regard
to the housing of the millions of
refugees who had come over from
the other side since the Partition.
But, unfortunately, all experiments
do not succeed, at least for the time
being, and this factory had had a
wery troublous hoyhood.

But I am very happy to say that
ever since this factory has passed into
the hands of the Government on the
termination of the Government's
partnership with M/s. Basakha Singh
Wallenborg, we have been making
congiderable  headway. Whereas
during 2 years and 4} months, when
this factory was under the control of
Mijs. Basakha Singh Wallenborg, it
had produced goods worth only
"Bs. 8T lakhs, during the last one year
and 11} months when it has been
under the control of Government, we
have produced goods to the extent of
Rs. 68'35 lakhs and the net profit
during this pericd when the factory
&bas been under Government control
bas been nearly Rs. 45,000.

. Mx. Spesker: Is it all out of pre-
fabr' - ... material?

Bhri Asll K, Chanda: No, 8ir, T am'

coming to that. Bo far as the pre- .

fabricated howsing
concerned, the Government, on the
advice of the Technical Committes
which had been appointed earlier,

"had given it up. It was found—may

be due to climatic conditions, or
may be due to technical flaw in the
technical know-how—that the pre-
fabricated housing components were
not guite a success.

The three principal items of work
in this factory today are: pre=
stressed and pre-cast concrete com-
ponents which are wused for {rans-
mission poles, heavy beams and
street lighting poles; also, it might be
used for railway sleepers.

Success in this field has meant not
merely & profit to the company, but
it also meant saving considerable
amounts of foreign exchange.

Bhri V. P. Nayar: Are you making
pre-stressed pipes?

Shri Anil K. Chanda: No, only
transmission poles. And the other
item is foam concrete blocks. With
the coming of more and more of re.
frigeration in this country, and also
of multi-storeyed bulldings, these
foam concrete slabs are of immense
help, for, so far as refrigeration plants
are concerned, it would save foreign
exchange, because it would cut out
the need of importing cork from out-
side. Also in multi-storeyed build-
ings, for partition walls and also for
roofing purposes, the substitution of
this foam concreting component
would mean considerable saving in
ﬂ:eweightloadntthebuuding,and
also in cement.

We have very successfully experi-
mented with concrete sleepers, pre-
cast and pre-stressed concrete
slupers,whlchwethjnkmbemu!—
itably utilised in our railways. We
are at the moment engaged in a dis.
cussion with the railways as to wheth-

with this company for pre-stressed
and pre-cast aleepers, cbviating the



nesd of importation of timber and
steel sleepers from outside.

The existing works that we have in
hand are to the extent of Rs 40 lakhs.
We break even at that, but if the
present talks with the Railway Minis-
try materialise and we get the rail-
ways to take our sleepers, our work-
load will come to Rs. 80 lakhs, which
will give & very decent profit of six
{0 seven per cent. This profit has
been calculated after, of course,
meeting the interest charges on the
working capital loaned out by the
Government and also depreciation and
other cobligatory charges.

Since the Gavernment decided that
the factory was not to be abandoned,
but was to be run as a Government
organisation, we have paid our atten-
tion, considerable attention, to the
amelioration of the service conditions,
emoluments etc, of the workers. We
have instituted a contributory provi-
dent fund from the Ist of April, 1056.
‘We have instituted payment of Sunday
wages to all daily.rated workers. We
have also instituted monthly-
graded scales for all monthly paid
staff, and we are now considering
the question of giving daily-graded
wages to the industrial labour. A
sports club has been started. I regret
however to say that up till now we
have not been able to provide ade-
quate housing accommodation for all
our labourers working in the factory,
the reasor. being that the fate of the
factory was undecided till very re-
cently. It was only after the experts’
committee had submitted their report
and the Government had considered
their report, that we knew that the
factory was to be run as a Govemn-
ment institution, and we are now
tuming our attention to the solution
of the housing problem so far as the
Izbourers are concerned.

In connection with the work of
meeting the problems of housing in
this country, I cannot over-empha-
size the importance of an organisa-
ton which, unfortunately, does not
seem to be very well known, viz., the
National Building Organisation. It
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is & sort of sclentific body making
enquiries into and studies on pro=
blems connected with the housing
industry. From time to time it pub~
lishes brochures on the basis of the
results achieved through its various
experiments. I think it will be m
very helpful thing if the Ilitera=
ture which is published by
the NBO could be translated infe.
popular, simple language of the:
various States by the State Govern-
ments. I propose to write to all our-
State Governments that they might.
consider the possibility of translating
into popular, simple language some-
of these publications of the NBO-
giving very wvalugble information om
such questions as bringing down the-
cost of building construction, substi--
tution of cement or steel in the-
ordinary constructions etc.

Recently we held a very interesting:
symposium on the lime industry =t
Rewa. As you know, cement being
in short supply there has been &
persistent demand that there might
be a sort of revival of the lime in-
dustry. For the last 30 years or so,.
lime has considerably receded to the
background. Standardisation is not
there, and the industry has lived under
very great disadvantiage because of
an uncertain future.

At the symposium convened by the
NBO at Rewa, not less than 150~
people connected with the industry or-
trade and with the various engineer--
ing organisations, governmental and*
otherwise, were there. We had a:
very interesting discussion. Some of’
their difficulties are indead very'
genuine. For instance, the mining:
rights which are given to the quarries-
is for a very short period. It is:
difficult for them to plan for a long.
period shead.

Secondly, they do not get the-
necessary priority with regard to.
wagons in the railways. I lime .
to be a substitute for cement, if.
stands to reason that lime should be-
accorded the same priority as cement:
is given by the reilways, so far as.
the movement of the finished pro—
ducts are concerned, and also for the:
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‘transportation of coal so vitally need-
«ed for the lime industry.

1 am now coming to the Asoka
Hotel, and before I go to some of the
vemarks made by a distinguished
iMember from the other side, Shri
Easwara Iver, I might as well give
wyou a general picture of the hotel

Shri Binhasan Singh (Gorakhpur):
May I know what has been the re-
sult of the symposium? Has Gov.
-ernment taken any decision in accord-
ance with the decisions of the sym-
posium, and given priority to the
Jdndustry as given to cement?

Shri Anil K. Chanda: We propose
to approach the Railway Ministry
that the priority needed might be
given to the industry. We have
also had an informal talk with the
«Chief Minister and the Minister of
Development in Madhya Pradesh,
"because most of the lime quarries are
situated in that State, that a longer
‘period of lease might be given to the
industrialists.

With regard to the Asoka Hotel,
~during the first 11 months after we
opened the hotel, ending on 30th
September, 1057, the average occu-
pancy in the hotel was 80 beds.
That is, the total capacity of that
“hotel is 417 beds, and on the average
~during the first 11 months of the first
year,—the building was not yet com-
pleted then, but we went into opers-
“tion—the average dally oceupancy
was 80, That was less than 20 per
<ent, and the foreign clientele was
18 per cent. During the last six
‘months, that is, the first six months
-of the second year ending March, the
average occupancy has shot up to
-about 240. The foreign clientele is
-80 per cent. We have calculated that
4 we have about 80 per cent. of
-occupancy throughout the year, there
-will be no defleit. Anything above
«that brings us a profit. 1, for one,
:have no doubt that the Asoka Hotel
“will be a very profitable concern. It
mequires a little time. The Prime Minig~
<ter Bimself, when he intervened in the

course of a question which was being
asked about the Ascka hotel, said
that it ought to be a flnancial success,
but one must give it a little time to
settle down. In fact, a big hotel of
this nature with 417 beds would re-
quire considerable time before it gets
widely known. From the

that I have indicated, you can see
that most of the clientele come from
abroad. We have embarked on
publicity in foreign countries, and it
is bringing us very good results.

from Rs. 55 to Rs. 1,600. In this con-

nection, I might mention that all the

workers of the hotel during working
hours get free food, and of course
free accommodation. They get uni-
forms, and they also get free medical
attendance. I do not know of any
commercial hotel run by private in.
dustry which gives these facilities.

Shri V. P. Nayar: For 1,000 workers
and all the occupants, you have only
a part-time doctor.

Shrl Anil K, Chanda: I think my
hon. friend realises it is not a hospi-
tal. The 1,000 people working there
would not require every day too
many doctors. The living conditions
are so pleasant, the food is so good
that | think normally speaking nobody
would fall ill there,

There is another important thing
which I think will interest my hon.
friends here. We started with nine

veryhappthﬁmdﬂ:; nine
Bwiss people who had been
here, seven have gone back
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the things, I do not think he
dulging in what ig called truth,

ago. It is not a fact.

Shri Anil K. Chanda: What iz not
fact?

Shri V. P, Nayar: That the service
lifts can be used. There may be
service lifts, but several lifts have
been stopped, and workers have not
been allowed to use the gervice lifts.

Shri Anil K. Chanda: 1 shall take
my hon. friend with me. A lift is a
mechanical contrivance, And there
are lifts which even in places go out
of order. It may be that my hon.

E
3

e my hon. friend with me for
a cup of tea to the hotel, and we shall
look into the service lifts.

Shri V. P, Nayar: I do not want a
cup of tea......

Shri Anfl K. Chanda: I shall give
him a dinner, and he may come along.

An Hon. Member: What about other
Members?

Shri Anil K. Chanda: With regard
to the question of 15 per cent......

Mr, Spesker: The hon. Minister can
p-uammmam

storey and order m from another
storey.
Shrl V. P. Nayar: On the other hand,

it he comes with me, I shall show him
what it is,

Bhri Anil K. Chanda: I have not got
much time at my disposal. But I say
that this is the problem here; what my
hon. friend knows and what I know,
seem to differ, but I have thrown out
a very sporting invitation to him. We
shall go together, and I think I shall
be able to set him right about this
information.

With regard to the percentage busi-
ness also, he is not correctly informed.
In the form of an allowance, all this
money which is collected is given back
to the workers. During the first few
months of the year, however, there
was not enough collection for the
gimple reason that while we had the
full complement of servants, the num-
ber of guests in the hotel or the ave-
rage daily occupancy was only eighty.

1323 hrs.

[MRr. Derury-SPEAKER in the Chair]

Shri Easwara Iyer: May 1 know the
total collection so far made on this
basis?

Shrl Anil K. Chanda: I have not got
the total figures of the collection. But
I have got a complete list of ull the
servants in the hotel, and there is no-
body who is given an allowance of
less than Rs. 20 a month. The allow-
ances vary for stewards from Rs. 20
to Rs, 50, for pantry staff from Rs, 20
to Rs. 25, for store staff from Rs. 20 to
Rs. 43.

Shri V. P. Nayar: That was not the
point, How much does a worker who
gets a minimum of Rs. 65 get in lieu
of service charges? Does he get one
rupee?

Shri Anil K. Chanda: The dhobies,
for instance, get Rs. 60 to Rs. 150, and
their allowances are coming out of....

Shri V, P. Nayar: That is not what
we want,



Shri V. P, Nayar: 1 have tabled
fifteen questions.

Shri Anil K. Chanda: Whatever 1is
collected by way of service charges is
given back to the workers and that is
what I have been pointing out. Take,
for instance, the pantry staff. Their
salaries vary from Rs. 35 to Rs. 100,
but they are assured an allowance of
Ra. 20 to Rs. 25 which comes out of
the service charges collected, Even if
the service charges do not come up to
the amount needed to give them this
allowance, the hotel will make it good.
If the hon. Member would table a
question I shall certainly give him the
total amount collected by way of ser-
vice charges.

Shrl V. P. Nayar: Let him not invite
me to send questions.

Mr. Deputy-Speaker: If he is invit-
ed to dinner, why should he not be
invited to questions also?

Shrl V. P. Nayar: Then he will be
flooded with guestions.

Shrl Anil K, Chanda: I now come to
the question of housing. As the House
is aware, there are various schemes for
which sums totalling to Rs, 120 crores
have been sanctioned in the Second
Five Year Plan, the main scheme
being the subsidised industrial hous-
ing scheme, where the Government of
India pays subsidy of 25 per cent and

concerns, the subsidy remains 25 pes
cent, but the loan quantum is 37} per -
cent, and the owner is expected to
bring in a subsidy of 26 per cent and
the rest is his loan advanced to the
scheme, Thig scheme has been in
operation from the time of the First

E
i

that we have not been able
do as much as was expected,
have not been able to utilise
money that was sanctioned. Even to-
day, we have not been able to fully
utilise the money. It can only be done
through the States.

The situation differs from State to
State. So far as the Government of

§Es

there is a matching grant by the State,
and when the schemes sent up by the
States conform to the pattern of this
subsidised industrial housing scheme,
Government loan and subsidies are
granted. There is one State at least,
namely Bombay, which has done ac-
cording to the schedule. The amount
allocated for Bombay is Rs. 796 lakhs.
It has already, during the first two
years, utilised Rs, 236 lakhs. Similarly,
UP has not done too badly. The allot-
ted figure is Rs. 527 lakhs, and they
have already utilised Rs. 178 lakhs. I
do not want to mention names, but
there is one State which had an allot-
ment of Rs. 470 lakhs, and that is a
very heavily industrialised State, but
unfortunately, that State has utilised
only Rs. 43 lakhs.

Shri Thirumals Rao (Kakinda): Is
that Bihar?

Shri Anil K. Chanda: We are doing

our best by personal correspondence
both...... .

Shri D. C. Sharma (Gurdaspur):
Why should he not mention the name
of that State?

Shri Anil K. Chanda: I come fremm
that State. That is West Bengal.



going round from State to State, and
we hope that we will be able to get
better results in the next three years
of the Second Plan, We have consider-

in labour charges and also in the cost
of materials. At the last Housing
Ministers’ conference, certain sugges-
tions have been made by the Minis-
ters enumerating their difficulties and
suggesting that certain ways out could
be found; and we are processing
those suggestions, and as I said, by
personal contact between us and the
Ministry here and our opposite num-
bers in the States and the visits of
our Housing Commissioner, we hope
that we will be getting very consider-
ably better results during the next
three years.

Bhri 8. M, Banerjee (Kanpur): The
hon. Minister has just mentioned about
the industrial housing scheme. I know
that about five thousand houses have

Shri Anil K. Chanda: I do not want
to yield, because I have very little
time.

Mr. Deputy-Speaker: If the hon
Minister does not yield, then the hon
Member has to yield.

Shri Anll K. Chanda: I have very
little time at my disposal and I have
to reply to the various points,

I have already said that there are
States where good work has not been
done. On the other hand, there are
alsg States which have attemped to
do good work.

Mr. Depaty-Speaker: So, the hon.
Member has to wait till he finishes.

Siarl V. P. Nayar: We shall wait and
see him. finish.
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Shrl Anil X. Obanda: Then. I come
to what is known as low income group
housing. Here also, about Rs. 45 crores
have been allocated in the Second Five
Year Plan to enable people of the
lower income group, whose income is
not more than Rs. 6000 a year, to take
loans from the Central fund for their
residential constructions. I am happy
to say that with regard to this scheme,
most of the States have done very
well indeed. For instance, Andhra
Pradesh, whose allotment was 300
lakhs, has already drawn Rs. 118
lakhs, Bombay, whose allotment was
Rs. 467 lakhs, has drawn Rs. 143 lakhs,
Madras, whose allotment was Rs, 208
lakhs, has already drawn Rs, 101
lakhs, Mysore, whose allotment was
Rs. 244 lakhs, has drawn Rs. 119 lakhs,
Punjab, whose allotment was Rs. 326
lakhs, has drawn Rs. 152 lakhs and
Uttar Pradesh, whose allotment was
Rs. 462 lakhs, has drawn Rs. 222 lakhs,
Some of the smaller States also have
done surprisingly well. Por instance,
Himachal Pradesh, whose allotment
was Rs. 14 lakhs for five years, has
during the first two years already
drawn Rs. 779 lakhs, and Tripura,
whose total allotment was Rs. 3,40,000,
has drawn Rs. 2,85,000. On the other
hand, there is a State whose allotment
was Rs. 275 lakhs, but it has drawn
only Rs. 57 lakhs. So far as the low
income group housing scheme is con-
cerned, we have no doubt that we will
be able to fully utilise the amounts
allocated.

With regard to the plantation labour
nhousing schemes, practically no work
has been done, except that a small
amount has been drawn by the Kerala
State, and also, I believe, a little
amount by the Madras State, The
reason is that uptil now the States,
who stand more or less as guarantors
for the repayment of the loans advane-
ed to the plantation industry, bad a
rule according to which the properties
had to be mortgaged to the State, But
most small tea gardens hypothecate
their entire properties to the banks
and the tea agents with regard to the
crop. Therefore, i+ s not possible for
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them to give the first mortgage to the
State concerned.

®This matter was raised in the Hous-
ing Ministers’ Conference in Mysore.
We have indicated to the States that
if they are satisfied with the second
mortgage, we have no objection to it.

*But it should not be understood—I
hope the hon. House will not think—
that this means that no housing pro-
jects are being carried out in the tea
plantations. In fact, under the Plan-
tation Act of 1851, it is obligatory
upon the tea gardens within a period
of 12 years to provide accommoda-
tion for all their workers. I have my-
self seen tea gardens of North Bengal,
and I also know of the tea gardens in
Assam, where the companies on their
own are putting up residential tene-
ments for their workers. In the tea
garden areas, very often there is not
much difficulty. Bamboo and timber
are readily available and it is not
difficult for them to put wup these
structures. So far as the amount of
Rs. 2 crores which was provided is
concerned, 1 am certain that this
money will not be utilised in the
Plan period.

Now I shall come to slum clearance
and the sweepers' colonies. A sugges-
tion was made by Shri Balmiki. the
first speaker, that out of the Rs. 20
crores—of which Rs. 15 crores arc the
responsibility of the Central Govern-
ment and Rs. 5 crores are match-
ing grants from the States—a certain
amount, say, Rs. 14 or Rs. 12 crores,
might be earmarked for the sweepers.
We operate through the State Gov-
ernments. They know best which are
the worst slums. They have to bring
forward & matching grant. Therefore,
we cannot dictate from the Centre
that a particular sweepers’ colony
should be tackled first and not a parti-
cular slum in a particular town. That
independence of action must remain
with the States. But many of the
municipalities on their own have been
having  sweepers’ colonies. For
instance, recently the Calcutta Cor-

poration have placed l'lﬂmmﬁ bl'h'n
us—a very big, ambitious scheme,
involving Rs. 2 crores for the housing
of all their 13,000 sweepers. But it is
a scheme whxch is impossible for us
to sanction out of this paltry amount
of Rs. 20 crores provided for slum
clearance and sweepers’ colonies. We
have, however, recommended it to the
Finance Ministry and the Planning
Commission that a special allocation
might be made for this purpose.

So far as the slum clearance work
is concerned, there has been a gather=
ing momentum about it. Very often
hon. Members read about the various
schemes which are being formulated
in the congested citics for the clear-
ance of slums, and we in the Ministry
have no doubt that this total allotment
of Rs. 20 crores would be drawn upon
fully during the period of the Second
Plan,

I now come to the question of rural
housing. The term we use today is
not ‘rural housing'; we call it ‘the
village housing project’. This is not
mercly a difference between Tweedle-
dum and Twcedledee. The whole con-
ception is different. The original idea
was that any poor man in a village
who wanted to build a house could be
given financial assistance with which
he could put up his own cottage. But
after a good deal of discussion between
the Planning Commission and the
various Ministries concerned, we
realised that isolated houses built here
and therc would not solve the pro-
blern. What our villages need most,
even more than housing, is proper
planning, the question of water supply,
the question of proper roads and
paths. Therefore, we have developed
and brought out a comprehensive
scheme known as the village housing
vrojects scheme. The work is to be
taken up by the end of the Second
Five Year Plan in no less than 5000
villages. It is not, however, contem-
plated that we will take up and
convert the entire villages in a year
or two years' time. This is a process
spread over a period of B to 10 yesass.
The whole village will be rmddld.
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Mke m village lhmmur in the Gur-

. pmﬂstﬂct.whiehhammlnterm-
ing experiment. There are nearly 150
householders. They had all surren-
dered their land to the village com-
munity, They had sought the help of
an engineer. We sent an engineer to
‘plan and map out the whole village.
Now, each householder, including the
Harijans, has got a brick-built house.
They had put up their own kilns. They
had their own carpentry arrangements,
and with loan assistance from us,
Shamspur village is an entirely new
village where every house is a brick-
bmilt house. Harijans there have got
their farms on a co-operative basis
wsing electric pumps. Considerable
‘economik:  improvement has been
effect#® in the life of the villagers in
#hat particular village.

Our idea is also to take up villages
‘in that manner, wherever there is a
social awakening amongst the people,
who would be prepared to entrust all
their lands to the village community,
who would call for an engineer and
have the whole village remodelled
and plan made out, and then rebuild
the village.

This work is to be done with the
help of the Community Develrpment
Ministry. The idea is that where
community development projects are
already in operation, where there is
already a betterment in the economic
position of the people, where there is
better guidance from the community
project workers who are stationed in
the villages, it is expected better
results would be got. Some States
have already selected the villages and
work for this year will commence.

An hon. Member said that much
valuable time had been lost. That is
not quite so, because this scheme came
into operation only in October 1937,
that is five months ago. The delay in
formulating the scheme lay in the
fact that amongst other things, it was
exceedingly difficult to prepare a
scheme which could do some justice
to yural housing within the modest
aliotment of Rs. 10 crores. Now, the
State Government have to set up rural
housing cells for which we will give

50 per cent subsidy and to formulate
rules for implementation of the
scheme. Several of the States have
already framed thelr rules and work
is being set in motion. In any case,
we have got our Housing Commis- -
sioner and he is going round {rom
State to State, and whatever
can be done by our persuasion and &
little goading perhaps, would be dcne
from the Central Ministry.

Shri Sonavane (Sholapur—Reserved
—Sch. Castes: I want 1o know
whether the Harijans are scgregated
in these model houses or whether they
are inter-mingled with other houses
of the other castes.

Shri Anil K, Chanda: So far as
Government is concerned, it is the
intention certainly to do away with
segregation wholly and completely
Because of that we have got what i
called the integrated housing approach
where it is not merely one particular
class of people who live in a particvlar
area. But so far as the Harijans arc
concerned, this work is done by the
special grants provided for in the
Home Ministry.

I have already taken up more thban
my share of the time, and before I
conclude I would like to refer 12
another matter which has nothing to
do with rural housing but which fun-
damentally touches the question of
government buildings in this country.

Today, 8ir, Government is practi-
cally the only big builder in the
country. The Princely order he*
practically vanished and the zaniin-
daris have also been liquidated. 8o,
all worth-while buildings, all substan-
tial constructions would be built
henceforth only by Government.
Therefore, it is high time there is a
policy with regard to the architecture
which has got to be carried out in
these buildings. It is an important
matter. At the moment, there is no
coherent policy with regard to the
architecture that has to be followed.

Any student of history will know
that any particular country In any

. particular period has had its distinc-
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tive architectural mould. If we go
over the ruins of our country, at any
place, the scholars can locate the
periods of those ruins only from the
structure of the buildings—from the
architecture.

Unfortunately—] am speaking per-
sonally—I feel that in the absence of
any coherent policy, even in Declhi
itself we have got buildings, which,
if I may say so, have no “neighbourly
relations” with others. On the one
hand, we have built the magnificent
Supreme Court buildings, more or
less conforming to the Indian tradi-
tion of architecture; on the other hand,
we have got the law courts at Tis
Hazari, which, in the absence of a
better term, I would say, is Chandi-
garh architecture. I have nothing
against Chandigarh architecture. But,
if you have structures in the same city
of such divergent natures, it is jarring
to the aesthetic sense. And, I think,
it is time our government evolves a
national policy with regard to archi-
tecture which 1 personally consider
is very important, because, as I have
indicated earlier, Government today is
the only substantial builder.

1 have taken the opportunity of
discussing the matter with the Prime
Minister and he has desired that in
our Ministry we should prepare
detailed notes about this matter which
should be considered by Government
at the highest level.

I do not think I should take any
more time of the House because my
senior colleague will be replying to
the other points.

Mr. Depuiy-Speaker: Shall the
overall time remain the same or shall
I have to modify that?

remains there or whether' I shall
have to modify that.

Shri Anil K, Chanda: T think =
little extension may be given.

Shri V. P. Nayar: May I put one
question? The hon. Minister gave
out certain figures to show that the
average daily occupation in Asoka
Hotel has shown tremendous in-
crease in the last six months Why
is it that during the last six months
there has been & retrenchment of
250 workegs? Are we to presume
that higher and higher as the custom
goes, the workers will get lesser
and legser in number?

Mr. Deputy-Speaker: Shri Baner.
jee may also put his question so
that the hon, Minister may reply to
both.

Shrli 8. M. Banerjee: The hon
Minister said something about hous-
ing schemes. I do not say that the
U. P. Government have not provid-
ed more houses. But, what I say is
that the houses which have been
constructed—about 5000 in Kanpur
—have not been occupied by the mill
workers because of the high rent.
The rent is Rs, 10/-plus Rs, 3j- elec-
tricity charges. Has the attention of
the Minister been drawn to this
fact; and, if so, what action has been
taken to reduce the rents?

Shri P. R. Patel (Mehsana): May
I put a question Sir?

Mr. Deputy-Speaker: The hon.
Member wants to speak also; is it?

Bhrl P. R. Patel: Yes, Sir.

Mr. Depuiy-Speaker: Then, he
must wait,

Shri Anil K. Chanda: With regard
to Shri Nayar's question, I think it
will be better if he tables a gques-
tion. I do not think we have
renched 250 people. That is not
information. But, my friend
Easwara Iyer mentionéd about
ter service. But, I may tell him

gtk
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With regard to the point raised by
Shri Banerjee so far as the housing
scheme is concerned, namely, the
worker’s earning capacity is low und
he would find it difficult to pay the
rent, already there is 50 per cent of
the cost as subsidy—the Govern-
ment of India gives 23 per cent and
the State Government 25 per cent.
If, even after that, the worker is
unable to pay the rent charged, it is
very difficult for us to do anything
more from here,

Shri Easwara Iyer: 1 want a clari-
fication, Sir.

Mr. Deputy.Speaker: That should
be afterwards.

Shrl Easwara Iyer: 1 would sub-
mit only one point. We have moved
a number of cut motions and within
the limited time available we were
not able to deal with them in elabo-
rate detail and the Minister is also
unable to reply.

Mr. Deputy-Speaker: Now, there
is the other Minister, the man in
durgelndhewilldnlwnh them.

Shri Easwara Iver: We want to
know whether we will be able to
get Information about certain cut

Mr. Deputy-Speaker: I will look
into that at the end. Shri Mohan
Swarup. ’
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Shri Ansar Harvanl (Fatehpur):
Qutsiders are not allowed inside the
pantry.
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Shri C. M. Kedaria (Mandvi-Re-
served-Sch, Tribes): Mr. Deputy-
Speaker, Sir, I support the Demands
of the Ministry Works, Housing and
Supply. I deem it my previlege to
congratulate and pay compliments
to the Ministry of Works, Housing
and Supply in their efforts to meet
the public demands for housing with
limited funds allotted to them.

You know, Sir, among the three
great requirements for the happiness
of mankind, housing is ome of the
greatest need; but the Government
have not paid as much attention to
it as it ought to have paid, in com-
parison with food, clothing and other
problems. That is why the housing
problem has become now-a-deys a
burning probiem of everybody in the
country.

Sir, we need not go too far; it is
enought if we look to the housing
situation in our Capital~—Delhi, Due
to sharp shortage and unavailability
of houses, house-rent has increased
exorbitantly—say from 50 per cent.
to 300 per cent. In some of the loca-
lities like Sundar Nagar, Nizamud-
din, Golf Links, Jungpura, Pusa
Road ete,, it is said that a two-room
servant quarter fetches up to Rs 100
per month as rent, and it is well-
nigh impossible to get a four-room
flat in Sundar Nagar at less than
Rs. 200 a month., Moreover, the
practice of realising a year's rent
in advance is also popular.

Speculation in plots of land, which
has become a profitable business, i3
also one of the major factors for in-
crewse in rents. Prices of plots of
land in Diplomatic Fnclave, Sundar
Nagar, Jorbagb etc. have risen by
over 400 per cent. to 3500 per cent,
though the transfer of plots is not
permitted legally. There are nearly

50,000 families in Delhi who are .

ready to bulld their own houses if
suitable plots of land are availsble.
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Ministry of Home Affairs to in
the Rent Control Bill during
Budget Session with the following
clause:—
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“If a decree for ejectment exists
against a tenant for non-payment
of rent but the landlord allowed
time to a tenant to pay the arrears
of rent and to continue to accupy
the premises upto a certain date
after which the premises were to

two schemes, namely, the subsidised
industrial Housing scheme and the

crores; Middle Income group hous-
ing scheme: Rs, 3 crores. Consider-
ing the magnitude of the problem of
rural bousing it is estimated that
about Rs. 2,000 crores will be need-
ed for re-conditioning or rebuild-
ing of all the five crores of rural
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munity live upon daily earnings and
live & hand-to-mouth life, 1 can say
from personal experience that some
years back they were given a loan
repayable in 10 years. They were
were unable to repay the loan, and
so they were forced to vacate their
housing premises. The Government
have found an excuse that the Hal-
patls are not repaying their loans
and 50 they feel that they should not
be given loans or subsidies. But
under the industrial housing scheme
and the slum clearance scheme, the
sweepers get subsidy. I say that
Halpatis are equally poor and so. I
request the Minister to formulate a
separate scheme for the Halpatis
based on special subsidies given to
just as in the case of other schemes.

Shri Nanjappa (Nilgiris): First of
all, I would like to deal with indus-
trial housing schemes. The Minister
was telling the members of the Con-
sultative Committee that if he given
is Rs. 1,000 crores the needs of the
housing scheme will be met. But
under the industrial housing scheme
the amount allotted was not spent.
Only a third of it was spent in the
first Five Year Plan. The agencies
through which they have spent the
money, according to their own state-
ment, from September, 1952 to 15th
March, 1858, are as follows:

The State Govern-

ments: Rs. 18°'74 crores.
Employers: Rsx. 082 crores,
Co-operatives: Rs, 0-22 crores.

I believe the ‘co-operatives' signifivs
that they are co-operatives of indus-
trial workers. They wanted to tacki
this society for doing justice to the
workers, Thev brought in tha
workers. They approached the State
Governments to do all propaganda to

*build houses for themselves, But they
failed. They gave them the benefit of
giving publications in the vernaculars.
Then ;}so they failed. Suggestions
were given to the Ministry through
‘the Members of the Comult‘:!:isve

Committee and also, I think there was
a conference in Mysore, It was
pointed out that the individual should
be given all facilities to build houses
for themselves, It was also suggested
that more subsidies and more loans
should be given to the worker and he
may be asked to meet the small
balance from out of his provident
fund, But this later scheme of the
individual worker building a house
for himself is not acceptable to the
Government, because, the worker wifl
receive all the money, subsidy, loan,
money from the provident fund ani.
no doubt, he will build a house for
himself, but the question of repay-
ment of the loan will be there. That
difficulty, they have understood. This
scheme was not acceptable to them.

Then, there are co-operatives of
industrial workers. They too do noi
do much justice. Because, if they can
form such co-operative societies for
themselves, they can as well start big
industries. They won't be content
with small petty houses, almost like
slums, for themselves. They may as
well build mansions for them just as
the emplover does for himself.

Then, there is the employer, Why
is it that this body of people were not
tackled as they should have been? As
regards industrial housing schemes.
anybody will think of the private
sector and the industrialists only, But,
these people have done very little in
the matter of building houses for their
rmployees whereas the Government
has done its job very well. The local
bodies have built a number of houses
for their menials. and sweepers
Plantations—big plantations, I mean—
have built, even before the Act came
into existence, houses for their
labourers.

The employers have got all facilities
to build houses for their mploype:.
But, yet, they have not done this
They do not build the houses from out
of their profits; this is done from th
given by the Governmen
not build houses gratis; ¢

for the houses. They -
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back. the money that they get from
the Government probably at las:
when these houses become the pro-
party of the concern.

In the note supplied to us, the
reason why these people have not
came forward to take up this work is
given thus, Any decision to compel
the employers to build more houses
for their industrial workers, in the
long run would entail imposing a
compulsory levy on the employers
and this matter has already been
examined in detail and it has not
be¢n possible to accept the proposal
because any such compulsion would
adversely affect production,

Government have provided houses
for their industrial workers. I think
their production has not been affecter.
The local bodies have provided houses.
They do not suffer on that account.
Similarly, the plantations have built
houses for their workers. They have
not suffered in the least. Who are
these workers? They are not people
who are taken as they knock at the
door of the industrial «con-
cerns. They are the picked
and chosen men of the indus-
trialists; their own relatives or th2
relatives of their financiers or
partners.

The conditions in which these
workers live in the cities are very
deplorable. They are really slums.
They come from distant parts, pick
any land available, put up some shed
along with any cooly that goes
for work like him and they live in
such very bad conditions. Why do
they not build houses for theze
people? Because of their association.
Instead of associating with them. in
course of time, he makes an associa-
tion which is not very congenial to
the employer. I do not suggest thnt
the Government should compel the
employers by any legislation or any-
"thing like that. But, these industria-
lists are benefited by the Government,
especlally after Independence in
various ways. They have given all
facilities for increasing their produc-

-"Hom,  for going abroad and for finding
4 good'market even internally. 'They

receive protection. They are financial-
Iy helped in so many ways, I would
only suggest that if the Government
prevailed upon them or used their
influence over these peocple, they will
certainly build houses for their
employees. 1 think this is the way
how they can produce more in this
country. More production can be
attained by wooing the good nature of
the employee and not by denying
what is due to him,

Next, 1 shall take up slum clearance.
Everybody agrees that this work i
important. They say any slum is an
eye-sore. It is not only an eye-sore,
it also affects the health of the neigh-
bours and the whole city if it is in a
city. That is all true. But, the diffi-
culties are there . The States have
to pay a certain share of the subsidy
given by the Central Government.
Most of the States are not able to do
that, In spite of requests from the
local bodies, these things are not done.
If at all somebody is able to clear a
slum, he has to find suitable places
for the people who are displaced: not
anly places, but places very near to
where the slum dwellers earn their
livelihood. That is not possible in a
city.

Even if one takes it into his head to
ciear the slums and see no more jums
are created in cities,—under the
Municipal laws, this may not be
possible—one must be very hard-
hearted to go and demolish these huts
which are the only belongings of
these poor people. It is very difficult
to clear the slums and prevent the
cropping up of new slums, because
the poor man will be deprived of the
only belonging he has, his hut.
Further, in these days of adult
suffrage, this is not possible. Any
member of the local body who may
be representing that locality will
come and stand against the person
who wants to clear the slum.
And there are the interested parties.
They do a lot of propaganda against
it, and one must be very hard-hearted,
as I said, to take up this question.
That is why slum clearance Is a
failuree 1 cmmnot suggest any
remedies.
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The next thing ] want to deal with
is about presses. We from the South
were under the impression that two
presses would be started, one in
Madras State, and another in Kerala.
That which is to be started in Madras
Stxte is near my place, Coimbatore.
The place is called Veerapandi, People
there were under the impression that
thousands would be getting employ-
ment if the press came into being, but
the note supplied to us says:

“In addition to the expansion of
the schemes described above, it is
proposed to set up two new
printing presses in the South, one
at Veerapandi near Coimbatore in
the State of Madras, and the other
in the State of Kerala. Land for

“the two units at the respective
eites has since been acquired, but
the factory buildings are not likely
to be constructed in the near
future on account of the paucity
of funds. The requisite foreign
exchange for the import of
machinery for the two presses has
not been sanctioned so far, It
cannot be said for certain at
present which of these two units
will be completed.”

In the pruning process that will take
place, probably these two presses will
be pruned out. But pruning does not
stop growth. Probably they will crop
up in the Third Five Year Plan.

Mr. Deputy-Speaker: Shri B. K.
Galkwad, Not in his seat. Pandit
Thakur Das Bhargava might say a
few words.

dfew sver nw v (fmme ) ¢
wry fedy wingr, Tw am w7 fax
fiaea war oy fif el & agey & iR
Rl wE AR amEw

W afew ®. wm o fafrew
wew WY varRy o fer et I
sfew & wfrq
Pandit Thakur Das Bhargava: It
is only one question, two minutes.

It was said in thiz House that some -
offices are to be shifted outside
tfo places like Gwallor, N
Mussoorie etc. This proposal .
been there for the last ten years,
1 am not an opponent of
posal, but what 1 want to
this.

1111

this
insist on
Yesterday, some officials, who
probably going to be shifted, came
to me. They represented to me that
as a matter of fact, they have been
living in Delhi for the last 10, 18
or 18 years, that they have got their
own houses here, but if they are
shifted to places like Nagpur,
Mussoorie and other places, there is

no accommodation available for these
officials there.

5

I understand it was stated in the
House that in some places there is
accommodation available for officers,
in other places there is some accom-
modation for houses, but there are
very few places where both kinds of
accommodation exist.

1 told them: “After all, these
Ministers are ma baap. You reprusent
to the Ministers that if you are sent
in this way, you will be put to great
trouble.” They told me that all the
Ministers say that this is  Cabinet
hukum. I said, so far as I know,
there is no such Cabinet hukum that
even if there is no accommodation to
be found in these places, you will be
sent there. I told them I would just
bring this to the notice of the hon.
Minister and the House that these
officers need only be sent to  places
where office accommodation as well
as housing accommodation are avail-
able. Otherwise, I feel that many
people would be put to great trouble.

For instance, in Mussoorie I know
there are many houses available
there, but they are very big lkotis
within or outside the municipal
limits. It is in places like Iands
or Kulri that these officials will find
their houses. So, even if you havea
place where there is accommodation
for office purposes, planse soe . th
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poople on essy terms near about the
offices when ithey will work.

1 told Shri Tyagi today—he is the
person who initiated this proposal—
“Either take back the proposal, or
see that the Government finds the
necessary housing accommodation”
He told me that if he is approached,
he will manage that the houses are
made available for these poor officials
also. If that is done, I have mo
objection.

I would, therefore, very humbly
request the hon. Minister to shift the
offices only in such circumstances that
these people are not put to trouble in
the matter of getting houses, Let not
history be repeated, and let not
historians write like Wilson, who has
written that some Britishers, and 107
Indians put on a small yacht
(with provision for only a day or
two) and launched it on the sea, with
the result that many of them perished.
This is likely to happen to thesa
officials who have got no connections
there. They belong to other places.
For instance, a thousand and more in
certain offices belong to the Punjab.
1 do not know how they will get
houses there, I only insist and beg
of the hon. Minister to kindly look
into this aspect of thing, wviz., that
they should be sent only in case they
can find accommodation,

That is the only submission I want
to make. 1 would rather like the hon.
Minister kindly giving an assurance i
this respect that he will take care 1o
ses that these officials of the Govern-
ment are not put to  unnecessary
trouble,

14-36 hra.

Bhri P, R. Patel (Mehsana): I take
this opportunity to bring to the notice
u!lhc!louuthemdmmdhnuses
In the rural areas

We are talking of agriculture,
increase in agricultural productio..
We say that the base of our prosperity
but

question of giving help to the agricul-
turists comes, we find that it recedes.

Looking at the Second Five Year
Plan we find that there is a provision
of Rs. 120 crores for building houses.
Out of this Rs, 45 crores are provided
for subsidised industrial housing, and
Rs, 10 crores for the rural srea. We
do know that more than 80 per cent
of the people live in the villages, that
is the rural area, but the provision fov
the rural msrea is Rs. 10 crores out of
Rs, 120 crores, and for the industria-
lised cities Rs. 110 crores.

May I put one question to the hon.
Minister: Are we ever going to solve
the rural housing problem? It has
been brought to the notice of the
planners of the Second Five Year, and
they themselves have stated at page
558 the conditions of rural
They have said that the improvement
of housing conditions in rural aress is
a task of enormous dimensions, and
that a large proportion of the 54
million houses in rural areas need to
be rebuilt or substantially improved.
They also say at page 564 that in
rural areas about 85 per cent of houses
have mud plinths, 83 per cent
walls of mud, bamboo and reed and
about 70 per cent roofs of straw, grass,
reed, mud etc. They further say at
page 584 that about 38-5 per cent of
the households had less than 100
square feet per head of foor space
and about 32'5 per cent between 100
and 200 square feet,

This is the condition of rural
housing. What to talk of roads,
squares and all these things, what are
you going to do about this? The hon,
Minister just said: ‘''Yes, we are
thinking of it, and our plan is to
revitalise 5,000 villages in five or ten
years, and that too, on the condition

if the village people surrcnder
the lands and everything to the com-
munity, they will be looked after”.
That means, if the villagers accept
communism, if they do away with
peasant proprietorship, only then will
the Government come forward tn
revitalise the village. I would like to
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to know whether they want communes
a8 in Russia and China? Let that be
made very clear, and let us know
whether the country is for com-
munism and whether Government ar«
for communism.

Shri Narayanankutty Menon
(Mukandapuram): Government are
already divorced.

Shrl P. R. Patel: I, for one, do not
like that there should be such a tall
discrimination that the village people
should come forward to surrender
lands, houses and everything to the
community and then only Government
would help that village. Why should
that be 50?7 Why do you want that
all the village people and all the
agriculturists should surrender their
everything if they want to get the
village revitalised? I do not under-
stand, 1 would submit very humbly
that it would be a very hard job for
any Government to make the village
people abandon peasant proprietor-
ship :

Mr. Deputy-Speaker: That was not
the intention of the Minister. He only
wanted village sites to be given over
to the community, and not the lands
that would be cultivated.

Shri P. K. Patel: If that is so, then
it is all right.

The second point that was raised by
the Minister was about the architec-
ture. He had been happy to see the
Taj Mahal, the Red Fort, the Kutub
Minar and other pieces of architecture
of the Moghu! period, and he is
dreaming of some architecture of the
Congress period. What ghould be our
style of architecture? That should be
in tune with the poverty of the
people. That should be in tune with
the conditions of the village people
Having a Taj Mahal here or there
could not give credit to us. Our archi-
tecture will be in every village; every
house in a village should be our
architecture. Here, in Delhi what do
Ifnd? [ find big multi-storeyed
buildings, and very fine buildings too.
But Delhi does not speak for the

villages is solved, I do not think we
can talk of architecture and other
things.

It has been admitted that during the
First Five Year Plan period, not
farthing has been speat to improve
rural housing, while a large sum of
money has been spent in the city ares,
I do not want to say that it should not
be spent, but I want to press one
point. It is true that industry is
essential to the country, But is not
agriculture? If subsidy be given io
industrial workers, why should
subsidy not be given to the agricul-
tural workers and the agriculturists?
Why should there be any discrimina-
tion? If slums are to be cleared In
the cities, there are slums in the
villages also to be cleared. Why
should help not be given to clear
slums in the villages? 1 humbly sub-
mit that our policy should be to help
each and all, and there should be nc
discrimination between industry and
agriculture in this respect,

™

The industrial worker is serving the
industry, and to the capitalist, because
the industrial labour contributes to the
wealth of the industry and the wealth
of the capitalist running that industry.
By giving subsidies under the induse
trial housing schemé, we give subsidy
to the indusiry and to the capitalist. 1
would like to know whether tke
subsidy should go to the poor or to
the capitalist? That is the first point.
Secondly, I want to know whether we
are going towards socialism, or
towards capitalism, On the one hand,
we say that so far as the village 18
concerned, we want socialism; on the
other hand, when the question of
subsidy and help comes, we say we are
moving towards capitalism, and we
want to appease the capitalist of the
country. I do not understand why
that should be so? I would suggest
that the industrialist should be asked
to build houses for these workers,
because it is for his help that
workers are there, Why should

14
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" thelr own houses for their workers
so that all ~ the workers may - got
accommodation, Jf any subsidy 1s to
be given, its benefit should go to the
workers. The rent that should be
recovered from the worker should not
be more than ten per cent of the pay
that he is getting, whether it be
Government houses or private housc.
or factory houses, In no case should
the rent exceed ten per cent. You
may ask me whether therc has be.n
such a case anywhere in the country.
I can guote one such case. In the
Beroda State, we had government
servants’ quarters, and the rent
charged from them was only ten per
cent of the salaries, so that the rent
was based on the capacity of the
person to pay. It a block was
occupied by a person drawing more
pay then he was required to pay morn
rent, In other words, the rent was in
proportion to the pay of the Govern-
ment servants.

So far as our housing problem is
concerned, I do know that the rent is
beyond the capacity of our Govern-
ment servants, in some cases, to occupy
the houses built by Government
" because the rents are very high. 1
would submit that let us make a rule
that the Government servants shall
not be reguired to pay more than tca
per cent of the pay as rent for the
block occupied by him, for ten per
cent is proper,

In this connection, I would submit
one thing more, and that is, that in
Delhi the rents are very high and
exorbitant. I am not concerned with
the question whether M.P.’s have to
pay more or less rents, I am concern-
ed with only ordinary persons,

Shrl Naushir Bharucha (East
Khandesh): The hon. Member also is
an ordinary person.

Shri P. B. Patel: It is true that
some Rent Control Act is thewe, and
it is applied here in Delhi. But some
better law is required. The promise
has been given that a new Bill will be
introduced in this House during this
Session. 1 desire that not only should
It be introduced, but jt should be

puud during this Session, and the
tenants of Delhi should get the benefit
of the law that we pass, and the rent
also must be fixed in proportion to
their income or salary and other
things. That is the proper way how
it should be done.

If at all our marchis towards
socialism, then mnaturally, we shall
have to control rents, And no man
should be allowed to charge more rent
than is commensurate with the
capacity of the man to pay. That
should be the principle for fixing
rents.

Then, there are also big houses
occupied by just one or two  indivi-
duals, while on the other hand there
are people who are left to enjoy the
free breeze of the pavements. May I
suggest that in this country there are
certain persons who have got very big
houses, with very big rooms, dining
rooms, and dancing rooms and so on,
and these people should be deprived
of their big houses, and the common
people should be asked to occupy
them and that too under law?

Mr. Deputy-Speaker: The hon.
Member has objection both to dining
and dance rooms?

Bhri P. R. Patel: Every room. I
have secn bungalows where two per-
sons are stayir.g. They are very big
bungalows. When we have got to
house so many persons, we may utilise
these houscs, There is absolutely no
harm.

Round about Delhi, there are vill-
ages. Lands in the villages are in the
occupancy of agriculturists. We want
to develop Delhi and we are trying to
have new buildings round about Detht.
For that, we are acquiring land and
dispoisessing agriculturists. 1 have
even heard that we want to demolish
certain villages so that the size of
Delhi may be increased. For the de-
velopment of Delhi, perhaps we may
do something, but not at the cost of
the poor agriculturists and agriculture.
In case we badly require some land
for housing, then the market price may
be given to them as compensation. In
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" the agriculturists,

I know we nationalised the Imperial
Bank and we paid the market value
for the share. We nationalised the
airlines and we paid much more value.
But when the question of paying
something to the poor agriculturists
comes, we want to pay less. This is
not justice and I hope that the hon.
Minister will look into the matter and
do justice to the people.

Shri Ansar Harvani, I wish I could
congratulate the Ministry of Works,
Housing and Supply on consiructing
a very gigantic building, the Ashoka
Hotel, because it symbolises the rising
stature of our country in international
hoteliering. I wish I could congratu-
late the Ministry of Works, Housing
and Supply on building those two
huge buildings, Krishak Bhavan und
Udyog Bhagan where our planners are
buszy increasing the food production
and accelerating industrialisation of
this country. I wish I could congratu-
late them on building that museum
where our national heritage is going to
be kept. I wish I could congratulate
them on building a new jail where our
convicts are going to be housed. But
from this report, I find that 30,000
more houses are still needed for hous-
ing those people who are working in
our Secretariat,

Every morning, when we come to
this House, we have the spectacle of
a mass of humanity paddling down to
this city from far off, Gurgeaon, Gha-
ziabad and Shahdara. We find this
mass of humanity issuing forth from
the corridors of this building and the
Secretariat, listless and gloomy, walk-
ing in unsteady steps to their homes
at 8 o'clock in the night. We know
that these people have hardly an
opportunity to see their children
because when they leave thelr houses
in the early morning, their children
are still in bed and when they reach
back In the night, the children are
again in bed. We find that they reach
" their homes so tired that their family

life is broken Imlun M lnulr
lnamoodtoquuulwuhmml_l.

So 1 thought that the achievements
of this Ministry were not to be judged
by the huge structures that they have
built, but by the priorities which they
have given to the housinz scheme of
the clerks in the city.

An Hon, Member: They are geing
to have the Taj Mahal repaired!

Shri Ansar Harvani: Our adminis-
tration is dependent on these poor
people; our administration is depen-
dent on these half-starved, sickly, con-
sumptive clerks working in our Secre-
taria.. But what have we done for
them? We are only concerned with
producing show-pieces. But I assure
the Ministry that our international or
national stature cannot be raised by
show-pieces. Our national and Inter-
national stature can only be raised i”
our clerks and our working classe
and other people are afforded shelter
They may say that these offices, th
Udyog Bhavan and Krishak Bhavan
are very necessary for the efficien
work of the administration. I assurt
them that I have rubbed my shoulden
with the clerks. I have lived amony
them and I know their aspirations anc
their ideas. I assure the Ministry tha'
they will work with better efficiency
and much better devotion to the Gov-
ernment and to the administration ¥
they arc housed in proper houses and
made to work under tinsheds. Undel
tinsheds, they will work more efficient-
ly than they will under these offices,
with the prospect that after work they
will have to live under the sky, in the
rain and suffer. Therefore, I think
that priority should be given io the
housing of our clerks and our class IV
employees,

Now, I come to the efficiency of our
P.W.D. I will not be uncharitable; I
won't say that the Public Works
Department is a Public Waste Depart-
ment. At the same time, the plight of
the construction is very obvious. Last
year, the hon. Minister assured us
here that he would make inguirles
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- dows dlsappeared and even houses
started falling down. What to say of
the condition of the clerks' quariers
in Seva Nagar and Lodhi Colony.

I want to draw the attention of the
Minjstry to the construction in Vinay
Marg where some M.Ps. are also liv-
ing. They have pointed out to the
Ministry that the roofs of these new
tenements are leaking, the bathrooms
have been giving way and so on. Who
is responsible for this? The Ministry
should make a thorough investigation
into the P.W.D.

The same story is there in North
Avenue and South Avenue., But in
North and South Avenue, the con-
struction is slightly better than the
construction of houses for lower divi-
sion clerks, because penple think that
Members of Parliament can approach
the Minister and make complaints,
whereas others have not that opportu-
nity.

Thercfore, I expect that the Minis-
ter will conduct a thorough investi-
gation into the work of the P.W.D.
and will sce that these contractors
and these officers do better work and
better job.

One more point, and I have done.
That is about thc Government of India
Presi. The Government of India have
a number of presses. They are some
of th: best presses in India. They
are some of the best machinery that
is available for a press in India. There
is no doubt about it. They have per-
sonnel who are paid more than what
is paid elsewhere—] mean thc mana-
gerial and technical personnel in these
presses. But what about the produc-
tion of these presses? You will find
that the quality printing work of the
Government of India, the Ministry of
Information and Broadcasting and
other Ministries, is not the same as
that of the Govement of India Press,
because the Government of India Pres-
ses’ production is the worst production
among all the presses in the whole of
India. Quality production work is
being sent to the Times of India Press;
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private-owned presses In Calcutta

to pay more for this work.

It may be pointed out that the capa-
city of the Government of India Press
is not sufficient to produce this lit-
erature. If that is so0, I suggest that
the quality work should be done by
the Government of India Press and
the routine production sent to out-
side Presses so that we may save some
money of the public exchequer.

1 have gof here the Report of the
Works, Housing and Supply Minis-
tey. It has 68 pages, and on the first
page we find an Errata of 30 correc-
tions.

An Hon. Member: It iz a small
affair.

Shri Ansar Harvani: It is a small
affair of 68 pages. But there are 30
mistakes. The Forum of Free Enter-
prisc may say that because it is a
Government Press, therefore, there
are so many mistakes; so publicity
printing should be given to the pri-
vate-owned Press. 1 will not agree
with that. There is another Press
which is controlled by Government—I
refer to the Nasik Security Printing
Press. I can say with pride that the
production of the Nasik Press which
prints currency notes, stamps and
other quality printing work, is of the
same quality, and in certaln cases,
better quality than corresponding work
in other parts of the whole world.
Our currency notes may not have the
same value as dollar notes but as far
as the get-up and printing is concern~-
ed, it {s not behind that of the dollar
notes or the sterling notes. That
Press is controlled by the Finance
Ministry and if it had been handed
over to the Controller of Stationery
and Printing=—I shudder to think—
every currency note would come out
with errata slips as you find in these
books. Therefore, I want the Ministry
of Works, Housing and Supply 10 have
a thorough probe into the working of
the Government Presses.
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The Government of India Presses
came into existence at a time when
we had hardly any State undertaking.
8o, they were run as a department. I
suggest that henceforth the Govern-
ment of India Presses, instead of be-
ing run as a department under the
contro] of the Controller of Stationcry
and Printing, should be run on com-
mercial lines. When we can have
certain State undertakings for pro-
ducing fertilizers, when we can have
the Hindustan Housing Faclory under
this Ministry, even whan we can
have other producing agencies, I sug-
gest that all the Presses should be
transferred to a Corporation. Of
course, the overal] control should be
with the Ministry and all the presses
should be run on commercial lines
and that the servicez of people
of experience in the field should be
utilised. That is all I have to say.

I support the Demands.

- Shri Jaganatha Rao (Koraput): Mr.
Deputy-Speaker, Sir, my friend Shri
Easwara Iyer criticised the Govern-
ment, and this Ministry particularly,
for entrusting contracts to private
firms. He thinks that because con-
tracts are given to private firms there
is eorruplion. I would like to answer
him on these two points.

Tirst of all, is it possible for this
Ministry to be in charge of building
construction of several thousands of
bulldings not only in the capital but
also throughout the country and take
up the construction of all these build-
ings?

Sécondly, what about the technical
personnel? Is it possible for the Gov-
ernment to take over? So, we have to
give some part of it tu contract, cither
the construction or piece works to
private contractors and firms.

Then, the hon., Member seems to
think that because the private sector
{s there or individuals are there, there
s scope for corruption. I would like

to say that corruption has hothiig to
do with the coming into the picture-
of these private persons. Corruption,
as we all know, is one of character.

There is a crisis of character in
this country. In recent times, after
the second World War, we find that
moral values have fallen more steep~
ly than money values. So, what we
have to do is to try to build up
character of our people. Then only
will corruption come to an end. Othet-
wise, by simply excluding private
persons, corruption is not going to
come to an end,

The hon. Mumber alsy said that the
Vigilance unit of this Ministry should
be taken away from the control of the
Ministry and be made independent.
Even if the wunit is taken away
from the control of this Ministry, I
would ask him whether matters would
improve. We have got a good deal of
legislation to check corruption. We
have got the Prevention of Corrup-
tion Act; in 1952, scction 165A was
added 1o the Indian Penal Cooce to
bring to book the abettors even. With
all this legi<lation, are we able lo put
an end to corruption? Therefore, I do
not sec any force in my hon. friend’s
argument that corruption couid be
done away with by changing over to
the public sector.

Of all the activities of this Ministry,
according to me, the s.ries of housing
programmes sponso~ed by this Minis-
try deserve careful atiention and
appreciation by the House. Of these
schemes, the Subsidised Industrial
Housing Scheme, the Low Income
Group Housing Scheme, and, above
all, the Slum Clearance Scheme, cer-
tainly, deserve our appreciation. But,
I have a feeling that the sum allotted
by the Planning Commission for Slum
Clearance Scheme is quite meagre.
We have to devote more attention and
more money for the construction of
hutments for these poor and down-
trodden people—the sweepers. A sum
of Rs. 20 crores has been allotted for
this period; but, I feel that it is quite
meagre to meet the demands of the
country. )
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¥Without going into the detalls of these
. nes, | would come mext {o the
work-charge establishment of tne
CPWD. ] agree that the hon. Minis-
" ter gave an assurance on the floor of
the House that he will look into tne
matter and, as pointed out by Spn
Easwara lyer, the assurance remains
an assurance till today. I quite agree
that something has been done in this
matter. The Government have given
some benefits like compensatory
allowance, travelling allowance on &
par with the regular establishment
ete.

Bhri Easwara Iyer: That was long
before the assurarice.

Shri Jaganatha Rao: 1 think it is
aftor thc assurance. Class IIl ana
Class IV employees are also sanction-
ed earned leave. But, what 15 more
important to a governemnt servant is
security of tenure. Every government
servant is interested in that aspect of
his servicee 1 would appeal o the
hon. Minister lo give a bit of the
human touch to this problem and
decide this question here and now.
How long can we kecp these people
in suspense. To get good and efficient
work from them we should decide
this very quickly.

1 quite see the difficulties which the
hon. Minister would plead. Naturally,
he would say that the absence of a
record to show that these people have
been in service previously for three
years would be a problem. ‘ut some-
thing has to be done to find out the
length of service of these people.
Merely putting forth the difficulties
tying in the way of Government would
not solve the problem nor would it
satisfy the aspirations of the people.

Connected with this is also the
question of the employees in Govern-
ment Presses. The problem there also
is gimilar though I see that some
minor reliefs have been given to them
regarding pensionary benefits—intro-
ducing pensionary scheme in place of
the compulsory provident fund cantri-
Iution—and

But, still, security of service has to be
given.

It has been argued that there is no
definite planning in the matter of con-
struciion of buildings, both official and
residential—quarters for staff. I do
not think it is due to any absence of
planning in the Ministry....

Shri Easwara Iyer: 1 -aid it is defec-
tive planning.

Shri Jaganatha Rao: It is not mere
absence of planning. We should also
look at the shortage of material,
cement, steel etc, and, above all,
technical personnel. These are the
prime factors which are responsible
for the delay in fulfilment of the tar-
gets. We cannot judge the perfor-
mance of this Ministry by comparing
it with the targets. We have o take
into consideration the difficulties that
the Ministry has to face.

About Government Presses, I myself
wanted to refer to printing. [ was
glad to find from the report that the
Government Presses obtained a State
Award for efficiency in printing. I
have yet to see a book or pamphlet
printed by these Prcsses to show effl-
ciency in printing. Every day we get
some literature from the Publications
Counter. The first thing that stares
us in the face is the errata. Pcrhaps,
these errata are printed first before
the book itself is printed. I hope the
hon. Minister would kindly look into
it to see that they set a good example
of printing in the country.

I would then refer to another aspect
regarding the supply of stationery
articles to governmental departments
and the various Ministries. There is
a Controller of Stationery and Prin-
ting with a Branch Office at Calcutta.
He has to purchase all the stationery
articles and to distribute to the various
departments and the Ministries. It
was pointed out by the Estimates
Committee in the Ninth Report that
there should be some sort of decen-
tralisation and the Government should
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[Shri Jaganatha Rao]

call for tenders so that the Depart-
ments and Ministries could directly
deal with these firms and indent such
of the articles as are required by them.
That would save not only expenditure
but also time~and I do not know
whether this recommendation of the
Estimates Committee did not deserve
the attention of the Government.

Similarly, the Estimates Committee
in its Fifth Report suggested the for-
mation of a States Purchase Corpora-
tion. I do not know if the Govemn-
ment has implemented that recom-
mendation. We have got several Pur-
chase Missions in London, Washing-
ton and even in India, and purchases
are being made. It was suggested by
the Estimates Committee that if »
States Purchase Corporation is floated,
certainly the purchases would be
better done, we could conserve some
money and with efficiency the work
could be done. But, so far, I do not
find from the Report any steps hav-
ing been taken by the Ministry in this

regard,

Lastly, there is a feeling in the
country that the Central P.W.D, and
also the Works Departments in the
States, i3 a wasting department of the
country. If these various housing
schemes which are sponsored by the
Government are carried through with

_ vigour and with rapidity, I am sure
the country will acclaim this depart-
ment as a public welfare department,
and no longer a wasting department.
I look forward to the date when this
Ministry would so discharge its fun-
ction as to allow us to call it a publie
weltare department.

Shri Jaipal Singh (Ranchi West—
Reserved—Sch. Tribes): Mr. Deputy-
Speaker, Sir, I feel I must bring to
book my friends who are not here.
Where are the occupants of the Treas-
ury Benches?

Shri Dasappa (Bangalore): Here we
are.

Shri Jadhav (Malegaon): There is
no quorum also.

Bhri Jaipal Singh:......should not
be as full....., i

Mr. Deputy-Speaker: Order, order.
Just now it has been pointed that there
is no quorum.

Shri Jaipal Singh: Sir, I am not
worried about the quorum.

Mr. Deputy-Speaker: But I am. The
bell is being rung.

Shri Jaipal Singh: Sir, may I request
the hon. Members...... .

Mr. Deputy-Speaker: When +ther: is
no quorum we do not receive any
request.

Shri Jaipal Singh: I am very glad,
Sir, you agree with me

Mr. Deputy-Speaker: Order, order,
The bell is being rung—Yes, now
there is quorum; the hon. WMembers
may proceed.

Shri Jaipal Singh: Sir, I am very
gratetul to you, and 1 appreciate the
fact that you are protecting us. There
has been too much of a sense of res~
ponsibility lacking in the Treaswsy
Benches. Ag far as I can see it, Sir,
quorum can be made up by us on this
side. I am not either on that side or
this side, ] am wherever I am. As i
said, a quorum can be made away
from the Treasury Benches. It is a
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Shrl K. C. Roddy: We are three.

Shri Jaipal Singh: The third does
not count, because he will be on the
anvil a little later on. Well, they are
three—2¢ is the actual arithmetical
figure, but I do not mind that.

1 am grateful to you, Sir; for giv-
ing me an opportunity to speak on
these Demands.

Mr. Deputy-Speaker: Five minutes
are gone, and only filve minutes re-
main, )

Shri Jaipal Singh: Sir, I am inclined
to count on this naya paisa system.
Again I say, it is very very important.
I have tried to point this out to the
Leader of the House time and again
that the Budget Session is something
where he must get his colleagues to
realise their sense of
They have not done it before, they
are not doing it now, and if they do
not do it they will be out. They will

Shri R. D. Mishra (Bulandshahr):
They won't go out. I challenge.

Shri Jaipal Singh: My hon. friend,
who is an unimporiant Member of the

other side, will be out before he
knows where he is.
Mr. Deputy-Speaker: Order, order.

All Members are equally important;
none is unimportant. When both the
Ministers in charge of this portfolio
are here—of course. I agree with the
hon. Member that it 1s desirabie m
any Budget debate that there ought
to be more Ministers present—I can-
not compel others to be here, and
I hope the hon. Member would not
insist on that. Perhaps, it he wants
something more to be conveyed to
others, that also will be conveyed. I
agree that in a Budget debate there
ought to be greater attendance here.

Shri Jaipal Singh: I am very glad,
Bir, you agree with me. This is an
insult te thes Chair, thet there should
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be only the llinhun mumed with
the Ministry in question, and some
out-of-the-way-Member—may be very
important on the other side—tells us
that he is here. I am not prepared
to accept the situation. I am wvery
sorry 1 am not able to do so. I may
be there on the other sjide any time.
If the other fellows come to this side,
my friends and everybody will go to
the other side. I am prepared to....

Mr. Deputy-Speaker: “Fellow” is an
objectionable word.

Shri Jaipal Singh: It will some day
very soon become necessary. I want
to point this out, because it is an insult
to this House that the Treasury
Benches should be empty in a Budqet
debate,

Shri R. D. Misra: Sir, I rise to a
point of order. The hon. Member has
been rcpeating that it is an insult to
this House. How does it become an
insuit to this House?

Mr. Deputy-Speaker: This is his
view, and the hon. Member differs
from him.

Shri Jaipal Bingh: Sir, since they
on the other side, do not understand
important matters, I will talk of a
very small matter, and that is about
the great Ashoka Hotel. As though
the whole country depended on
whether the Ashoka Hotel was built,
has been built, is there, or will not be
there, I would like my remarks to
revolve round this Ashoka Hotel My
friends on the other side have had
their gibes, Sir, they have a very
poor memory, but they have in the
past talked about this Ashoka Hotel.

Shri Narayanankutty Menon: It was
only criticism and not gibes.

Shri Jaipal Singh: They do not
know the English language. They do
uot know the difference between
criticism and gibe.

Mr. Deputy-Speaker: 1 am sorry I
am a poor judge of the English langu-
age, Let the hon, Member continue
his speech. The time is short.

Bl e,

L e
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Bhri Jaipal Singh: It ‘Is m
that they have never been there; they
have not come from Oxford.

Shri Narayanankutty Menon: We
are proud of it.

Bhri Jaipal Singh: It is a question
of their not having been there, much
less of their having come back from
there. I am sorry that this frivolity
has to be there because my friends do
‘not know any better—friends on my
right side.

Shri V. P. Nayar: What about your
left?

Shri Jaipal Singh: Those on my left
have better manners. I am sorry I
have to say this. Now, taking this
Ashoka Hotel, a living example of
what our Government, our Govern-
ment, the Government on that side,
and the Government here with me,
have been trying to achieve. We crack
jokes about something, the Ashoka
Hotel. I want to put it to my friends
on the right, left, in front and behind
me, if there are any behind me—

An Hon. Member: I am behind.

Shri Jaipal Singh: The point is this.
Are we trying to show to the world
that we can do something? Are we
doing that or not? Are we just
having gibes at people over there,
because we do not like their faces, or
their colours or their badges or any-
thing of that kind? That is very im-
portant. I have only the day before
yesterday come back from the eastern
sector of our great country. I had the
same problem there. 1 wanted to tell
this House, “What do we want.” We
are not just Members of the Legis-
lative Assembly of any particular
State. We are the Parliament. Do
we want this country to continue, this
country to prosper, this country to be
stable? What do we want? If we
want our country to be there, then,
it is a question of give and take.

Now, exactly the same point arises
with this Ashoka Hotel. I want to
ask my friend, my friend over there
who s no longer the Minister in charge

vl

n! um lubject-qnd X my lu e e
ponsible for it once upon a time, &
northerner in charge of something of
which a southerner is incharge now. .
There he is. I want to ask him: Are
you a blackmarketeer, or are you not?
This is a straightforward question.

Mr. Deputy-Speaker: Is it addressed
to the Chairl

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): I
solemnly say that I am not.

Bhri Jaipal Singh: I only addressed
those remarks to the House through
you, Sir. Well, I am old enough; I
am older in this Parliament, than my
hon, friend there. 1 wish he showed
a litlle bit of patience and understood
what 1 am asking, because, you, Sir,
know that in this House no question
is asked of anyone, even to the empty
Benches there, except through you.
My question is,—

Sardar Swaran Singh: If that was
directed to the Chair, T withdraw my
statement.

Shri Jaipal Singh: I am sorry, 1
am asking the questions, Sir, through
you and addressing my remarks to
the House through you and not to
anyone of the Members direct, who
think they have been uttacked. I
would not waste my time in that way.
I have to address my remarks only to
you, Sir.

The point is this. Are they black-
marketeers or not? I am putting this
question to them straight.

[PaxprT THAXUR DAs BHARGAVA in the
Chair.}

1525 hrs.

I am putting this question stralght.
What has happened to the Ashoka
Hotel? What about the shops all round
the corners? What are my friends om
the other side, who live by Panch-
sheel, who live for a socialist pattern
of society and everything else, doing
there? You and I have been there. }
am not letting out a secret. What did



soe?. " Did we see what ,they are
‘They are taking full advantage
fact of the monopolies of the
all round there. As I said, I
have limited my remarks only to this
particular problem.

I would like ny friend—my friend
who had the impertinence, if I may
say so, to get up and interrupt me and
who was in charge of the Ministry
and who has the impertinence to tell
me and this House that there has been
no blackmarketing—to get up and say,
and let him make a reply, and tell me
that there has been no blackmarket-
ing in the matter of leasing out of
these various shops around Ashoka
Hotel. If there is blackmarketing,
then, it the Ashoka Hotel is there—
nol if my hon. friend the ex-Minister
is there—I will not have it. If he
thinks that he represents Ashoka, he
is sadly mistaken, But [ do ask my
friend who has inherited Ashoka, in
the south, to look into this particular
matter and tell us, this House, what
it is, because they are responsible for
this hotel which they want to be on &
par with the reputation we are claim-
ing, on the reputation tnat we are try-
ing to claim, namely, on this Panch-
sheel, this great country, Gandhiji's
country, and all that sort of thing. If
that be the idea, I request them to
look into this very, very carefully and
not to take advantage of the mono-
polist situation, of an auction, of some-
thing where you would pay Rs. 3,000
per year and charge them Rs. 50,000.

Now the work on the Ashoka Hotel
hags to come before the Public
Accounts Committee and this Parlia-
ment in due course and we must know
how we have made money in ' this
Hotel. I ask you, 8ir, Mr. Chairman, to
realise this. This is where Parliament
asgerts itself. I would like my hon.
friend over there to realise this, and
not the friends who were there before,
because they do not count at all; the
Becretaries and varlous others come
afterwards and they will just tell us
in the Public Accounts Committee,
“We do not know.”

Here, they think it is a very brave
- thing to get up and just interrupt. It
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is about time that the Treasury
Benches learnt that if they get up they
will have it back from us. It is not
good enough, Mr. Chairman. It is just
not good enough. I want to tell my
friends over there. There are only
four of them there. There should be
three football teams there. The Leader
of the Housc is not there.

Swami Ramananda Tirtha (Aurang-
abad): On a point of order. What the
hon. Member has been saying does not
relate specifically to any aspect of the
Demand. 20 minutes have been
wasted. I think I can say this, that
I demand, if at all, a closure of the
speech of the hon. Member,

Shri Jaipal S8ingh: I am prepared to
close it. But am I addressing you,
Sir, or the hon. Member there? You,
Sir, have to pass on what 1 am
addressing. I want to know from my
friend from Hyderabad what he is, Is
he somebody, anybody, who has to
convey what [ am saying to the House
through you? If that is the case, I
am prepared to sit down. Who is he?
We are here today, addressing our-
selves, to a particular Ministry. I
want to know who he is.

An Hon. Member: He is a Member.

Shri Jalpal Singh: He is a Member?
So am 1. He is more honourable or
he thinks so. And I am prepared to
concede that he is more honourable
than anyone of us. But for him to
tell us that we cannot criticise the
Ministers and so forth—

Swami Ramananda Tirtha: I have
not said that.

Shri Jaipal Singh: What then has
he said?

Swami Ramananda Tirtha: [ said
that he has spoken, on the Demand,
without any relevance. That is all

Shri Jaipal Singh: I am very sorry,
the Minister of Parliamentary Affairs
is always & nuisance. I am prepared
to sit down, because some hon. Mem-
ber, quasi-hon. Member, very hon,
Member, most hon. Member, from
Hyderabad thinks I am talking some-
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thing that I should not address to you.
It is for you to decide, Mr, Chairman,
and not the hon. Member {rom
‘Hyderabad to decide that....

An Hon. Member: He is not from
Hyderabad, but Aurangabad.

Shri Jaipal Singh: Aurangabad
makes it worse. But though the
Ministry of the hon. Minister of Par-
Jiamentary Affairs, who has been
spared ever since we had indepedence,
<ould not be discussed even. ...

The Minister of Parllameniary
Affalrs (Shri Satya Narayan BSinha):
‘Why not discuss it?

Shri Jaipal Singh: I am prepared to
discuss it, if you will permit me, M.
‘Chairman. May 1 discuss i1?

Mr. Chairman: This is not the
occasion for discussing that Ministry.
We are on the demands of the Works,
Housing and Supply Ministry. How
can the hon. Member discuss that
Ministry at this stage?

Shri Jalpal Singh: I am very glad
that you agree with me. The hon.
Minister of Parliamentary Affairs is
not what he thinks he is that he can
tell me without going through you
that I can discuss his Ministry. If 1
discuss it, he will be nowhere; he will
pack up and go if we discuss it. He
does not realise that; he thinks this
is a joke, It is the same thing that is
happening and the Treasury Benches
are empty. Whom am I talking to?
Yes; very well, they are delightful
friends. One of them, well both of
them, are delightful friends.

In conclusion, may I say that ex-
Ministers should not interfere with
their successors? My hon. friend there
thought he was being very very clever
in interrupting and saying something.
All that I say is that Ashoka Motel
is a shining example, a summit going
up there, of the mess. I hope my
friends realise that. I hope they are
wide awake and it iz afternoon. Most
of us are not here; I hope that some
who are here realise it, Xt is about

such—we want that Government ‘to
continue, not because my friends over
there do not want it to continue; they
have no idea of Government....

S8hri Narayanackutty Menon: Can-
not spare us at least in this?

Shri Jaipal Singh: We do not want
them ever to be in Government
(Interruption). 1 will see to it that
my hon, friend over there cannot
succeed, but I will succeed in seeing
that they never come back,

Mr. Chairman: I would request the
hon. Member kindly to speak on the
demands or conclude his speech.

Shri Jaipal Singh: I am very grate-
ful to you for the guidance you have
given me, because I am going to take
only a minute and a quarter. The
point is this. Let us be careful; Iet
us be definite in our minds. I do not
want my friends—Sir, your [Iriends,
my friends; we are all friends—to
think that just because they can vote
us out, they can get away with every-
thing including murder. They - are
getting away with murder at the
present moment. Let me tell them
through you, if I do not offend you;
the point is this. I have concentrated
all my argument round this Ashoka
Hotel. Who was Ashoka? They de
not even know who is Ashoka.

Therefore, I say that over this one
particular problem, please do not
think that just because you have a
monopoly, you can do whatever you
like. You do it; yes, you can do it.
But it will be the unmaking of the
hon, Minister of Parliamentary Affairs.
He certainly will not be able to sit
where he is sitting. I want to wamn
the Treasury Benches of this particular
problem. The Works, Housing and
Supply Ministry is under discussion
today. I have only talked of Works.
There is no housing; there is no
supply. But what works? Fireworks?
What are they talking about?

I have a soft heart for my junior
friend over there because he comes
from the same village as I do. BPut
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does not come from the same village
and comes from a city....(Interrup-
- tion). Who is interrupting me?

Mr, Chalrman: I will just request
the hon. Member not to attend to any
interruption. He has taken a pretty
long time and he should conclude
now.

Shri Jaipa] Singh: I am very sorry
that Members forget in the afterncon
to address their remarks to you. All
that I say is this. The hon. Minister
of Parliamentary Affairs and my Gov-
ernment, their Government, every-
body's Government, your Government
included, should sometimes take
certain notice of the feeling in this
country and not rely on a brute or
less brute majority and listen to us
on this side. We are helpless because
the numbers are there and we get the
impertinence of an ex-Minister getting
up from that side and interrupting.
But, however, I forgive him. He is
a young man; he is considerably
younger than you and much younger
than me. Therefore, I conclude my
speech.

Shri V. P. Nayar: I do not want to
take a long time. I only want to
confine my observations to the Ashoka
Hotel, of which Mr. Jaipal Singh said
s0 much. This morning from this
side certain observations were made
and the hon, Minister got up to say
that almost everything was well with
the Ashoka Hotel. He also made
a sporting offer to me to come and
have a cup of tea with him in the
Ashoks Hotel. wvrater on he made a
oral offer to me, but I sent him a
written offer and a more sporting one
too that he can come and have dinner
with me at Ashoka Hotel provided he
comes not as Minister, but in his
capacity as a pure and simple Bengali

» gentleman. Then only he will be
able to know.

I want him to take his memory
back to 1955 when Mr. Ashok Chanda
and myself were staying in a State-

. run hotel In Peking. Did he not see
.. -in that hotel that the hotel workers

off duty were playing basket ball in
the hotel premises and some workers
there could even play billiards? Look
at the Ashoka Hotel. If you ever go
to the quarters of the Ashoka Hotel
staff, you will find the misery. We
are now told that they are being given
Rs. 65. This momning the Minister
said that during the last six months,
there was a better custom and the
average occupants came up to 250 or
so & day, as against 80 some months
ago. I know that thc hon. Minister
will not contradict me when I say
that there has been retrenchment of
late in the Ashoka Hotel, I ask him
whether, when the hotel goes on from
better business to further better busi-
ness, the staff has to be reduced like
this.

He said that the staff had to be re-
trenched because most of them had
never been anywhere near a hotel. 1
want to put this question to him: Has
the General Manager ever been in
hotel business? Why then talk of the
workers? I know for certain that
the Assistant Manager took about 100
workers from the South promising
them Rs. 100. Whoever in the South
working in a hote] will not be attrac-
ted by a promise of Rs. 100 in a Gov-
ernment establishment in Delhi? But
with tears in their eyes they had to
go back, because they were not Jooked
after and they were not given the
salary they were promised. These
are facts, and I can produce before
him several people who have back like
that. But now he gets up and says
everything is well with the Ashoka
Hotel.

We are very much keen, as keen as
he is, that the Ashoka Hotel should
be run properly, because for various
reasons it is a very important institu=
tion in New Delhi. I am prepared to
help the hon. Minister and I know his
senior colleague will certainly take
that help from me if I give it. I will
let him know the information which
comcs in our way and I hope he will
take some more interest in the running
of this hotel. Apart from what Mr.
Jaipal Singh, says everything seems
to me to de in & mess. I do not want
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to wash the dirty linen of the Ashoka
‘Hotel in this sacred place. 1 shall
take up that matter with the hon.
Minister. This is about the Ashoka
Hotel.

If you will permit me to take a
couple of minutes more, I would like
to give two suggestions.

[Mn. SPEAkER in the Chair],
1541 hrs.

We know, and time and again, the
hon. Minister has said that in the
matter of an important item required
for purposesof construction in this
country, the Government are taking
important steps to diversify the use of
.tmber. We know that teak wood
which is supposed to be impervious to
any attacks of termites or white ants,
has been used in the North Avenue
flats and in our houses in Windsor
Place. Have you ever heard of teak
wood being attacked by white ants?
If you want to see, go to a Govern-
ment of India construction where teak
wood will have white ants. Nowhere
else it iIs seen. In the North Avenue
flats, I have seen in several places.
When we know that the Forest Re-
search Institute has done very good
work on this and apart from teak,
other non-conventional items of tim-
ber should be used in order that the
price of teak wood may be checked,
to my knowledge, the Government
have not given any stipulation that in
such works where timber is used,
other non-conventional items of tim-
ber, properly scasoned, which have
enough tensile strength to stand such
construction, should be increasingly
used in order to conserve our teak
and try for exports.

The other suggestion which I want
to make is this. 1 am glad the Gov-
ernment will consider about the archi-
tectural policy. Several times in this
House we have ruised this question,
We know that while the Government
have some architects, they are not
consulted at all. Every department,

every Ministry, when it contemplates
putting up Dbuildings, sends for an
architect firm and gets the drawings
from that firm. Perhaps, these firms
charge as much as T} per cent of the
total cost of the buildings for drawing
and supervision. Sub-standard earti-
cles are used. As a rule—I do not
want to generalise it—I know that
most of these architects firms are in
close connivance with the contractors
who supply inferior material. But
these architects themselves take 6}
per cent or 7 per cent from the Gov=
ernment. This ought to stop. The
Government should not give this work
of drawing up the detaileq drawingg of
buildings and supervision of the work
to private firms which pose themselves
as architects, but whose only object
is to rob the Government and the
public treasury of the money. I do
not think you will allow any more
time and so, Sir, I sit down.

Shri K. C. Reddy: Mr. Speaker,
we have had a very interesting debate
in connection with the Demands for
Grants of my Ministry, and Shri Jai-
pal Singh who is just now near me has
assured me that we need not take his
remarks very seriously. We have had
a very interesting and entertaining
speech from him also. There have
been only one or two minor remarks
so far as the working of the depart-
ments of my Ministry arc concerned.
I would like to say that I have listened
with decp intcrest to ull the hon.
Members who have participated in
this debate and I would like fo say
that I am very grateful to most of
them who have thrown out a number
of constructive suggestions in respect
of the various agpects of the working
of my Ministry.

My colleague, who intervened in the .
debate earlier, has referred to certain
departments of my Ministry, particur-
larly to the Housing problem, to the
Hindustan Housing Factory, and the
Ashoka Hotel. He has also referred to
the architectural policy of the Govern~ -
ment I am vy glad that moss of
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ﬁ& Bon. Members who have spoken,
have given high importance io the
problem of housing in our country.
The housing problem, if I may say so,
is & very colossal one, the magnitude
of which is not realised by most of
us,

So far as rural housing is concer-
ned, scveral Members have pointed out
the great importance of the need to
step up the tempo of rural housing
in our country. I entirely agree with
them. Coming from a village myself,
I am deeply conscious of the condi-
tions in which our rural brethren are
living in the villages, There is very
great need, there is no doubt about it,
to do the utmost that is possible to
improve the rural housing conditions.
But, what is the size of the problem?

Asg the House is aware, we have got
five lakhs of villages in our country
and there are 55 million houses
scattered in the various villages. Even
if we go by the rough figure of 50 mil-
lion houscs, if we have to solve this
colossal problem, one cstimate is that
we would require Rs. 2000 crores, if
not about Rs. 4000 crores in order to
do justice to this problem. Obviously,
it is not possible for the Government
to undertake this responsibility
entirely on its own shoulders. It has
got to be tackled in a differcnt manner
altogether. That is why we have put
across the scheme—which we have
described as a scheme of aid—on a
self-help basis. This rural housing
problem can be solved only in that
manner satisfactorily. We have got to
improve the level of income of the
villagers, we have got to increase the
standard of living of the villagers
and we have to make it possible for
them to come forward of their own
to put up their houses. What the
Government can do is by way of help-
ing them in order to do it in a very
satisfactory manner.

The rural Housing programme that
has been announced by this Minstry
last year, as has been explained by
my colleague already, is called the
‘Village Houses Projects Schcme. It is
not intended to provide proper rural

houses forall the vﬂhsers who live in
the 5 lakhs of villages in our country.
This problem has got to be tackled, as
I said, by the villages themselves
first. The State Governments have to
play a very important part in regard
to this problem. I would like to say
that the amount that has been set
apart for the scheme in the Second
Plan, Rs. 10 crores, is, as has been
stated, very very meagre. It is mea-
gre, no doubt. But, it is only a begin-
ning. During the debate last year at
about this time, 1 said that it iz a
beginning. As we go along, if we
succeed in the implementation of the
scheme, it may be possible for the
Government to allot more and more
for this important scheme.

What is the position? Ewven this
sum of Rs. 10 crores which we have
set apart for rural housing in the
Sccond Plan, I am not quite certain
if the States concemed would be able
to utilise this amount in full Com-
plaint has heen made that the progress
undcr this scheme has not been very
satisfactory. Two years of the Plan
period have gonc by. Three years
remain. Thc¢ progress that has been
made so far does not warrant the feel-
ing that we may be able to spend all
this amount of Rs. 10 crores. That is
the position at present. 1 am very
glad to say that some of the State
Governments have now completed all
the preliminaries in regard to the
implementation of this rural housing
programme. Several State Govern-
ments have set up rural cells. Many
of them have formulated the necessary
rules; The Community Project
Administration, which has got a lot to
do in respect of this scheme, has called
upon the State Governments to select
the 500 villages which have been taken
up in the first instance. Selection is
going to take place. There is every
hope that the tempo of the implemen~
tation of this scheme will increase
hereafter at a rapid pace. It is my
ambition, my hope that during the next
two or three years, the State Govern-
ments and the other agencies that are
responsible for the implementation of
this scheme, will so go about this task
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that we would have not only spent
thig sum of Rs. 10 crores, but we would
have made out a case for asking for
more and more money in respect of
this very important scheme.

Several remarks have been made in
respect of the other housing scheme
which the Government has put for-
ward and which the Ministry of
Works, Housing and Supply is in
charge of. With regard to the housing
problem in general, 1 would like to
offer one or two remarks. I referred
to the magnitude of the rural housing
problem. The same is the case in res-
pect of the urban housing problem.
During the First Plan, we were able
to put up, according to the statistics
available, 1'3 million houses. In the
Second Five Year Pian, the target for
housing has been mentioned as 1'9
million houses or 2 million houses,
Taking into account the 1'3 million
houses built during the First Five
Year Plan, and the 2 million houses
that are expected to be built in the
Second Five Year Plan, even then, at
the end of 1961, we will be in a posi-
tion of having to put up another six
million houses in order to mcet the
demands of the urban population
only.

Why I am giving all these figurcs
is to show that this problem has gct
to be tackled on a national level. It
is not as if the Union Government
alone can tackle this problem, it is
not as if the State Governments alone
can tackle this problem. Various
other agencies will have to come into
the fleld, and unless an all-out atiack
is made, it would not be possible to
solve this problem on a satisfactory
basis.

Why I am referring to this aspect is
because of the feeling that I think that
the House seems to have that the over-
all responsibility for the housing prob-
lem in the country, for creating all the

" required number of houses both in
urban area and the rural area, is
the Ministry of Works, Hous-

the
that of
ing and Supply. It is not so. We are

Take for example the 1'9 million
houses that I referred to as target
during the Second Five Year Plan.
Out of this, I think about 8 lakhs of
houses will have to be put up by the
private sector, about 4,556,000 will have
to be put up under the various sche-
mes that have been sponsored by the
Ministry of Works, Housing and Sup-
ply, and several Ministries also come
into the picture. So, it is taking all
these things together, taking all these
agencies together, it is through all
these agencies that we have got to
implement the housing programme in
the country. What the Ministry of
Works, Housing and Supply can do,
and is doing, is to operate a few of
these schemes which have been put
forward by way of prodding the State
Governments to do what all is neces-
sary in this connection, by doing
research and by providing technical
information in regard to these matters,
and it is only this limited responsibi=
lity that this Ministry has taken up
in regard to this housing problem.

Shrl 8. M. Banerjee: May I ask one
question? There is a news item today
in the press “cut in the housing plan.”
This news items says:

“The Union Government has
drastically cut its programme to
construct residential accommoda-
tion for the various categories of
its employees to the extent of 80
per cent of the demands by the
end of the current year due to
paucity of funds and shortage of
cement, steel and foreign ex-
change. In Delhi alone there is a
demand for 30,000 houses for Gov~ _
ernment officers drawing less than
Rs, 500."

Mr, Speaker: He need not refer to
all that. There is a proposal to cut
down.
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lil'l K C m The hon. Mem-
ber iz referring to an entirely diffe-
rent matter. I am referring to the
general housing problem in the coun-
try. The hon. Member is referring to
the construction programme in Delhi,
Bombay and Calcutta. I am coming
to that a little later.

Mr. Speaker: Does rural housing
mean, it should be a pucca terraced
house in the village? [s it on the
footing that terraced houses are to be
put up in villages and as there is
paucity of funds, the houses cannot be
put up there?

Shri K. C. Reddy: No, Sir. We
have not laid down any detailed spe-
cifications of the nature. The main as-
pect of this rural housing scheme is
that the Government of India will
give a loan of Rs. 750 on an average
in the casc of each house that may be
taken up for re-modelling or for recon-
struction or for putting up a house
de novo, whatever it may be. The
other amount has got to be made
available by the owner of the house
himself.

Shri Jaipal Singh: May I raise a
point of order? May 1 have your
permission, Sir?

Shri K. C. Reddy: I am not yield-
ing, I am sorry.

Shri Jaipal Singh: 1t is not a ques-
tion of yielding. Hon. Minister he
may be, whatever he is, he will yield
to the Chair.

Mr. Speaker; Let ug hear.

Shri Jaipal Singh: There is no ques-
tion of yielding. My point of order
does not relate to my hon. friend,

The point is this. The Budget Ses-
tlon relates to flnance, the passing of
money for the administration to carry
on. I find there is no Minister here
who has anything to do with money.
Is that correct? There is no Finance
Minister, there is no Deputy Finance

Minister here, and nobody dealing
with Finance at all, and this is the
Budget Session.

Mr. Speaker: The hon. Finance
Minister was here till a_few minutes.

ago.

Bhri Jaipal Bingh: He may have:
been here, but he is not hcre now.

Mr. Speaker: The hon. Member has.
raised a point of order. I am trying.
to explain the position and give my
ruling regarding that.

The Prime Minister and Minister of
External Affairs (Shri Jawnharlal
Nehru): May 1 say a word? This
guestion in some form or other is
often raised here about the presence
of Ministers here during debates, I
regret to say that I do not understand’
this as a point of order, as a point of’
relevancy. Everything that is said'
here is followed by people and is
read by those Ministers concerned and.
perhaps more carcfully than other-
wise. As for their being present here,
there are sometimes—not now—two-
Houses sitting, and they have to be-
present there also; and there are also
other kinds of work too. It would be
improper if they did not pay heed to-
what th: hon. Members said here, but
a large number of Ministers sitting:
here merely does not advance the:
cause of understanding at all, because
the matters are dealt with and are-
attended to as they should be.

Bhri Jaipal Singh: Do I understand
that when we are discussing finance-
here, the Minister of Finance, the
Deputy Finance Minister and others
need not be here and they can read’
afterwards? Then, are we talking to-
a deal wall?

Shri Jawaharlal Nebru: We are not.
discussing finance; we are discussing
Demands which are certainly connect-
ed with flnance. Demands in regard to-
particular Ministries which are res-
ponsible. Finance is responsible for
everything, for everything that is:

T
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* spent, but it is the particular Minis-
try which is responsible. In fact, we
.are now, because of complajnts made
in the past, giving far greater res-
ponsibility to Ministries; once a thing
is dome, it is the Ministry that is res-
ponsible. No doubt, there is the res-
ponsibility of the whole Cabinet, of
the whole Government and Finance.
But if the Finance Minister were here,
he cannot really deal as fully with
a particular problem relating to a
particular Ministry as the Minister
concerned.

Shri Jaipal Singh: May I have your
ruling on the point of order?

Mr. Speaker: I am giving it. A
point has been raised that the Finance
Minister or anyone connected with
the Finance Ministry such as the
Deputy Minister or others should be
here when the Budget Demands are
being discussed in this House.
Both the Ministers responsible for the
Demands under consideration are
here and they are taking keen interest,
and they have been here all along,
throughout the debate. Each Minister
is competent fully to deal with his
own Ministry; when he gives an
assurance here, he is competent to
take it up with the Cabinet and get
it through. I, therefore, find that
there is absolutely no interest which
is not saved or which is otherwise lost
sight of merely because the Finance
Minister is not here.

It Is true that ultimately Finanee
has to come into the picture. But the
persons in charge of the particular
Ministry are here. This is enough. It
it not necessary that the Finance
Minister should be here for everyone
-of the Demands—of course, when the
Demands relating directly to the Fin-
ance Ministry come up, he has to be
here; also he can be here, if he wants
to be here and if he can spare time.

Bo far as the general position is
-concerned, of course, asz the hon.

“cussion so far.

Ministers have to divide themselves
between the two Houses; some of
them sometimes have to be in the
other House also when it is siiting. In
a case where the Minister concerned
has himsel! to be present with res-
pect to his Ministry, he can take the
leave of the Chair and then go and
attend the other House.

On a prior occasion, this point arose
when the general discussion on the
General Budget was going on. It is
true that I then observed that so far
as the general discussion was con=-
cerned, as far as possible, one Minister
from each of the Ministries, either
Deputy Minister, Minister of State or
the Minister himself must be present
here, because one did not know which
subject would be dealt with. That is
so with respect to the general discus-
sion which lasts only for four days.
But the discussion on the Demands
goes on for a whole month and more,
and it is not necessary for the Minis-
ters, to whom a particular department
or a particular Demand does not
directly pertain to be here. The pur-
pose is being served by the presence
of Ministers who are in charge of the
particular Demand that is being dis-
cussed here,

16.00 hrs.

Therefore, subject to these limita=
tions, the hon. Ministers will try to be
here; with respect to their own
Demands and with respect to the
General Discussion, as far as possible,
each Ministry will try to ‘be repre-
sented. We have been having dis-
I am sure hon, Minis-
ters have not lost sight of a single
poini raised here, All credit to them.
But of course, as T said, as far as
possible they will try to attend the
Feneral Discussion, and with respect
to their own Demands, the Ministers
concerned will always make it a
pomt to be present. .

Y
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- ﬂ!ll IM: I am very grate-
ful to you. You have strengthened
my point.

Mr, Bpeaker: Now, it is over,
Shri Jalpal Singh: No, the point is

" still very much alivee. My hon. and
revered friend talked of the other
House also being in session. I think
the other House is not sitting now.

Mr, Bpeaker: It is mnot on that
sccount. Independently of that, the
Finance Minister need not be present
here. There is no point of order.

Shri Jaipal Singh: Is it your ruling
that the Finance Minister need not be
present here during the budget
session?

Mr. Speaker: Every time he need
not be present.

Shri Jaipal Singh: Is it your ruling
that for the budget session, no one
from the Finance Ministry nced be
present?

Mr. Speaker: My definite ruling is
that when a Demand is under discus-
sion. if the Minister concerned is
present, it sufficiently serves the pur-
pose. The Finance Minister need not
be present when Demands other than
those relating to his Ministry are
under discussion.

Shri Jaipal Singh: Do I take it that
my hon. friend over there accepts
Cabinet responsibility, corporate res-
ponsibility?

Mr. Speaker: I am not going to
enter into a discussion hypothetically
on these matters.

that scheme was concerned, it was a
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rural housing nhenu. but also in res-
pect of other housing schemes which
have been referred to it should be
remembered that, what the Unilon
Government can do, and have taken
the responsibility to do, is to frame
acceptable and approved schemes and
also to sanction necessary finance for
the projects that may be submitted
from time to time by State Govern-
ments.

So far as the Union Government
are concerned, we have no adminis-
trative apparatus in order to execute
these various schemes. The execu-
tion of these schemes will have to be
done by the State Governments. So
far as we arc concerned, we are in
constant touch with State Govern-
ments. My colleague and I have been
in constant touch with the Chiet
Ministers and Housing Ministers of
States. Officers of our Ministry in
charge of the housing department alsc
go round and see the progress under
the wvarious schemes and projects. We
are doing everything on our parl to
see that the tempo of activity of these
various schemes goes up., Bul the
main responsibility, as I said, wilt
have to be that of the State Govern-
ments.

It has bcen complained that in res-
pect of certain schemes there has not
been sufficient progress. 1 do not kaow
what the difficultics of State Govern-
ments have been. Possibly they have
had some difficulties and have been
trying to surmount them. But in
respect of the low income group hous-
ing scheme, there has been very good
progress. Figures have already heen
given by my colleaguc; figures have
also been given in the Administration
Report and in answer to questions.
The subsidised industrial
scheme is also gathering momentum.

So far as the slum clesrance scheme
is concerned, I would like to tell the
House that because of our efforts,
schemes amounting to about Rs 17
crores out of a total allotment of
Rs. 20 crores in the Second Plan have
been received. Out of these, we have
already sanctioned schemes estimated
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* to cost about Rs. T crores, and
we are examining the remaining

schemes. In so far as two or three of
these schemes are concerned at any
rate, the provision made in the Second
Plan may not be found to be sufficient
and it may become necessary to con=
sider the possibility of increasing the
allotment for them, I would not like
to go into further details about the
various housing schemes though
several suggestions have been made
by hon. Members in order to improve
one scheme or the other. All nf them
will be taken note of: we will closely
examine them.

Another subject to which frequent

Some minor complaints hav> been
made to which, alter my colleague has
spoken, I would like to refer briefly.
The question of retrenchment has
been raised by my hon. friend Shri
V. P. Nayar, who is not here now. He
asked us, why, if the average occu-
pancy has gone up, the siaff have
been retrenched.

The facts of the case aic these,
When the Hotel started in conaection
with the UNESCO Conference, in
order to cater to the neais of those
staying in the Hotel as well as else.
where in various other bwldingz in

New Delhi, about 900 and odid people
,&;ﬂﬂmé!_teﬁ%)lﬂow. it s well

.

had to take steps in order to hring:
down the staff to a normal level; that
is to say, about B00 and odd, It is
not linked up with the profit questisn
at all; it is not linked up with the
average occupancy ot the Hotel
Though it is a fact that the average
occupancy rose from 80 to 200, it does
not mean that we ought to have
adhered o the over-staffed position
in the Hotel, namely, about 950 or

So, the two should not be linked

It is our endeavour to bring down the
staff to the normal level. At the same
time, we should also replace the ineffi-
cient personnel by efficient personnel.
These are the factors that govern the
question and not the question of profit

or the percentage of ozcupancy.
—————

Some other statements hava been
made in respect of samc aspects of
the working of the Ashoka Hotel
Question has been rsised as to what
arrangements have been made in res-
pect of the service conditions of these
employees. I would k= to point out
that accommodation has been pro-
vided for these employees in the
premises of the Hotel. Abour 300 and
odd employees have yot their own
accommodation.

Question has alsv been raised as to
what is being done ir. reepect of the
collection of 15 per geni service
charges. I would like to point out that
the whole amount of collection under
this head will ultimately be paid to the
staff working in the Hotal, minug the
breakage expenditure. If it has not
been done already, it will pe done in
due course; and there need be no
apprehension in the minds of any of
the hon. Members that the service
collections will not be paid
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'm hon. Member who made this
“eriticism- will kindly forward to me
the resson or the justification for
making such a criticism, certeinly, we
shall be happy to look into it. But,
{ would like to state categorically that
there has been no complaini what-
soever from any quarter in respeet of
this matter up till now. In fact,
several appreciations have been re-
ceived from various people all over
the country as to the very satisfactory
nature of the food and the catering
conditions in this Hotel. So. I do mot
think that there is any basis for the
criticism of the kind that has been
made against this Hotel in respect of
this matter.

Sir, as usual the Central Public
Works Department has drawn the
attention of several hon. Members. I
was expecting such weighty remarks
to be made by Shri Easwara Iyer,
because he takes a very keen interest
in the affairs of C.P.W,D. and a keener
interest, if I may say so, in regard to
the service conditions of the work-
charged staff because he happens to
be the President of the CP.W.D.
Workers® Union.

1 hope he will concede the point,
vhen I say, that during the last one
vear or so we have been able to pass
a number of orders in regard to vari-
ous issues which were pending for a
long time in respect of the service
conditions of workcharged stafl.
About 40 issues have been taken up,
settled and orders issued in respect
of permanency, semi-permanency,
leave, quarters and so many other
matters relating to the conditions of
service of workcharged staff,

He made a pointed reference to two
assurances that I made on the floor of
this House last year. Those assur-
ances relate to converting a good part
of the workcharged staff into regular
staff and, the second one being, mak-
ing permanent the remaining work-
charged staff. With regard to both
these questions, we have taken all

in the Ministry in order
‘expedite the assurances that were
.hcn by me. The hon. Member is

il
i
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aware—he hu xm:rnd 80 ‘it alrendy
~that about 85 categories of work-
charged staff have been declared to
be categories of persons who have to
be converted into regular establish~
ments. But several details have to
be worked out. The very nature of
this establishment will justify, to
some extent, the time that is being
taken in order to implementi these
assurances. The service records are
not complete, and they have got to be
very carefully examined. Iam happy
about the assurance that has been
given by the hon. Member, Shri
Easwara Iyer, that the Union will also
help in respect of this problem.

Shri Easwara Iyer: Certainly.

Shri K. C. Reddy: For this purpose
we have now set up a very high level
committee in the Ministry ir order to
go into this question specifically, in
order to expedite matters, in order to
complete all service records, in order
to find out what posts could be made
permanent ete. ete. I do not think it
will take more than a few months
before we can completely fulfil the
assurance that I gave on the floor of
the House. The hon. Member need
not be afraid that it will take years
and years, and meanwhile something
will happen by which most of the
people in the workcharged establish-
ment will disappear from the world.

With regard to other matter: also
we are giving our keen attenticr: and
I hope by next year, when this Minia-
try's Demands will be discussed on
the floor of this House,—I nope it will
be even much earlier than that—we
will be in a position to say that we
have fully implemented thess two
important assurances that I gave on
the previous occaslon.

Various other poinis also have been
raised by the hon. Member. He las
given notice of several cut motiona in
respect of some detailed aspects of
the working of the Central P.W.D. as
also the working conditions of work-
charged staff. He has referrnd to
matters ke quarters, medical facili-
ties and so many other things Wish
regard to medical facilities T wosid

LR
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like to say that wherever there is a
good concentration of workcharged
staff the necessary facility has been
provided. In Delhi there are about
six departmental dispensaries which
sre catering to the needs of work-

staff. In other places—say
far example, Dharu Uddhampur Road,
Khatmandu or Calcutta—where there
is a concentration of workers, medical
facilities have been provided. When
we find that necessary medical facili-
ties should be provided at places
where there is a large number of peo-
ple, we are doing it, and it shall be
our endeavour to increase these facili-
ties wherever possible.

The question of quarters for work-
charged staff also has been taken up.
The hon, Member is aware of the steps
that we have already taken. In order
to make a good beginning, recently
we have set apart 400-G type houses
for the workcharged staff. As we
increuse our construction, more and
more houses will become available,
and it shall be our endeavour ‘c allot
more and more houses to our work-
charged staff also.

With regard to some other aspects
raised, eg. providing quarters for
aerodromes and other people, these
are all matters which are receiving
attention of the Ministry. So far as
the aerodromes are concerned, we
have not yet taken up the respunsi-
bility of providing quarters for the
work-charged establishments ouv-
selves, The Civil Aviation Depart-
ment’s responsibility iz there, and they
have provided certain houses which
they have allotted for those people.
But what we could further do ir the
matter will be considered by us snd

. we shall certainly give attention to it.

I would not like to go into further
detalls about the various facilities
that will have to be given to the
work-charged staff. [ shall only say
fhat Government will do whatever is
possible in order to incremse the

" gamenities that are now being given

to the work-charged staff and make
their lives more and more comfort-
able. ;

1 would like to refer to certain

important points in respect of the
Central Public Works Department,
As during last year, this year also
the suggestion has been made and
very strongly too, that the systém of
contract should be done away with
and that we should take up the con-
struction of our buildings on a depart-
mental basis. Last year [ gave my
reasons why this suggestion could not
be accepted. 1 pointed out that the
Kasthurbai Lalbhai Committee which
went into this question very care-
fully recommended in 1952 that there
are several difficultics by switchidg
over from the contiract system to the
departmental system. After all, can
we be sure that the replacement of
the contract system with a depart-
mental system will result in cconomy?
Can we be sure that it will result in
more efficiency? Can we be sure that
it will result in less corruption? I
do not think that on any of these
grounds we can switch over immedi-
ately from the contract system 1o the
departmental system.

In the Ministry of Railways, where
we enquired as to the method that
was being followed, we learn that they
have not given up this contract
system. They have given very good
reasons why they do not want to



vigilance work in the Ministry itself?
‘We have got a separate vigilance unit
which is independent of the CPWD
and also, in addition to this, we have
got the Vigilance Department of the
Home Ministry which exercises
supervision and check over the vigi-
lance unit in the Ministry and over
the Vigilance Department as well. So,
there are checks and counter-checks.
It is not as if the Vigilance Dcpart-
ment and the vigilance unit in the
Department are a law unto t1hem-
selves. In the circumstances, [ do
not see that there is any need for
detaching the vigilance unit from the
Department and making it absolutely
independent.

Also, as the hon. Member referred
there is a Chief Technical Examine!
(Establishment) which we have
brought into being. This officer is
doing very good work with nis staff,
and during the last one year, his work
has resulted in improving the tone of
Department very satisfactorily.

As usual, the charge of corruption
has been made, and it has been said
1ot of corruption in the de-
ete, Last year I pleaded
that a general accusation should not
be made and is not justified. I am
nof 'for 'a 3 t saying that the
work of the department is _perfect,

3

E

AYAY
SR

that everyone in the depariment 1
absolutely honest cent per cent and
there are no bilacksheep here and
there. But the existence of some
blacksheep here and there docs not
warrant a wholesale sweeping re-
mark that the whole department is
corrupt or something like that It s
our endeavour and the endeavour of
the department to weed out this cor-
ruption wherever it exists and I hope
as time passes, we will be showing
better and better results in respect of
this very grave allegation being
made against the department from
year to year.

Some criticism was made in respect
of the unplanned colonies that have
come up in New Delhi. Particularly
reference was made to West Vinay
Nagar, I believe by Shri Easwara
Iyer. There was mention about the
lack of various facilities in this colony
like schools, recreation rooms, play=-
grounds and so on. It is truc and 1
am prepared to concede that these
things were not planned when the
building up of these colonies was plan=
ned originally. It is also a fact that in
several of these colonies, some of these
amenities do not exist. We are trying
to overcome them in various ways.
For example, so far as schooals are con-
cerned, we are trying to allot certain
flats for this purpose as a temporary
measure.

I would like to say that recently
during the last few months, we have
set up an inter-ministerial committee
in regard to this question. The N.D.
M.C. comes in and certain other Minis-
tries also come in. We have set up
a committee to tackle this particular
aspect and to see to it that all these
amenities are provided in the various
colonies within a period of one or
two years. I hope that we will be gble
to make steady improvement in ‘this
direction and by about the end of
two years, it would be possible for us
to give all these amenities to the vari-
ous colonies.

With regard to the construction ' in
Delhi, I would like to say cne or two
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things. Ag everyone knows, the posi-
tion in Delhi is very very acute both
in regard to office accommodation and
in regard to accommodation for resi-
dential purposes. On previous occa-
sions, we have given figures regarding
the amount of accommodation avail-
able, and the accommodation that s
necessary. I do not want to weary the
House by giving all those figures on
the present occasion. One of the
methods by which we wanted to solve
this problem was by shifting some
offices from Delhi to other  places.
During the last few ycars, there  has
been a consistent demand, peorsistent
demand, if I may say so, from this
House and also from elsewhere tin
shift some of the offices from Delhi.
Our efforts during the last few years
have not met with much success, Dur-
ing the last few months, we have had
a series of discussions with the con-
cerned Ministries and with the consent
of the respective Ministries, we have
after all been able to make a start in
regard to this very important matter.
We have now taken a decision to shift
offices which will require office accom-
modation of about 1-25 lakhs square
feet. In this connection, I was sur-
prised to hear from the hon. Member

in the place where we are going
to shift these offices. The point that
he has made is a very important and
vital one and I would like to assure
him that we are keeqing all theae fac-
tors carefully in our view. We are

modation necessary for a particular
department which will have to be
moved and also the amount of living
accommodation that will be necessary,
what is it that we can construct our-
sélves, what it now avaflable and
what is it for which we
depend upon private owners from
whom we can rent out or lease out.
Al these aspects are being kept in

view. I do not want any hon., Mem«~
ber of this House to go and support
any move from any quarter to sabot-
age the whole of this move on one
pretext or the other. In fact, most of
the people who are asked to move out
of Delhi, I must confess, are not wil-
ling to move to other places. Diffe-
rent kinds of pressures will be brought
to bear upon the Government. on hon.
Members, on every one concerned to
see that these offices are not ultimately
shifted out of Delhi. I am receiving
hundreds of representations during the
last two or three weeks or more than
that—mass petitions as they are
called—raising all kinds of objections
and pleading that these offices should
not be shifted from Delhi. I hope I
will have the weighty support of this
hon. House to see that these offices
which we have tentatively
resolved to shift will be shifted to
places outside Delhi. Certainly, we
will keep in mind the various con-
veniences thal we have to provide to
the people who will be called upon to
move out of Delhi consequent on the
shifting of these offices.

Some observations have been made
on the quality of the work in our prin-
ting presses. 1 think our printing
presses are doing well. In fact, dur-

Shri S. M. Banerjee: What about
my particular point about 80 pcr cent.
reduction in the housing plan?

Mr. Spesker: Let the hon. Minister
go on.

have worked and made available all
the printed material that the various
Ministries wanted. I was somewhal
suprised today to hear that these pres-
ses were not satistacterily.

It is true that some wark s given " lo



_gutside presses. It is because of the
limitation of capacity of the presses
that we have with us and not because
of any lack of efficiency on the part
of the presses that our Ministries are
placing their orders outside the Gov-
ernment presses.

" Reference has also been made to
the new presses that we are going to
set up in the south: whether we are
going to set them up after all
or whether they will be carried for-
ward to the Third Plan. I would like
to say that so far as the Coimbatore
press is concerned, we have already
acquired the land and paid the amount
of compensation to the persons from
whom we have acquired the land.
We have already taken steps to
acquire the land for the Koratti press.

Shri Narayanankuity Menon: Any
date when they will be put up?

Shri K. C. Reddy: The actual put-
ting up of these presses and the im-
porting of the necessary machinery,
ete. will have to depend on the avail-
ability of foreign exchange. We hope
that foreign exchange will be available
and that it will be possible for us to
put up these two presses in the south
during the Second Plan itself. But, if,
for any reason, foreign

not readily available, then, I am

afraid, the construction of these press-
es will have to be carried over to the
Third Plan. I do not personally feel,
at the present stage, any such contin-
gency, and it shall be our endeavour

e

i fov. Grénts 31 MABCH 1058 Demands for Grente 7576

orders have been taken in hand prom-
ptly and necessary steps have ‘been
taken in order to supply the neceisary
articles for the various departments
of the Government.

One remark was made by the hon.
Member 8hri N. B. Maiti about the
supply of khadi. 1 would like to say
in this connection, even as I said inter-
vening at that time, that the figures
that we have given in the Administra-
tive Report are figures of the value of
orders placed in each particular yesr.
In 1955-58, the value of orders placed
was of a very high. order. During the
subsequent years we found that the
orders that had been placed had not
been supplied not only in 1955-58, but
also in 1956-57. Some of the orders
placed then are being fulfilled even
now.

So much so, because of the large
magnitude of orders placed in 1955-58,
the orders placed in subseguent years
were lower in magnitude. That is how
the figures are explained, but so far
as the general policy of the Govern-
ment is concerned in respect of the
purchase of khadi, it is weall known to
the House, and we have answered
questions relating to the subject very
often on the floor of the House, that
our purchases are determined or con-
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I would not like to take more time
of the House, Various suggestions
have been made. As usual, we shall
try to make available the necessary
information with regard to all those

the debate, to the various Members. It
is a practice in my Ministry, perhaps
it is the practice in some other Minis-
tries also, to communicate to the Mem-
bers concerned and to let them
know as to what is the position with
regard to the points that they have
made. That practice will continue,
and in the course of the next few
weeks or months, we shall contact the
Members and appraise them of the
position with regard to the wvarious
points that they have made.

It shall be the endeavour of the
Ministry to be constantly vigilant, to
weed out corruption and to ralse the
tone of the various departments to the
maximum extent.

With these few observations, I would
like to congratulate the various otficers
in my Ministry for the by aud large
very satisfactory work that they have
done during the year.

Shrli Easwara Iyer: I would like to
have some clarification from the hon.
Minister, regarding the anomaly in the
scales of pay in the CPWD in respect
of which he more or less assured me
in November, 1956 that the pay scales
would be implemented.

. S8Shr K. C. Reddy: With regard to
that, I am afraid we have to await the
report of the Second Pay Commission
-which is going into this question along
with the other general quéstions.

Mr, Speaker: Now I put the cut
motions to the House.

The cut motions were put and nega-
tived,

Mr. Speaker: The queition is:

“That the respective sums not
exceeding the amounts shown in

hbﬂ:&eﬂhﬂndﬁ-uﬁ'n”
per, be granted to the President, te
complete the sums necemary ¢o
defray the charges that will come
in course of payment during the
year ending the 31st day of March,
1959, in respect of the heads of de-
mands entered in the second

column thereof against Demand
Nos.—

94, 95, 96, 97, 98, 134, 135 and 138
relating to the Ministry of Works,
Housing and Supply.”

The motion was adopted.

[The Motions for Demands for Grants
which were adopted by the Lok Sabha
are reproduced below—Ed.])

DeEmanp No. 94—MINISTRY OF WORKS
HousinGg AND SuppLy

“That a sum not exceeding
Rs. 51,98000 be granted to :ha
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1859, in respect
of ‘Ministry of Works, Housing and
supp]yn “.

Demano No. 95—SuppLiES

“That a sum not exceeding
Rs, 2,49,28,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1958, in respect
of ‘Supplies’”.

DEmMAND No. 96—OTuER Crvi. Worxs

“That & sum not exceeding
Rs. 23,02,06,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year snding the
31st day of March, 1850, in paw-
pect of *Other Civil W uh'_..‘
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“That & sum not exceeding
Rs. 0,59,70,000 be granted to the
President to complate the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1989, in respect
of ‘Stationery and Printing’ .

Drmanp No. 98—MiscrLiaNzous Dr-

PARTMENTS AND EXPENDITURE UNDER

rHE MINISTRY or WoORKS, HOUBING AND
SuprLy

“That a sum not exceeding
Rs. 81,18,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 3ist day of March, 1839, in
respect of ‘Miscellancous Dcpart-
ments and Expenditure under the
Ministry of Works, Housing and
Supply’ ".

DEmManp No. -134—Derd1 CAPITAL
OuTtLAY
“That a sum not cxceeding

Rs. 5,82,82,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in coursc of pay-
ment during the year ending the
31st day of March, 1950, in res-
pect of Delhi Capital Outlay’".

Demanp No. 135—CarrraL OUTLAY ON
BUILDINGS

“That a sum not exceeding

Rs. 5,24,42,000 be granted to the

. President to complete thc sum
necessary to defray the charges
which will come in course of pay-
..ment during the year ending the
813t day of March, 1959, in res-
- pact of 'Capital Outlay on Build-

mmmc‘mm
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NG AND SurrLY

ment during the year ending the
31st day of March, 1850, in res-
pect of ‘Other Capital Qutlay of
the Ministry of Works, Housing
and Supply'".

MinisTay of STEEL, Minzs axp Fum

Mr. Speaker: The House will now
take up for discussion and voting
Demand Nos, 80, 81, 82, 83 and 128
relating to the Ministry of Steel, Mines
and Fuel, for which six hours have
been allotted. Hon. Members desirous
of moving cut motions may kindly
hand over at the Table within 18
minutes the numbers of the cut
motions. Han. Members are already
aware of the time-limit for speeches.

Demanp No. B0—MinistRY oF Stem,
Mines anp FusL

Mr, Speaker: Motion moved:

“That a sum not exceeding
Rs, 30,70,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
81st day of March, 1959, in respect
of ‘Ministry of Steel, Mines and
Fuel'".

Demanp No. 81—GEOLOGICAL SURVE
. Mr. Speaker: Moption moved: ..

“Mhat a sum not exceeding
Rs. 1,20,86,000 be granted to the
. President to complete the nim
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
mstdayntmrda,lm.in,rmet
of ‘Geological §urvey'”,

gl g
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DEMAND No. 82—EXPLORATION OF OIL
AND Naturarn Gas

Mr. Speaker: Mc;tion moved:

“That a sum not exceeding
Rs. 2,00,15,000 be granted to the
President to complete the sumn
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1959, in respect
of ‘Exploration of Qil and Natural
Gas’”.

DeEmanp No. 83—MISCELLANEQUS
DEPARTMENTS AND OTHER EXPENDITURE
UNDER THE MINISTRY OF STEEL, MINES

AND FUEL

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 45,48,98,000 be granted to the
President to complete the sum
necessary to defray the, charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1959, in respect
of ‘Miscellaneous Departments and

other Expenditure under the
Ministry of Steel, Mines and
Fue ] )"

DEMAND No. 128—CapPiTAL QUTLAY OF
THE MINISTRY OF STEEL, MINES AND
FueL

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 1,58,50,89,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1838, in respect
of ‘Capital Outlay of the Ministry
of Steel, Mines and Fuei ",

Sardar Swaran Singh: Departing
slightly from the wusual practice, I
propose to make a brief statement to
tell the House what has been done
with regard to steel in the year 1837-
58 and what we propose to do in the
next year. I venture to hope that this
will be welcome and will contribute in
some measure to enhance the value of
the discussion of the Demands.

31 MARCH 1958
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The construction of the three big
steel plants in the public sector has an
incontestable pride of place in the
Second Plan. To build three plants
of this size, all at the same time, is
no mean venture. It has hardly been
done anywhere else, and many pecple
thought, and quite understandably,
that we were attempting something
a bit too gravely if not rashiy. The
effort necessary is of a magnitude
which even we did not fully imagine
and the House will be happy to know
that having regard to the stupendous
nature of the task, we have no reason
to be dissatisfied with what we have
been able to achieve.

I do not say this in any mood of
complacency. On the other hand, I
expect that myself and those associated
in the top direction of the plants see
every day only the snags and difficul-
ties. When things go right, our atten-
tion is hardly demanded. It is when
they threaten to go not so right that
we come in. So much so, we are apt
to see too much of the difficulties and
concerntrate on what more could have
been done. But sometimes, it is
necessary also to look at what has
been done. This is the least that we
can do to put hope and enthusiasm
among the thousands of people from
all parts of the country, who are work-
ing with energy and devotion to fulfil
this mighty task.

I shall now deal with the actual
progress of work in Rourkela, Bhilai
and Durgapur. Of the actual progress
of work in Rourkela, Bhilai and
Durgapur, I trust hon. Members will
have got some idea from the annual
report of the Ministry, which has been
cireulated. 1 am glad to say thet
work in the construction at Bhilai and
Durgapur is going according to plan.

This time last year we were a little
apprehensive. Shortages of material
and men and of experienced contrac-
tors confronted us everywhere. But
in the course of the year, the organisa~
tion of the work has been streng-
thened, and an enormous amount of
work has been done. To anyone who

o
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was in Bhilai this time last year, and
who goes there now, the progress will
leap to the eye. 1200 houses have
been built, and 800 are under cons-
truction. 200 Soviet experts and 500
Indian engineers and over 40,000 peo-
ple are at work on the plant. 154,000
tons of plant equipment and stores
have been received from the USSR
and 146,000 tons actually moved to
the site. The civil engineering work
on the coke oven battery and the first
blast furnace is nearly over. Erec-
tion of structures has also mostly heen
done. Although there is some diffi-
culty with regard to the structural
steel work for the power plant, I
expect the first blast furnace to be
ready for operation by the 3Ist
December, 1958.

Durgapur is also running to sche-
dule though in total volume the
achievement is naturally less. Here,
nearly 17,000 people are at work under
the command of a 100 Indian officers
besides those of the contractor.
Nearly 25,000 tons of material have
been received from abroad and shifted
to the spot. Concreting has been com-
pleted in the main block of the first
two blast furnaces, and erection
begun. Refractory work has started
in the first coke ovens.

In Rourkela, however, we have
encountered difficulties, as I told the
House last year. Nevertheless, I had
expressed the hope that the first blast
furnace might still be commissioned
before the end of the year. As a
result of the measures we have taken,
I am sustained in that hope. I had
also mentioned that owing to the
difficulty of having suitable civil
engineering contractors, there would
be some delay in the commissioning
of the melting shops and the rolling
mills. As things stand today, there
might be an average delay of about
six months. But I believe that by
intensifying effort and telescoping
certain portions of the work, it might
be possible to reduce the delay in the
commissioning of some departments.
The directors of the German combine
have been invited to come next week
to discuss and decide the necessary
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measures. I am only too conscious of
the magnitude of the task and the
stream of difficulties which one must
expect to encounter. But I as equally
conscious of the enormous amount of
work done and the devotion and
enthusiasm which has gone into it.
In these matters, one must take a
balanced and positive view.

I would ask the House to remember
that in all the three places we started
the work from  absolute scratch.
Houses, water, power, everything had
to be laid on. Officers and men had
to be recruited from all over the
country, and welded into an organised
force. Anyone with experience of
industry will know that even In
schemes of lesser magnitude and with-
out pioneering handicaps things never
go quite according to plan. In the
context of all this, the country has
every reason to encourage and cheer
those who are engaged in this task.

1t has become the fashion to compare
the progress of the three steel works
with each other. One has to be care-
ful  in such comparisons. The
first thing 1o remember is that
comparisons can be legitimate only
with reference to the time table set
for each plant and to the nature of
that time table. For instance, it is
basically incorrect to assume that
Rourkela had more than a year’s start.
The relevant date for effective compa-
rison is the date of placing orders for
the main plant. It is only thereafter
that even foundations can be designed,
not to say, dug. Until the main plantz
are ordered, only preparatory work,
such as general ground levelling,
construction of houses etc. can be
undertaken. In Bhilai, the entire
order for the plant and equipment was
placed in April 1856, In Rourkela,
orders were placed in that month only
for coke ovens and blast furnaces.
Orders for the other major seetions
like the melting shops, the power
plant and the rolling mills were placed
six months later. In fact, about this
time, orders were also placed for the
entire plant in Durgapur. Yet the
completion schedules of Durgapur are
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‘'un the average, nine to twelve months
iater than those of Rourkela.

It is true that the agreement with
the Germans was signed by the end of
1938, But the project report was
ready only in 1954, Must at that
time, Government decided to en-
large the size and character of
the plant and virtually a fresh
réport had to be obtained. This
revised detailed project report was
received at about the same time as
that for the Bhilai plant. Negotiations
in the case of Bhilai were with one
authority and the entire plant could
be ordered by April 1956. In Rour-
kela, it was first proposed to invite
world tenders. If we had continued
to do this, the Rourkela plant would
have taken much longer to order and
there would have been difficulties of
co-ordination and construction would
thus have been even more delayed.
But with the experience of tenders for
the coke ovens and the blast furnaces,
it was decided to restrict the scope of
the enquiry for the remaining works.
Even s0, the orders for the whole
plant could be placed only in October
1956, about six months after Bhilai.
In effect, the ma'n work in Rourkela
could start actually much later than
in Bhilai. The only advantage Rour-
kela had from the early start was of
being able to prepare the site and to
build houses.

‘T will now say something about the
estimate of cost. I had promised the
House sometime ago that I shall review
the estimates to see whether there are
" any factors which necessitate a further
_“revision. 1 am glad to say that at
present I see no reason to revise the
estimates for Rourkela and Durgapur
glven by my predecessor in December
1956 and of Bhilai which I gave last
. year. These are: Rourkela steel
yhn‘.b-—Rs 170 crores; Bhilai steel
plant Rs, 131 crores; and Durgapur
. steel plant Rs. 138 crores. These are,
" off course, estimates for the plant pro-
.per only. They do not include town-
ships, ore mines eic. as I have explain-

estimates were menely
project estimates. They differed
in scope significance

or
plant and equipment proposed to
supplied from the Soviet Union. But
the estimate of Indian cost was based

initial estimate ror plant and machi-
nery to be imported from the United
Kingdom was to be subject to an in-
crease of not more than 5 per cent in
certain sections, in the final quotation.
The figure for erection, civil engineer-
ing, shipping and transportation given
in the original estimates were the
contractor’s preliminary estimates and
ISCON had said that it was not pos-
sible to estimate these costs in detail
in the time available. In the case of
Rourkela, the estimate of expenditure
both on plant and equipment and on
civil engineering and erection was
merely the Consultants' opinion of the
likely costs and did not represent the
offer of any suppliers.

After the main contracts for plant
were concluded and we had a fair
idea of the quantities of civil engi-
neering work involved, the estimates
were revised as 1 mentioned earlier.
This has been the only occasion for
such revision. These estimates con-
sist broadly of four eomponenb—-(i)
cost of plant and equipment; (i) cost

concluded for plant and equipment
for the Rourkela and Durgapur steel
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the Consulting Engineers. But pay-
ment is mostly on actual costs, Thus,
at present, except for variations on
account of escalation and on account
of actual quantities of civil engineer-
ing and crection work, there are no
known factors which call for any fur-
ther revision of the estimates.

1 am sometimes asked why, when
all the three steel plants are of million
tons capacity each, the costs should be
differcnt.  Although the capacity ex-
pressed in terms of crude steel is
gbout the same in all the three steel
plants. the nature of plants differs
considerably otherwise, Differences
in technique and practice are also
reflecied in the weight of the ma-
chines used, the sizes of the motors
provided ete. For instance, there will
be sintering of ore and use of high
top pressure in the blast furnaces at
Bhilai. In Durgapur, provision is made
for introduction of high top pressure
at a later stage. While the Bhilai
plant will have six open-hearth fur-
naces of 250 tons each, the Durgapur
plant will have seven of 200 tons and
one of 100 fons. The Rourkels plant
will have four small open hearth fur-
naces and three L. D. vessels. The
rolling mills in the Russian plant
which resemble somewhat the rolling
mills in the British plant are, in a
sense, more elaborate; but there are
move mills in the British plant. The

costly unit, There is also a ooal
washery, There are also differences
in the sizes of common items like the
power plant, the blast furnaces and
coke ovens. The layout of the plants,
the reserve capacities—it is the larg-
est in the rolling mills of Rourkela—
and the nature of ground conditions
also account for differences in the cost
of corresponding sections of the three
plants.

The reasons why the plants differ
are, of course, obvious. Steel develop-
ment in the country has to follow an
integrated plan which must take into
account the products of the expanded
steel works in the private sector. This
is the primary reason for the differ-
ence. Rourkela with a modern strip
mill will produce flat products like
plates, sheets and tin plate. Bhilai
will produce rails and the heavier
range of sections. Durgapur will pro-
ducre relatively lighter sections basides
the speciality of wheels, tyres and
axles. In planning the details of the
blast furnaces. the melting shops and
the mills, the different experiences of
the countries which are providing the
technical skill have been incorporated.
Rourkeln in particular will adopt the
L-D process for making most of its
steel. As I said earlier, it will be
equipped with a very modern con-
tinuous strip mill. Rourkela plant
will, no doubt, cost more but it has to
be remembered that the value of Its
products will be comparatively higher.
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to get them to agree to spare men we
want, We refrained from unhealthy
competition and acted with co-opera~
tion. We had to rely essentially on
picking up and training new men.
The numbers involved are vast
Though we hope to man the works
we have to remember that it will be
some years before all attain the re-
quisite degree of rkill and mutual
adjustment. We have to remember
that full production, therefore, will
take some time to achieve. The build-
ing of foundations iz always an ardu-
ous task. For the next steel plant the
availability of both construction amd
operation staff should be easier. These
three steel plants will themselvés be
the main training ground for future
workers.

Generally, as the capital investment
in the new steel plants is more than
those on the plants in Jamshedpur
and Burnpur, the cost of production,
must to that extent be higher in the
new steel plants. But it is expected
that this will be off-set by lower
operating costs. It is difficult to esti-
mate how much lower it will be. It
depends esgentially on the ability to
organise the plants as efficient pro-
duction units. In the USSR, Germany
and the United Kingdom, a million
ton steel plant is generally said to be
manned with about 5000 1o 6,000
workers. There is no reason to believe
that the Indian worker is any less
efficient than a foreign worker. Ex-
perience in Hindustan Machine Tools,
the Indian Telephone Industries and
Chittaranjan has gone to show that
working through machines, Indian
workmen when properly trained are
no less efficient. At the other ex-
treme, for simple manual jobs one
Indian workman should be as good as
the sturdiest workman in the Western
countries. It is only in a few parti-
cular trades, where a high degree of
physical strength, skill and endurance
might be required, that the average
fodlan workman may not be able to
put in the same effort as his counter-
part in other more

advanced coun- .

tries. E:ceptfor this, thl'inell no -
reason why the number of workers in
the new steel plant should be any
more than the number of workers in
corresponding plants in, say, Germany
or the United Kingdom. If only tha
proper manning and organisation of
the plants is assured, the lower cost
of operation through modern units
such as we are setting up should go a
long way to offset the inevitably
higher capital costs. We should re-
member that various direct costs have
already risen. These costs increase
immediately on our increasing the
price of coal, railway freight, wages
and the like. But these are factors
which apply equally to the plants in
the private sector and indeed to plants
in the rest of the world.

The target of 4-5 million tons of
saleable steel and the products to be
produced were both based on the as-
sumption that practically the entire
production of iron and steel to be
attained by the end of the Second
Plan will be for internal consumption.
Unless the tempo of development is
drastically curtailed or we deliberate-
ly restrict consumption, there will be
little for export.

We have planned for ‘stee]l to save
foreign exchange and not to earn
foreign exchange. On an average the
foreign cxchange cost of 2 new ome
million ton plant is about Rs 100
crores, The full production of one
plant will be roughly 750,000 tons of
saleable steel und say about 200,000
tons of pig iron. The cost in foreign
exchange, if we were to import this
quantity at today's prices, will be
Rs. 48 crores to Rs. 50 crores. The
return in terms of saving of foreign
exchange will therefore be of the order
of 50 per cent. a year. There may be
other industries which yield a higher
hrelgn exchange return, but there
are limits to which such indm
can be developed. For instance, 3 -
fertiliser plant costing about Ra. n
crores may save Re. 12 crores oty



other examples. On the other hand,
coal-mining, power stations and rail-
way transport save no foreign
-exchange. One can therefore get lost
i he carried this argument too far,
as unfortunately it was done in certain
press controversies.

But all that I wish 10 emphasise is
that these steel plants in which we
invest about Rs. 500 crores to Rs. 600
trores and spend sbout Rs. 300
“crores of these in foreign exchange
will save us about Rs. 150 crores in

every year. From
that point of view, the expenditure is
well worth it and we must go all out
to complete the steel! plants quickly
without losing time on petty pro-
cedural details and the like,

The hon. Members will have noticed

. that the Demand of the Ministry
" includes a provision of Rs. 50 lakhs
for some preparatory work in Bokaro
for the next steel plant. The House
should not conclude from this that
the steel target for the third plan has
been finally fixed. All that one can say
is that if the tempo of general
economic development is to be reason-
ably maintained, a considerable
expansion of steel production will be
required. 15 million tons has, for
instance been mentioned. Tt is too
early to determine what the target
should be and how the attainment of
it should be phased. But one thing
stands out clearly. Whatever the
target, it will be necessary to estab-
lish at lesst one new plant
besides expanding the plants now
under construction, It is to be re-
membered that the expansions will
have to be preceded by some consoli-
dation of production. If one new steel
plant is the minimum necessary it
practically follows that it should be

31 mam Demands. for Grawu: 7593

would be desirable to m
essential preliminary work as soon as
possible. The actual dates of constrids.
tion of this plant as well as thex:

phasing of the future expansions of ' -

the plants now being put up will be
determined later.

1 shall now suy a few words maore
about the supply position before I
finish. So far I have confined myself
to the projects—what we are building
today. Now I come to the next
problem, namely, the demand and
supply of steel in the country. In 1886,
when we were planning the steel
expansion programme, when we
decided to embark on three new pro-
jects and encouraged Tatasand ISCO
to double their capacity, we did the
planning on certain estimates of
demand. We then made certain
assumptions and estimated that the
demand in 1960 would be 4'5 millions.
At that time, the assessed demand
was about 2:2 million tons. As the
House is aware, the production and
the distribution of steel are controlled.
We receive demands every quarter;
we allot according to availability.
Some demands might be inflated; but
by and large, demands are screened
and the figure that we get indicates
very nearly the real demand. As I said
earlier, when we planned the mnew
projects, our demand was about 23
million tons, The growth of demand
has more than justified our estimates
The tempo of economic and develop-
mental activity has been such that
demand has not risen gradually, in a
curve; the demands have spurted.

In 1956-57 the demand rose to 3-8
million tons. In 1957-58, it has risen
further to 4'1 million tons. The actual
consumption of steel supports this
trend. The gap between demand and
indigenous production being Iarge,
Government have been importln.

large quantities of steel from
Large orders were placed in lﬂ
Licensing was liberal.




Swaran Singh)

#a with these large imports,

ing heavy strain on our foreign
‘exchange. There were yet large un-
satisfied demands, Since the middle of
1937, restrictions have been placed on
imports and there is no doubt that
today in steel we are having below
subsistence level.

17 hrs.

I am happy to say, however, that
the prospects for the future are not
bleak, because 1958 again is the year
in which we will get the first signi-
ficant increase in Indian productiom.
The large cxpansion programmes
undertaken by Tatas and ISCO will
bear their first fruits. It will relieve
to some extent the present scarcity.
But I must again sound a note of
warming. It is not as if Tatas and
1SCO will reach their full produec-
tion. This, in a steel mill, is a gradua!l
process and full production can be
achieved only in a period of time.
Secondly, the first products of these
mills will not be tinished sections, but
the semis. The semis are wusually
finished by the secondary producers
and the re-rollers. There will, there-
fore, bc a relief in the provision of
raw material supplies to them. The
users of their products will get some

The supply position of steel, will, as
1 said earlier, ease towards the end of
the current year, but in pig iron, we

blowing in of furnaces and the pro-
duction of steel ingots, and a furthex
time lag between production of steel
as such and the finishing of steel, |
can safely assert that the shortage of
pig iron is already a thing of the past

The House Is aware that ever since
the 11th June, 1956, steel is being sold
at & common price at all rajl head
destinations. This step was taker
deliberately in order to foster ths
regional growth of industry. It ha
given a direction to development
There has been, as a result of this
no shifting of industries as such; no
was this cxpected. What was expectes
was that new indusiries to serwu
regional needs would spring up in th
consuming centres. The practica
cffcets of the step have not beex
studied in detail, but a trend for dis
persal has been established.

It is almost a truism to say tha
devilopment is  continuous process.
The expansions which have been
undertaken and the new projects that
are being built are a significant part
of this process of development. This
is but the beginning and in this pro-
cess of development, there can be no
pause or looking back. It may be that
what we are doing today is something
that we could have done earlier. These
scarcities and the irksome controls
that they have brought on are but a
passing phase. 1858 is certainly a
difficult year for steel. There are sure
signs of better things to come soom.
Wa are, however, I trust, round the
corner and in 1959 we shall be on a
surer ground.

17°#M hra, .
The Lok Sabha then adjourned ¢ill

Eleven of the Clock on Tuesday, the -

1st April, 1988.

=



‘Fruit Canning lodustry

796

DAILY DIGEST
[Monday, 315t March, 1958] .
Subject COLIMNS Subjsct AN :“:'o" :
ORAL SWERS TO WRITTEN SWER
UBS'I{I%I%S 7371-7410 QUESTION S—contd
s o
0. Ne.
of Insulat- 1 1sth  Indian Labour
1317 mnnfagg:e I " s 339 15 : 48
1318 ,n;nf;;nw:'m 737374 1340 Indian ManganeseOre . 7415-16
Construction of Gindhi . 1342 Experts in Woollen
e Samadhi . ° 7374-76 mncs i i . 7416
3t P“"““'L mmﬁﬁ‘ 1343 U.N. Commission’s Re-
ommissioner . 7376-77 mls:ﬂm of .
. . 416
1322 National Small Indus-
triesCorporation .  7377-80 1346 Di&lamd Persons in
1335 RubberInduatry . 7138081 rackpur  Transit.
1336 Displaced Persons in 47
Amritsar Camp . 7381-83 1347 Indo-Pakistan Agreement 7417-18
D Commissionar 1 Machine Tools . . 18-
1327 ﬂf w=lﬁn 348 7418-19
7383-88 1349 Ho::l; e Building 5
1328 Comtmeuun of Houses 7388-30 : . . . 9
:;n Dalmia Dadri Cement 1350 Mining Boards . . 7419
Lxd. 7390-93 1351 Border Incident . . 7430
Development of 1352 Washington International
A Emmm on West Trade Fair . . 7420
Bengal . . < 739394 1353 limeniteSand in Ratans-
m P " Bita . «  Td4ao-a1
1333 “Indian Information' 7394-97 1354 Techni T
1334 Government Publica~ School at Bhulj 7431
tions . . . 7397-7400 v.sQ.
1335 Small Scale Industries 7400-03 No,
1336 Trade with Germany 7403 1809 Multi-storeyed Building 7431
1337 Film “Bhowani Junc- 1810 Sale of Small Scale Indus-
tion” . . . 74%4 tries Products 7432-23
1341 Re?l)l‘t ul‘ 'I'nparm.. et 1811 AmbarCharkha Yarn . 7433
1344 ncpunung of mlbbtr - 7408-09 1813 National Small Iodus-

1345 Bducational  Instits- trics Corporation . 7433-24
ticas . + T409-10 1813 National  Buildings
WRITTEN ANSWERS Organisation . . 7434-a5
TO QUESTIONS 7410-53 1814 Housing Accommodation 74hs-26
S.0. 1815 RuralHousing Manual.  7426-37

No . -

. 816 Mecssrs. Atic Industries
133c SmallScaleIndwtries .  210-11 e N tvae) Limited 7437

Ore + .« « T7411-13 2817 of Pepper sad

323 lron . "‘Eﬁm Karnels 7428-30
1334 Border Incident . 7413-13 )
1331 Iialian Bnginecr 9413-14 1918 Iodustrial Centres . 7420-31
8 o L 1819 Workshops for Industries 7431432
1532 Kalambkarj Prints . . 7414 1820 Spare Patts of Motor
1338 7434715 Cam .

433°3



1;"57

Corums

WRITTEN ANSWERS TO
QUBSTIONS— comud.

U.S8

No. 0

1821 Subsidised  Industrial

Housing Schame in
Bombay . .

hoe-nukin; Imlum'sr

Dll dPenom &om
t Pakistan .

Auction of Encuee
Buildings

Weavers Cooperatives in
Andhra Pradesh
Handloom [ndustry

Trade with British Bast
African Countries .
Plistic M chinry

Second Five Year of
Import of Stores
Bharat Scwak Samaj
Expott of Books .
Exl'ubltlms
Persons of
Malaviys Nagar and
nupeml’ ' Chcmu.l
Industries
Development of Incm-
u'iel '
'Bomhll; State in .
Foreign Language In-
terpreters| .
Sale of Penicillin . .
Nm‘ﬁ"n . . .
Lesther Industry |
Traditional Khadi .
Sdmhnhip: .
Export of Indian Wool
Housing in Bombay State
Silk hd.um:y . .
Metric System  of
?ii..h“ and Measures

1822
1823
e
1825

1826
1827

‘1828
1829

1830
1831
1832
1833
1834

1838
1836
1837
1838
1839

1841
1842
1843
1848
1846
1847

1850 _
1851 Government Quarters .
Ambernath Woollen
Central Labour

Instituge . .
de of Trustees uf
Coal Mines Provident

DhMP;tml Co-

lores . T

Allotment of Accommods-
ton .

7433
743334
7434
T434-33

7435
7436

7436
7436

7437
7437-38

7438
7438-3%
7439

7439+40
7440

T440-41
T441

7441°42
Tad2-44
7444
T444
744546
T445-47
7447
7447
744748

T44B
7448-49

T449-50
7450-51

745t
7451-52

745353 .

453

bur Do

Subject

PAPERS LAID ON THE
TABLE

The fol were
1aid on the ' -

5 A of the Annual
¢ Rm of the Heavy

) A of the Gener.
(2) A copy

on the
working administra-
tion of Companies

Act,
1956, for lhcyureudml
the 31st March, 1957.

REPORT OF ESTIMATES
COMMITTEE PRESENT-
Fifth Report was presented

CALLING ATTENTIONTO
MATTER OF URGENT
PUBLIC IMPORTANCE

Sardar A. S. Saigal called
the attention of the Prime Min-
ister to firing by Pakistan troops
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The Deputy Minister of
External  Affaris (Shrimati

]
Lakshmi) Menon made a state-
ment in regard thereto.
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Steel, Mines and Pu:lmm-'
menced. The discussion was
not concluded.
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